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LCK SABHA

Friday, August 19,
1888 (Saka) ‘

The Lok Sabha met at Eleven of the
Clock. .
) [ Mn. SpeakER in the Chair
ORAL ANSWERS TO QUESTIONS

Khadi and Village Industries Commission

539, Shri Shree Narayan Das:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhaauti:
Shri Hukam Chand Kachhavaiya: .
Shri Raghunath Singh :
shri Bibhuti Mishra :
Shri K. N. Tiwary:
Shri Sidheshwar Prasad :
Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey :
Shrimati Ramdulari Sinha ;
Will the Minister of Commerce be
pleased to statc:

(a) whether any Committee has been
appointed to review the ‘working of the
Khadi and Village Industries Commission;

(b) if so, its terms of reference;

(¢) whether the Committee has submit-
ted any interim report; and

(d) if so, the broad features thereof ?

The Minister of Commerce (Shri Manu-
bhai Shah): (a) Yes, Sir,

(b) The following are the terms of ref-
rence:—

(i) to assess the progress made in
khadi and village industries since the
«establishment of the All India Khadi
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& Village Industries Board in 1953 and
to make recommendations to strengthen
and expand the progress of khadi and
village industries in the country; and

(ii) to suggest any structural or cons-
titutional changes that may be need-
ed in order to improve co-ordination
between the Khadi and Village In-
dustries Commission on the one hand
and the State Khadi and Village In-
dustries Boards, Co-operative Societies
and other Imstitutions on the other,
having regard to the experience so far
gained in the working of the program-
mes of the Khadi and Village Indus-
tries and in the context of the projected
programme in the Fourth Plan period.

(c) No, Sir.
(d) Does not arise.

Shri Shree Narayan Das: May I know
what is the composition of the reviewing
committee?

Shri Manubhai Shah: There are in all 17
members headed by Shri Asoka Mehta, the
Minister of Planning. Shri Dhebar, Chair-
man of the Xhadi Commission is a mem-
ber. The other members are Shri Tyagi....

Shri Tyagi: I never accepted it.

Shri Manubhai Shah: I am sorry; I
wanted to say that he had withdrawn. Shri
Khandubhaj Desai, Shri Kamath, Shrimati
Savitri Nigam and Shri M., P. Bhargava,
Members of Parliament are members of this
committee,

Shri " Shree Narayan Das: May I know
whether any time-limit has been fixed for
the submission of the final report by the
committee?

Shri Manubhai Shah: Not so far. But
I hope it will be submitted within 6 months,
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= wETIER et - NG afsE
UFISEE FNET A IS 9T ATHRNT
FHIIA F Geaeg ¥ o P &Y oY, Sad
ag WY §3q a7 f 5@ T ARG AT
T 3| qO09 § qgee 7 2 917 5

T 9T g« f5Y ¢ 4F &1 ggEENT q

W, aaaF &R a6t & fauw g
@TFTF FL | T qg AT FTZAT

fframad A @ fawfar &

o § |y gU AT A, AW aF
qg ST IeTTT ¥ IAR AT X @ G,
i fret ST AT FA AT Y |

ot gAATE WE © FY A W FWF
WEE W STEAT A1 3@T gT aH
FHIE FY H1E 7127 99T AN T @ G,
afew ofss cFSwes FHE § I&9F
ar’ § o fawifed 1 &, IR FHw
FY g & T § WK ag SAwT
T @ T FTH AT a@ T FH
FLETE

= T T WA ARG,
AV QO AT Y| AW Y IF
B qEH TC F |

werR WERT . AT A g
ST ATeY § R F@T g X FHvm
Mg AaE TN

ot wFTd Ay A

& sRe fag fagr : frew faat
qal # ag AT SwTfe gf ot fs andt
qUT JTHIRNT WA H Y qal gard &Y
T TA T F AR MG §
fmw@ﬁﬁn'ﬁnﬁmm
gfrafcmgqemawd, @< faeg
7 FEATE AT TE R
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ot Aga WE AT WEE X &Y

7, s qga @ NG F o R

& | ST I FT IqY WA g 7

=5t Ry fag fagmt © & sy
T AR 3T F aR F 99 R|E,
St f5 @ 9t IEEE ST ¥
T & |
S RIAE WE W # A
FFH & | TR o) gHTT F gz F A
FH faeet AT, q1 FHITT T FA |
Interruptions, 1 cannot undertake to
say on behalf of the Commission that
everywhere it is without adulterftion. If

there is adulteration, they will be prose-
cuted.

st fanyfar fr - & 78 ST STEAT
g fFadt & sor 5 99 ¥ wadw,
HERAT AT, F g ge faent ¥
AT QUET FATAT & T ST FHET T8
T &, 3% feae g @) ¥ fawarw
FA § AR HT GEY FATT FT w04
T ¥ Q3T TE G Aq@T
ar agY |

oft gy W ;- AT @ ¢ E
3% forad I §, § a9 S
G F gAY I A A

sit fifa fasr - & aoew @ @Y
TgA T AT ALY g9 § 1 ¥ ag qer
¢ fr fw @aer andlslt & samq g
fagrat & SR @&t W) faEm
FTAEN

ST HE\TA : TG S FAT AT AT
e & |

st qATE g - & 77 Al Y
FLEFME !

st wo Ao framdt : AT wERT
F & fr ol w3 7t foe 7
o & 1 & ag s g g AR
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geagty AT § el FHE § A
Wt ot fratfe @t s, ag 5
s 9% fagifea & Sen, or3fs
FoitE 7Y org & 1 a7 o 7w F 918
g Ik ¥ fawg fear Smaem an 98
serrfar s fAgtfeg w3 &Y et ?

=t AT W - TE A OF A
aq fazmr wr @, fagqd, frow w2y
gret ¥ @y #1 faadr a@n € R
3q #1 farg ¥ @ FT A 99
YT § FT T JTAT oqaedr F I H
# fagmad #1 | SuF ag d4f fafay
Fq ¥, ¥W [0 ag W W AR
FATE w7 W fear mar §, ag
g1 ¥n g fF qata ge-adia At
¥ ImET W1 A @, SR g
F fog ot e gu-auy AT § 6
qTE QO AT AEY & | A FHET T T
2, I94T W 1 g9 41X § & { @
ST | .,

Shrimati Ramdulari Sinha: May I know
what considerations have weighed with the
Government in, the appointment of such
a committee and whether it was appointed
on the basis of some suggestions received

by any person or authority or they have ap-
pointed it on their own motion?

Shri Manubhaj Shah: Usually whenever
the House has approved of any statutory
Commission or Board, it has been custo-
mary for Government to review periodical-
ly the working of such autonomous bodies.
We have appointed recently a committee
for the Tariff Commission, a committee for
the Forward Markets Commission, etc. In
the same spirit, in the light of 10 years
of working, it was thought advisable by
Government that we should have a high-
powered reviewing committee for the work-
ing of the Khadi Commission.

stami: F7r & ag Aew FT
gl g 5 @ ¥ @t o faeaw
e FHIM &1 @, 3¢ 9 §
AT q% I 1 4T eqar a6/ &9
¥ fear wan, feaa war aiw ¥ AR
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77 faar @ ok sy &1 o wat
fea AT 8, S| Y ¥z F7 IW T TRl
TF TaoH foar § o7 g &9 ¥ 39 #Y
T & FEw 7

= TETIEIC ;e - A< feaer
TafaT A wER ?

oY AT TE © W IH AR A TS
T FTaw faar md, @t & ag g=ar
2 gFar § | AP T8 7w FEREA
& 7T F A W@ T E AT OAEe
P # oy Az o ST & 1 W FEA
F A T 99 919 @7 S 7K 39
FAEY FY N Ty 72T F A™7F 9w *7
ST |

=Y SET 1 A 2 F qg A"
=g § % @y aur mEEn 9T &
amim%f‘magr F Fwafat

%sr‘mfwﬁwrw&mwﬁnaamﬂ
€ qr; afc g, @ swF @
frswd ar

st g T . TR A

W{{rm#wtmazmai
& T waT g 7

=t @it - § o awd TEE g o
fote # @1 78 TwAww I gR,
afeT & ag s g g a9 A
TRI F qarieas w4 qrfeE § |

ot wAATE WE . FT T AL
TUET AT F LIRS F1 St § AR
WX 9 A R TSI W AT
FAT AT &, &Y A A-I870 F A%
o foar ST @ o

ot Ay fom® :  @rE v TR
{ AGTCHT S T ATH 3T AT AL
FHIIT AT Gy AT FT GTHIC T
T ¥ 93 G0 9T qEraar & S
& ag AT e § i wn Aa qgiew
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FTegM @ a/d #1 HT qar § %
feeet fedra Tl 74y AT WeR #
faamaang & ST 999 99 I §, IT N
foram @At € ¢ qu fegraend,” afew
oq IERY @9 g, a1 faw S ar
o9 et § ? § 7 weuw AERA F
AR T & 919 59 &7 geew f/ar
| F 7 IF qF &1 Grar GG 4qv |
afew q@ gow1 w3 ar 5 ag aw
Y § | fom Wi & |9 AgRAT Sy
FT AT [T AT &, AL 97 7 T ag
feafa &, @ welt wERg S @.7 Fawa
F FE-gAEA & fAg @wEE Q@
W1 OIEE G qg WR AT F W
T FEATET FA !
seaw ARy - fafret Wwe |
g g faedt ford? & 7 o =@
T F B we fqar & S am
FHAE F IR T wc@T & ST H
fed@ &y S | Sl Y TR I
four | ag gz @ WX F@r f§ 9w
fearawrs &) fefyar &y @« ar, @
I EF 9, g=E & fegrawrei
fraett
MNAWE Mg : A F 7= Fg
...
=t qg fawd : Toug wERY, WK
T W T & qHer ¢
werm wQEa : fearars w fefamn
IR 4 &Y, @ GaETE ¢ |
New Victoria Mills, Kanpur
*540. Shri {Bagri:
Dr, Ram Manohar Lohia :
Shri Kishen Pattnayak :
Shri Madhu Limaye :
Shri Maurya:
Shri Ram Sewak Yadav:
Shri Huokam Chand Kacht
Shri Bhagwat Jha Azad :
Shri Sonavane :
Shri Raghunath Singh:
Will the Minister of Commerce be pleas
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ed to refer to the reply given to Unstarred
Quesion No, 4634 on the 29th April, 1966
and state:

(a) whether -the report of the Com-
mittee appointed to go into the work-
ing of the New Victoria Mills, Kanpur
has since been considered by Govern-
ment and if so, the decisions taken in
the matter; and

(b) if not, when it is likely to be con-
" sideredp

The Minister of Commcrce (Shri Manu-
‘bhai Shah): (a) and (b). The recommenda-
tions of the Investigation Committee have
been considered and it has been decided
in consultation with the State Government
that the mill company be allowed to go
into liquidation.

= FRE  FAT GG S JET ey
fawfedl g Fama #1 g1 w3 ?

=it w7 W A fawifor oF
fFrogfmfmeay dawr g sa &
qE ST A ¥ FO AG F w94,
= fau 3@ #1 fafeasaw § foar sty
=fge |

= a7 WA AT ™
qisiee & § f5 ag aar o fF ag oy
TRV I, 99 ¥ feaw &y &
AT HR gt gam & AT W gEr
2 9 F faars a1 §© FUEAEY
FTLWRE?

st 7 WE 98 T agHE
F A T § | Tg IGHHI AT s
T3 ¥ WIAEd #T oTEl § qg @A &
foq T afess e ® 3@ &1 s«
ST qHAT § AT G WX J-T A6 FEAATH
qT FT AT § a8 WARSE WK
TEFRE I FT /@A § | FEY A
o fra @y § 1

= wy femd : TRy wET, ANy
HY wErew A #g1 & wiw afqfa
& fray & 5 @ e #r-w@mam 7
ST, g q9@ TG qwar 1 § v
e ¢ i wam sy g €1 A &
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wi a1 oW saE & AR
FE T § AR o e R AR @
Y @ @ @ F wewaew feay anr
AFRE T ? IT A @y Ashv A
T [ § foq ey aiwa ®O F
qr E ?

st wyad Wy Ag A A §
Y AT QT F G § | qg Ay
T FT TASTH @0 47 | gEL THHT
AT 09 § "R dE @ <
Faf agd ag W@ | TW S AT IS
gu 9K fw a<g Fa< 1 o Fw o
arq gafae g &1 faf@Eswa & &
S AT qordSr Y T g

ot oy fomdy . Gsfes QT
. & I Ad q@mar o

q;tqiwﬁm C ¥ /T AT qT
fafsasaa & s @1 oo AT QY
ST |

it wy fowd o @ o1 wIw AT
w4 ?

weae wEEq ;| fafraess & s
& 917 ag haT g fF sxE F ar
AT FI | AT GIHTT FT A4 FT UL
?

=t wqwif mg : fafedww F
8T T § 99 &1 gar g fF o
AT GORT A QF THT SH B
qR.E 6 g A d Ig S 99Td |

St AREAA AT W ¢ T |
IF ZH AT 9rEAT HIT wET
rafiq FT F1E FEaTST AAAT AT GH
g fr ey qramr g site. et s
gt § ?

SRAVANA 28, 1888 (SAKA)

*
Oral Answers

5644

%1 e Fram afer fifvew ok
fafre g & SE AT waT A §

faecht o @Rz & T

*542. gFR T w7 wYTR

=t TRREAA= -

wt ga fag:
=t fo To e
=1 HATHL FTHY
5t o JEAT:

{1 To Ho JEHT :
Y St Aga
=t T gew e

T IR FAT Tg TAIA A FAT
9 f5

(%) 7a1 12 7§, 1966 F ‘@
oA # oT qg g AT g e faeelY
¥ @fie & I 9.86 vy wfg A
EEGEISTR It E s A i

(@) 71 ag Wt = & f smwrx
& e ¥ faemae st @ €

() 1 AW F ATEEATET
R faam a8 fear omar ok afe @
R T § @18 @0 H1 391 8L,
A, SR g R farsmr g ; w)

(7) afz &, ot s@ A &§ 1
FaTy F 0k & 7
The Minister of State in the Ministry of
Industry (Shri Bibudhendra Misra): (a)
to (d). A statment is laid on the Table
of the House. )

STATEMENT

The retail selling price of cement in
Delb! is Rs. 955 per bag excluding local
and Inter-State Sales tax. No increase in
this price has been authorised,

There has been no complaint of adul-
teration against any of the authorised stock-
ists of the Selling Agents marketing cement
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in Delhi, There have been some reports
in the Press that certain unauthorised tra-
ders were found selling adulterated cement
in Delhi and the Special Policé Establish-
ment is taking action against them.

Applications whether received from poor
persons or rich ones, are treated on par by
the stockists, The requirements of the
consumers who approach them are register-
£d and cement is supplied to each in turn.

The Cement Allocation & Coordinating
‘Organisation of ‘the Cement Industry has
appointed an Offier on Speialr Duty to as-
sist the small consumers in Delhi
‘This Officer will register for release de-
mands for cement upto 200 bags and will
also assist consumers whose requirements
are upto 400 bags and who have not re-
ceived any supplies for over two months.
The Cement Allocation & Coordinating
Organisation has also inserted advertise-
ments in the Press requesting consumers
to buy cement only from authorised stock-
ists and not to pay more for cement.

Shri P. C. Borooah: May I know whether
it is a fact that the cement manufacturers
are now demanding increased price for
cement on account of devaluation of the
tupee; if so, to what extent and what is
the reaction of Government?

Shri Bibudhendra Misra: I am not
aware of any such demand.

Shri P, C. Borooah:. May I know whether
it is a fact that we have miserably failed
in the manufacture of cement during the
Third Plan period, whih is only 1.6
million tons against the target of 5 million
tons, and we have accepted a target of
25 million tons for the Fourth Plan
which will remain as a dream? May I
also know to what extent idle capacity in
the factories is responsible for this low
production?

Shri Bibudhendra Misra: Sir, it Js ad-
mittedly true that the demand is ‘much
more than the production. I do not have
the figures year-wise, but we hope to pro-
duce, as I have said earlier, 25 million
tons by the end of the Fourth Plan

AUGUST 19, 1966

State.

Oral Answers - 5646
period. That is why there has been
difference of opinion, that decontrol of
cement has been resorted to and higher
price was given t0 cement manufacturers so
that they can have an investible surplus.
This will give them an investible surplus
of over Rs. 4 crores a year, apart from
tax and all that. We are trying our very
best to see that this is dome. But for a
production of two million tons per year
roughly what is needed is about Rs. 20
crores,

\
Shri P, C. Borooah: How far is the un-
utilised capacity responsible for the low
production?

Shri Bibudhendra Misra:
roughly is about 90 per cent.

Utilisation

=t s fag - Far Her AR B
ATeA & fi ot E3E & ooiza § ag drie
FY =T ATHS A 16—-17—18 T qF
¥aa@ g ?

O WEAG © AT ANR FY aOT
T E ar foey A ?

srawy 0 17397 AW ¥ 2

Shri Bibudhendra Misra: Sir, I have re-
peatedly stated in this House—hon. Mem-
bers of Parliament also have told me—that
there is blackmarketing by the dealers and
we have brought it to the notice of the
Delhi Administration also, Recently as I
have said in my answer—of course it is not
a case of blackmarketing—some firms have
been raised by the Special Police Fstablish-
ment to check adulteration also.

Shri D. C, Sharma: In what wonderful
world do our Ministers live, beause it does
not correspond to the world in which I
live and other people live, for the simple
reason that blackmarketing in cement is
going on all over India, the prices of cement
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have gone up, the small consumer is suffer-
ing as a result of that and the educational
institutions—1 can name them—do not get
the cement which Théy require for construc-
tion of their buildings ? Will the hon. Minis-
ter tell us what kind of statement he places
on the Table of the House which does not
correspond to reality in any way?

shri Bibudhendra Misra: I have already
said about blackmarketing, So far as the
other allegation is\ concerned, that we live
in a different world, I may say that we live
in the same world ie. the Congress Party.

oft g fag - & we S & seAr
=rgan g f faramat 0 gfeser w71 oo
g FT g § ! ww us Wy fawar
9T FT T F 3 wE aer g Afww
IS cgaaw e F AT & ° &
FR FegE WERA qF WA Al
T9 faqe § & s @ FI9 are B
qFAT § | SANT WY ST ¥ F Fg &
g fF dgex 71 quf ot 6 &Y TAA FTR
wifas I9F JIH 1800 TIY T T
21 18 @Y =YY 1 Y oY freaT @, A
a1 ww 4 aw e Ay | AR
WA HEIRA AT I A /AT S
ad a1 & oY gwgar @Far g |t
XG FT T W & ATT F qrE 7

IR WERT A I F ATANG
qEEY F1 F1E TG G & |
=t e fag : aY 9E AR @1g

Ffa 1 & o) aFgar aFar § 1 &
& FT AW HR =R Hgg a¥ 7971 § |

werw HERT ;A a3h ¥ AR
TS FT T A g 7

Shri D. C, Sharma: Sir, all those persons
who have put supplementaries on this,
along with the Minister and you, Sir, should
go there and find it now.

Mr, Speaker: Order, order,

Shri Bade: It is a fact that in Madhya
Pradesh and neighbouring States for the last
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three months no cement was supplied and

Mr, Speaker: The distinguished lawyer
would agree that this relates” to cement
prices in Delhi, He has jumped over to
Madhya Pradesh.

Bharathi Textile Mills, Pondicherry

4543. Shri Maurya:

Shri Bagri: .
Shri Kishen Pattnayak :
Shri Ram Sewak Yadav :
Shri Madhu Limaye :

Will the Minister of Commerce be pleas-
ed to refer to the reply given to Starred
Question No. 1443 on the 29th April, 1966,
and state:

(a) whether the recommendations of the
Committee which was appointed to investi-
gate into the affairs of Sri Bharathi Tex-
tile Mills, Pondicherry have since been
examined by Government;

(b) if so, the result thereof; and

(c) if the answer to part (a) above he
in the negative, when a decision is likely
to be taken in this regard?

The Minister of Commerce (Chri Manu-
bhai Shah): (a) Yes, Sir.

(b) The mill has been taken over under
section 18-A of the Industries (Development
and Regulation) ACTf, 1951 and has been
placed under an Authorised Controller,

(c) Does not a}isc,

5t ®¥ : s, @ N F S5
F aw AR IFHr o fawlE s,
JTH AHR T GFR ¥ 59 Hqow
Fwgre & fomm, @ & s wtgw
f 24 g ¥ F9 ¥ w99 Fraaor &
faar & R 59 & @@ Y X AT
fraaw & foar &, a0 ¥ 3@ faer &Y
Y qfcfeafa &, 2™ ¥ o=@y & ar
" ¥ EgT g ?

st s g ;oW gw A A
gT OF W g @, 1@ fad & ag
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Fg TFaT § % TEHr FeSi ga v
g afer ag wwateR €T 2 @war
i fs m wTamamigs @@y,
) dax fegmem &1 s 6K
R F INIT F FW G TR) ¥
@ SRR |

Nt A gy ™ faw § am
FIA Tt FY faat qrare oY o @
sTeFee fahaqmT a1 #IX AT T FIHTT
TRy e Ay faar , o ¥
FH FE I At A7 gy qEe
2 AR Weww fogar & 7

»t qTATE WE : BT ITF 1200
¥ 1400 A9 1 FW ¥, frerer
600 WTEHT SATEA FL AT §, aTFT 600
sy A9 fedl ® mremER

st wy fom®: g w9 & qamal
TR g% THT § SR AT Ag T AT
W ad &1 & ag srr Argan § B
FTHT Ty A0 FY Faw farfo ey
R T3 a7 W faewr T AT R,
AU T F F AAT &, I F1 797 qTr
ARG AT F g 2 3,
fomst 9 o Swe &7 ¥ § 1 HeY
wRer ¥ mvama o ar fe s
dfqe A @ & fay domT s @
grawEal g, a1 Ia% oy gw fagas
a1 & far darc g & I ¥ ST
gt g f5 & o qaH ag
ST 7 faugs @@T ! WK ag 39

FFTT FT WA Q97 a7 & IFer a

% foaest F HwE FH qEAT 0
=t wgaTE WE : WK gA FY TG
i@t fam v ar <4
shug fomd : s AT WE ?
st Wy g - AERT JA R,
(AR fedl s o
Shri Kandappan: It is a good thing that

the Government have taken over the mill.

AUGUST 19, 1966

- there any proposal to

Oral Answers 5650
What is the financial involvement of the
Government in this lenterprise

Shri Manubhai Shah: It is about Rs. 45
lakhs.

Shri Umanath: Was there any negotiation
with the trade umions in"the mills regard-
ing the terms and conditions under which
the workers are re-employed? If not, is
have negotiations
with the trade union regarding the terms
and conditions of workp

L]
_ Shri Manubhai Saha: If my hon, friend
dose mot intervene to the disadvantage of
the workers, all the workers will be re-
employed on the former terms.

Shri Umamath: Sir, bn a point of order.
My question has not been answered. 1
wanted to know on what terms and condi-
tions they will be re-employed.

Mr. Speaker: “on the original terms” he
says,

Shri Warior: What
about?

is the preamble

Mr, Speaker : That is between the Minis-
ter and the Member,

Shri Dinen Bhattacharya:. May 1 know
from the Minister whether any investiga-
tion has been ordered about other mills
which are closed for a long period, on ac

- count of which the workers are suffering?

Shri Manubhai Shah: Which mills?

Shri Dinen Bhattacharya: Many mills in
West Bengal and other States.

Shri Manubhaj Shah: This question re.
lates to a_particular mill in Pondicherry.

Shri Dinen Bhattacharya: Similar type of
mills'were closed in other States also. Wilk
the Government make an inquiry and take
over those mills also?

This ques:
Now,

Mr. Speaker: Order, order.
fion relates to a particular mill,
next question,
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Prices of Scooters and Cars

+
*546. Shri P. C. Borooah :
Shri M. K. Kumaran :
Shri Gulshan:
Will the Minister of Industry be pleased
to state:

(a) whether ony study has been made
into the cost structure of Indian cars,
scooters and other automobiles;

(b) if so, the result thereof and the
possibilities of reduction of their prices to
the international level; and

(c) how the cost of manufacture of

corresponding  autpmobiles in India com-
pare with those produced in various
developed countries, specially in  USA.

France, West Germany,
UK.?

Japan, Italy and

The Minister of State in the Mipistry of
Industry (Shri Bibudhendra Misra): (2) to
(c) A statement is laid on the Table of the
House [Placed in Library. Sce No. LT-
6829/66].

Shri P. C. Borooah: May I know whe-
ther it is a fact that both India and
UAR went into production of Fiat car at
the same time and now it is found that
the Fiat cars produced in UAR are much
cheaper ' than those  produced in India.
What is the reason for this difference?

Shri Bibudhendra Misra: I do not know
the present price but in the month of
December 1965, we are informed, the price
there was Rs. 13,300.

Shri P. C. Borooah: May I know whe-
ther it is a fact that the Renault Factory,
.which is one of the most efficient ractories
in the world, producing two complete
cars a minute at a cost of the Indian
equivalent of Rs. 5000 a car, has volun-
teered tc manufacture a small car in
India and, if so, what is the reaction of
the Government to that offer of the
Renault Factory ?

Shri Bibudhendra Misra:~ This  matter
has been discussed i the House -a number
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of .times in the form of questions and half-
an-hour discussion. I cannot add anything
to it

Mr. Speaker: Have the Government so
far decided about the manufacture of the
small car or not?

Shri Bibudhendra Misra: Since the
Minister made a statement last week dur-
ing the half-an-hour discussion the position
has not changed.

N qemw o fRw ¥ s,
@eY, g1 A, @R ¥ W
Frag # faect &, 9@ fF g wra ®
a@r WY, IE AR A, AT FOAQ
W%Wﬁmwﬁﬁﬁﬁﬂ
F FTT M1 § 7 .

Shri Bibudhendra Misra: The reasons
may be many. Onc of the reasons may
be taxation. Another rcason may be very
low output. I think as the pgoduction in-
creases the price will come down.

Dr. L. M. Singhvi: May I know whe-
ther the Government recognises the fact
that the high cost of scooters and cars ‘is
largely due to the fact that the develop-
ment ‘of ancillary industries has not taken
place satisfactorily, that the tax structure
is very high and that there is idle capa-
city or scope for additional capacity in the
manufacture of ¢ars? If that is so, what is
the Government going to do to rectify the
position?

Shri Bibudhendra Misra: The develop-
ment of ancillaries has been very good and
has reached the plan target. Regarding the
tax structure, the other day I have given
the figures. I think it is high. The raw
material cost is also high.

Dr. L. M. Singhvi: If the capacity is in-
creased the economies of scale would
operate.

Mr. SPeaker: Probably, he has also re-
ferred to it that the number of cars pro-
duced is not much.

=t AR WY WO 2 FS AT
g, T AT FT 93 AW ¥ O
g fF TR ag@ITy . . .
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st §1F @ AT WA B AT
g ?

5t WrEa WY wE & guEan
g & a arge #Y gy 71 w1 AW
2, 3z ¥ wEEEE AT qGY §, TS
wIeT g0

wEqE W ¢ FEIET 1 Y g,
R § T@ e &1 AF NS F &I
g, few o@ wiw & it g, A e
T &= 3 FY & IerSra 4G g |

{TFTEA /T WTATT © FeqeT "gied,
# T A A g, AT A Fy oA
FET § N AR AT F37 § | AATS
AIAAT @EEq F1L 1T @ FAT FAT
T gadd g Fg T FQ § 5 &
g | S @ T faewr FgAn
anfgd, faewor ¥ ag owee § fF 3 #1
1 ae) Wiz ot Y gaer § aga
gfas §, 3@ & wenar ww S fRde
TS T R, T TG 98 FAE ;G
¢, & s e g F e ad 5
arfegt 41 F9@ 9T F TG qgET
2 ? ¥ gg aa W "9 § {5 ag fw
WHAW WA AT I aE E?

Shri Ranga: The tax is quite high.

s WA AT AR o fqEe
IJJAFT a@ FE Qg |

shri Bibudhendra Misra: Apart from
the levies on these vehicles after they come
out of the factories, in the ex-factory price,
1 asked my office to make a study of the
incidence of Government levies on  com-
ponents and raw materials included in the
ex-factory price. It is Rs. 2,114 in  the
case of Ambassador and Rs. 2,109 in the
case of Fiat. N

Mr. Speaker: Besides the tax on the car?
Shri Bibudhendra Misra: This is the in-

cidence of Government levies on components
and raw materials. Then, there is ° the
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excise duty, Central sales tax, State Sales
tax etc.

Shri Harish Chandra Mathur: With
increasing diterioration in the quality of
both the cars and the increasing prices
all the time, the hon, Minister stated
once that the quality is controlled through
the DGTD. I do not know how it is con-
trolled by the DGTD. May I invite his
attention to the statement made by the
Chairman of the Federation of Chambers
of Commerce and Industry that there is
absolutely no justification for the increase
in the price of cars in the wake of devalu-
ation? When even the Chairman of the
Federation has said that, I do not under-
stand why the prices of cars should have
been increased in the wake of devaluation,
especially when the Government want to
hold the price line. Yet, the Government
has thought it fit to increase the price of
all the cars. May I know how Government
will explain their position both in respect
of quality and increased price ?

Shri Bibudhendra Misra:. The price of
the CKD pack has become more....

shri Harish Chandra Mathur: Does the
DGTD control the quality or not and did
the Chairman say that or not?

Shri Bibudhendra: I have not seen the
statement of the Chairman. I do not know
what he has said.

Shri Harish Chandra Mathur: Such a
blissful ignorance! Please do not come to
the House.

st aETEY : WY A WA W G
Far At fec @ Fr &

=) AHTER R |/TAT : G4 Lehe

G A g A |
Shri Bibudhendra Misra: Whether I
should read a statement or not is a differ-

ent matter. I am giving the reasons for
the increase.

dtam @ ww fagar #y gw
fwa sgg

Shri Bibudhendra Misra: As regards the
Hind Ambassador  (Rs. 294), it is
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because the price of the CKD pack, which
is imported, went up.

Shri Harish Chandra Mathur: There is
no answer to whether the DGTD controls
the quality or not. This was said on the
floor of this House. How does it control
it?

shri Bibudhendra Misra: A special officer
of the DGTD makes an inspection, but
after this question was raised last time by
Shri Mathur and some other
now we are trying to have it tested
some defence institutions.

in

Shri Harish Chandra Mathur: Will the
Minister bear with me? I have examined
the thorough working of the DGTD from
top to bottom. There is no organisation,
no section, no branch and no function
assigned to the DGTD to check the quality
of cars. !

Shri Bibudhendra Misra: There is a de-
velopment wing and a development officer
who goes round the factories occasionally
and makes a study.... (Interruption),

Shri Bhagwat Jha Azad: How many?

Shri Basappa: May I know at  what
stage the proposal of the Chief Minister
of Mysore for a small car is;
sanction has beén given? Why are you
holding it up?

Shri Bibudhendra Misra: The Chief
Minister’s proposal is under consideration.
The Chief Minister has himself said that
seven or eight cars should be produced and
put on for road test to find out its suit-
ability.

.t WG faey g ANt § frdiwas

Y fire 13 & g 23 § ag e srqara

AR wwim oy«

§ o) ¥ few oo ¥ adY £

o ¥ @ a9 92T Iq FT AT FHA

o T oo fradr 20 s ¥ Tw

7Y o5 forg avg 1 Wi fawar av 3w

&Y Farfadt 1 @< T a1 97w fag

WIH | 98 TR @ §IA /A

H=8T 41 IT A9 FA<\! §, M1 59 I

a1 faawor ww &
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Shri Bibudhendra Misra: ] am not an
expert on quality and I cannot give an
answer to that,

Shri Maurya: Why can you not answer
about the quality? You must know about
the quality. You must say whether it is
better.

Mr. Speaker: Let me hear the answer. He
must sit down.

Shri Maurya: Can he not say about the
quality ? Being Minister he cannot say
that he cannot say about the quality.. Why
can he not say about the quality?

Mr. Speaker: Then, would he extort or
extract that answer by force?

Shri Maurya:, Being a Minister he should
not say that he cannot say about the
quality. Why can he not say?

Mr. Speaker: Let him say what he wants
to. Then we will see if something more is
required. He should not proceed in this
manner. First I have to ask the hen.
Member that he should sit down.

Shri Bibudhendra Misra: When I mid
that I cannot say about the quality, I
meant “quality ten years ago amd now”.

Mr. Speaker: It is general knowledge. Why
should the Minister say that he cannot say?

Shri Bibudhendra Misra: About the quality
ten years ago and now.

Mr. Speaker: Who can deny that a dete-
ration in quality has ta!en place? It
should not come from the Minister to up-
set the Members that the Minister cannot
say about the qutlity. It is in the knowl-
edge of everybody.

Shri Bibudhendra Misra: He wanted a
comparisen between the quality ten years
ago and®now. That is why I said that 1
cannot say about that.

Mr, Speaker: I am sorry, he did not say
like that, that he did not know what the
quality was ten years ago. He said that
he was not an expert.
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shri Bibudhendra. Misra: Who said so.
The question was. ‘What was the quality
ten years ago'? .

Mr. Speaker: No, it was whether deter-
ioration has taken place in so far as the
quality ten years ago is concerned and the
one that we have got now.

Shri Bhagwat Jha Azad: The quality ten
years ago is known. The price is goirig up,
but that is not going up................
(Interruption) .

. Shri Bibudhendra Misra: About the rise
in price since. 1957, it is for different
reasoffs. 1 have got a lengthy statement.
I1f I am permitted, I will put it on .the
Table of the House.

Mr. Spakcr Next questlon Shri Madhu
Limaye.

hymdt of Wages  Act

+

*547. Shri Madhu Limaye:
Shri Kishen Pattnayak:

. Shri Utiya:

Will the Minister of R:ulways be pleased
tD state

(a) the number of cases in the various
States- under the Payment of Wages Act
involving the Railways;

(b) the losses suffered by the Railways as
a result of this litigation; and

'(c) whether the' Railways propose to de
vise a machinery for examining the workers’
claims in the light of the court judgments
in these casesz

The Minister of State in the Ministry of
Railways (Dr Ram Subhag Singh): (a)
“The number of cases involving the Railways
in the various States under the Payment
of Wages Act during the years 1964 and
1965 was 1837 and 973 respectively.

{b) The amount of expcndltureumcurred
by the Railways during the years 1964
and 1965 was Rs. 72,697-58.

(c) Saitable machinéry exists on Railways
‘to déal with claims of railway staff in the
light of Court judgments in such cases.
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oY wy fomd : weft 7gea & @
f&% 3,000 %o FT ®reT ST TATAE IW
®1 awdr 34, FWiE ﬁvmgfas
W T FE F I o @d
FTHT & 78 FqAT SuTeT g § g #v
foarar 7@ &, W BN FAT A
AT M FAF A E um
foemad g7 w@r § 1 39 faqg Fam Ay
AR Tq T AEAA IT |

o 7w guw fag: fowmad s
gAx g, fea Y o & ¥ Fgf ag
o9 7EY gAT FgitE AN 72,697. 58
To FY AT FEI HIX AT FAA 2,000
To ) AT ToY & | §Y aFar & fw Wi
farad oft g6t awg g &)

st 7y fe® WA wdRE 72
AT To #T qHAIT A5 W& %
ag #¥ @9 gq |

© w0 Tm g fag: dfs o X
Ter Fg1 fF W fowmd g &, =
s fFfeagaawaad
72 A F AGTH FI 2 AT GAT
I S # wrag wq fasray 6y

,g:r%rz‘fﬁn g qF AHAA F qITH
- @ foeet w1g & aa o @ g

WeR WERA : W9 99 FI A9
o @ el

it wy  fomd : wre qer FRd
gfazﬁqﬁ%am # o9 qgaT
& fad 39 & 9 I o § | &
ST ATt § fF 5w avaes § o
IER F 1T wogld 7 9 afea §
IAFT AT FA F o Famar &v
gl F @ FY 9w F fad
FT TN & W 39 A F41 IR Q
6t & a1 afada far o g €0

wo T P fag : e v o}
AT Fee I §, qeAtAee A
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ofer waedy 3wE § 1 sy farrae
BT & 99 #T gT @ I AT FY Iy
2 T1d Y & wiT 9y AT aX Tt
& wogd ¥ et A1 gfeew w
TN § T & fem-fea i a1
g T =ifgd 1 Gy A fewww &y
G-

ﬁqfa@;wmwim
& g @ @ Fun wiasy F fa¥ =i
ww faug #r wiw <o @fs a8 &

HqE |

o YW AT f«g’:,aaéea:?am
# a & #¥ 7€ 1 fodr  fawrd
€ gz B WX FAw gfaae| | L.

ot Ay fomd 0 & faeeed wre &
AT G 1 IF 9T AT A w7 e
FET AMMRA |

o T gun fag < 99 aF ag
B § A A, A A

St Wo Yo THT : FY AT 3% FIA
GFE F 389 1 & AR 99 q=gd H1
YA AT a9 Qe & ATY AT FT
YA FEAT 1T &, 39 ¥ o w01 TR
g A S @nr foede € 9 Y
foeaTT sgzm , fog &y aog ¥ T
FY TAAT IAE FAT AT & | W QAT
fFar @ O o Y O AT #Y @ 99
F faere F1$ o o s @ R

3o T gun fag : it & faeme
*E FTEE F@ T AT TG WY |
18 9T ¥ FOo 09 TEATAT § Aa<H
T faer F3) Fora FA9gu § 1965 %
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& faars FrEars 7 3 9@

SRAVANA 28. 1888 (SAKA)

5660

Shri A. P. Sharma: Under the Payment of
Wages Act, if the Railways are made to
pay compensation and also wages to the
workers, then somebody must he responsible
for not paying the wages in time and, it
that is so, then responsibility should be
fixed on the officials, whoever they may be,
and action should be.taken. There are 900
and odd cases. It would be better if the
Government fixes up the responsibility so
that there will not be a single case under
the Payment of Wages Act. Will the
Government do that?

Oral Answers

Mr. Speaker : How is it possible that there
might not be-a single case? There may be
a difference of opinion on interpretation.

Shri A. P. Sharma: The number of cases
will be- less.

Mr. Speaker: The number of cases might
be less. But how is it possible that there
might not be a single case? Lawyers
always differ on interpretation.

Dr. Ranen Sen: In the general industrial
field, we find that there is a gradual reduc-
tion of cases under the Payment of Wages
Act which shows that even in the private
sector, they have geared up their adminis-
tration and organisation in such- a manner
that the cases are fewer and fewer. But
in the Railways, which is the biggest Gov-
ernment organisation, which is considered
to be a very efficient organisation, how is
it that the cases under the Payment of
Wages Act continuc without any reduction
in their number?

‘Dr. Ram Subhag Singh: Here also, in
1964, the total number of cases was 1837
and in 1965, it came down to Y73. So, here
also, there is a decrease in the number of
cases. .

Shri §. M PBanerjee: I would like to
know whether it has been brought to the
notice of the hon. Minister that when
casual labourers are paid, whether on
South-Esstern Railway or on any other
Railway, they ate sometimes paid less, Rs. 5
less or Rs. 10 less, whatever it may be,
because there is no check on that and, if so,
whether adequate steps have been taken
to see that they are paid correctly and that
they are not paid less.
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Dr. Ram Subhag Singh: If any case of
incorrect payment is reported to us, we
will take suitable action.

Shri U. M, Trivedi: I would like to
know from the Minister whether, from the
time that this new amendment has been
made to the Payment of Wages Act through
the iniquitous legislation which was
brought forward in the last session Dy the
Labour Minister, Shri D. Sanjivayya, the
Railways have benefited in terms of money
by deducting money from the ncagre wages
of booking clerks, ticket collectors and cash
clerks for having accepted notes forged by
somebody or for having been victims of
pilfering or stealing from their own cash
counters.

Dr. Ram Subhag Singh: That might be
his experience, We have no experience
like that.

Shri U. M. Trivedi: You say that you
have not got that experience. Are you, in
that case, prepared to withdraw the amena-
ment which you brought into this Act that
the money that can be stolen by anybody....

Mr. peaker: About that he can write
now. )

Shri U, M. Trivedi: This is a very impor-
tant thing. I will write to him. But the
whole difficulty is that the Railway Minis-
ter always drags on matters for years. Noth-
ing comes to an end.

Mr. Speaker: He might send a copy to
© me. Next Question.

Import of Staple Fibre

*548. Shri Médhu+1.imye.
Shri Kishen Pattnayak:
Shri Bagri: .
Dr. Ram Manohar Lohia:

Will the Minister of Commerce be pleas-
ed to refer to the reply given to Unstarred
Question No. 4735 on the 29th April, 1966
and state:

(a)\whether Government have completed
the investigation regarding the issue of

AUGUST 19, 1966

Oral Answers , §662

licences for the import of staple fibre;
(b) if so, the result thereof;

(c) the names of the parties who have
been found to be guilty of violations of
Government regulation and the punishment
imposed on these parties; and

(d) the steps taken to prevent recurrence
of such violations?

The Minister of Commerce (Shri Manu-
bhai Shah): (a) to (c). The matter js stild
under investigation,

(d) The import of non-viscose staple
fibre -under the Cotton Textiles Export
Scheme is not allowed with effect from the
1st January, 1965.

st Ay fomd : w1 A w@eE F
qEgE A A AL Jera 2 fF
Ig Y T2 BT HATAT AT 97 IHFT
T T § 41 7 @ ; frE i
FagaaT T ?

=t AT WY T TR &)
FIXYTWYIAT AR |

=t Ay ford : FaTEy @ &G @Y
IEHT w9 F qw g | F s

27

st wawtE Wy W A agedr
AT & | O &Y e A A @A R

ot wg fomd 3@ A @@ A
g7

it JET g e g qQT qnar
g1

st wy fomd : gad AR g3
2 Fa7 a8 Harew ¥ gratag fal qwme
#g$ &, ot SxwersT FAWI F @I
¥ g¢ & 1 A et 908 @ ag fear
mar g ?
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AfFT gw FE ¥ w1 F7LaE A% @
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Y giiwTe AR F@ ;g wA
wEew ¥ aqran £ g7 T § FI FEATE
Fx W@ &1 & s g E fF oA
FATE T4 aF O &1 T J A7
qq g% g T g 7T 3T FAW 7

ot AATE TE : T T F® THA
g fr F7 a= 7 g S At FR
T A RIE

»7t ST A AT ¢ 9 4T,
g wr fraa arey § g g1 ST |

st wpad g - A1S few € gu @
o FEE T gL E | ag Ifew F g
HE IS Ah A A F g A B |
I8 & 3 TR @ FW AW A FD
FAT & fovar stroam

Y WHIT NF T@: FT TF T
AL LI

=it wAwr g g TH AR g,
SECEE IR

Kotah-Chittorgarh Broad-Gauge Line

+
*549. Shri Yashpal Singh:
Shri Onkar Lal Berwa:

Will the Minister of Railways he plcasca
to state:

(a) whether Government have sanctioned
the construction of Kotah-Chittorgarh
broadgauge Railway line; and

(b) if so, when it will be completed ?

The Deputy Minister in the Ministry of
Railways (Shri Sham Nath): (a) A fresh
traffic survey for the Kotah-Chittorgarh
(BG/MG) railway line has recently becn
carried out, and report is being examined.

1890 (Ai) LSD—2
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It is rather premature to say whether this
line will be taken up for construction im
the Fourth Plan.

(b) Does not arise.

=t mare fag ;. HTETTHT FISET Y
TN TN GTZ A2 | T AT
a7 fear smar & gew gg S
=1gar 2 i &1 a1 Sz Fifere oy
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FOA T E HAAT I qF FTHTA
&) T #1367 § ?
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{} T A1 - 2T qF F 12T faaiemE
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Derailment at Walayar Station

+
*550. Shri Vishwa Nath Pandey :
Shri Ram Harkh Yadav:
Shri Braj Bihari Mehrotra :

Will the Minister of Railways be pleased
to state:

(a) whether it is a fact that a goods train
proceeding from Podanur to Olavakkot on
the Southern Railway derailed and capsized
at Walayar Station on the 2Ist May, 1966
and some persons were killed and injured;

(b) if so, the causes of the accident;

(c) the total number of persons who were
killed ang injured; and

(d) the total amount of loss to the Rail-
way property ?

The Deputy Minister in the Ministry of
Railways (Shri Sham Nath): (a) Yes, sir.
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(b) The accident was due to the failure
of railway staff.

(c) As a result of the accident the Second
Fireman was killed and the Driver and the
First Fireman sustained injuries.

(d) The cost of damage to railway pro-
pertv was estimated at approximately
Rs. 2,29,290.

Y 7t fagY ¥g<van - § ag SO0
argat § fr 39 gear § S &7 ey
g ¥, ¥4T I FT F1E FEeawA faqr
war ¢ ; afe gt d e

Y AW AE 0 IA gHeAT H UF
®EATT F1 A g% & AT TF §EA
SR HTAEA FY A2 774 &, 97 #1 w177
& wavfas Fgwae fear S |

St T fagy dgden - AT W
gUEAT FT &R HGH FA F A
F1E grrATay 1 TE & ; Ak &, o
FTTT WIAR FTAFT ?

=t T ATS: TW T FTI07 I 47
2 gIRAT F TG H T @I |

Trade Delegations from Iraq

+
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi :
Shri 8. C. Samanta :
Shri Subodh Hansda :
Shri P. C. Borooah :
Shri Basumatari :

*551.

Will the Minister of Commerce be pleased
to state:

(a) whether an Iraqi Trade Delegation
visited India in May, 1966;

(b) whether any trade agreement was

signed; and
(c) if so, the main features thereof?

The Minister of Commerce (Shri Manu-
bhai Shah): (a) to (c). Yes Sir. An Iragi
Trade team visited India from 29th May
to 6th June, 1966 after my return from
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Baghdad in the month of May, to parti-
cipate in the meeting of joint Indo-Iraqi
Committee provided under article (7) of
the Trade Agreement of 13th December,
1962. No new trade agrecment was signed,
but the Committee reviewed the working of
the trade agreement signed earlier and
negotiations we had in Baghdad and valid
till September, 1966. The Committee also
considered ways and means to further
increase the volume of trade between the
two countries.

Y AEEA W1 AL - JAT wRART
F JETE § AT FIT & AT AT T
$UF F 3T SANIT F ATY 43 F 2T
e FafFrFad W der e
T, 3T & FIATC AT QAT FT 3T H—
s 7R faw F—ar safs gg
g ?

N AR WE : TEl aF qA
FT §¥ag g, 93 1,63 9@ §, I FT
2,25 @r@ &1 g 1@ 7 faafa 3,20
Atg ¥ 9 FL 4,40 AT FT &Y AT |

sl WFEA A7 WEE g AT

TTAIT F A< 74T IAF F T g

T F—amE Ak fafa—F T

FT TEATIAT §—FAT AR AW F ;AR

Y afas qigers TS I AT ITF
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Shri Manubhai Shah: 1 can say that the
new Government of Iraq headed by
President Araff is very much interested in
expanding the trade between the two
countries and they have assured us that
they will try to buy more and more Indian
goods.

Shri S. C. Samanta : May I know whether
the hon. Minister is aware that recently an
Indian deegation consisting of representa-
tives of Bhilai Hindustan Steel and Railways
went to Iraq to survey the market there
and if so, whether their report has come
and whether that report will be considered
in the agreement that is coming?

Shri Manubhai Shah: Yes. The Iraqi
Railways tried to go up to Pakistan for
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which we have tendered 540 miles of
railway track line and if the negotiations
succeed, it will be about Rs. 6 crores.

Shri P. C. Borooah: There was a time
when Iraq used to import tea from India,
but today it has switched over to Ceylon.
May 1 know whether any attempt has been
made to regain that market and to send
more tea to Iraq?

Shri Manubhai Shah: I think the hon.
Member is misinformed. Iraq is more
inclined to buy Indian tea rather than
Ceylonese tea.

Mr. Speaker: Mr. B Ti:

3

Shri Basumatari : My question is covered.

Shri P. Venkatasubbajah: May I know
whether, in the course of our trade agree-
ment with the Jraqi Government, any
indication has been given or whether we
have suggested to have the collaboration of
some of our private entrepreneurs to start
certain industries in Iraq and whether that
has also been considered ?

Shri Manubhai Shah: We have discussed
that aspect, but unfortunately, not much
headway has been made in Iraq as com-
pared to what we have done in U.AR.
Iran and Lebanon.

Shri Joachim Alva: Has the attention cf
the hon. Minister been drawn to a very
competent article in The Economic Times
written by the Editor, Shri P. S. Hariharan,
from Beirut this week exposing the various
delays in the Ministry which, if avoided,
would have got us gold around Asian and
African markets, and drawing the necessity
of having a bank of our own in Beirut so
that it can feed all those lines, especially in
Libya ?

Shri Manubhai Shah: My idea of that
article is that the gentleman does not
realise that in the first seventeen years we
had no factory anywhere in Africa or
Middle East. In the last two years we have
established 38 factories,

Shri D. C.- Sharma: Recently when our
Prime Minister visited U.A.R. and Yugo-
slavia, it was mentioned in the communique
that all these three countries would set up
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joint enterprises in some countries in Asia
and Africa. lraq is very friendly to U.AR.
I want to know whether any joint enter-
prises by these three countries, India, U.A.R.
and Yugoslavia, will be set up there and
whether they will find a much more
favourable response than anything set up
by our country alone.

Shri Manubhai Shah : As far as India and
Yugoslavia are concerned, the collaboration
in the third country is going on very
satisfactorily. As I said, so far as Iraq is
conceerneed, thee industrial programme of
that country is so limited that we have not
been able to make much headway in that
market.

=Y &o Jo AT - FTag v 2 i
grifs fergam o 500F # 3 eew
fosa @ a3 @ ¢, afwa fegmra
g TTF 1 A FIS FY far T oA,
3g freer aral & s gy v 2 ; afx gf,
ar g & gl HI70 § 7

Y qpaTé W WA AeE)
g THY TR g1 "1 8, dfwT A
are e et A 2 B arE S i
g aaafas ga ¥ afggd

Railway Zones

*552, Dr. L. M. Singhvi: Will the
Minister of Railways be pleased to state :

(a) whether there are any definite and
specific criteria for carving out Railway
Zones;

(b) if so, the details thereof;

(c) whether in this context the Railway
Administration has examined and evaluated
the demand as well as the feasibility of
establishing a Metre Gauge Zone; and

(d) if so, the details thereof ?

The Minister of State in the Ministry of
Railways (Dr. Ram Subhag Singh): (2) and
(b). The basic criterion for creation of a
new zone is the necessity for easing the
workload of the existing zonal administra-
tions, where such action is considered
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essential and unavoidable for the mainten-
ance of operational and administrative
efficiency.

(c) Yes, Sir.

(d) There is no pressing administrative or
operational need to carve out a separate
Metre Gauge Zone at present.

Dr. L. M. Singhvi: Will the hon.
Minister for Railways, Mr. S. K. Patil, recall
an observation which he made in Jaipur in
respect of this matter and also an observa-
tion that he made on the floor of this
House saying that his mind was also
working in the same line as mine—because
I had presented this question—and reply
as to whether this has been carried to any
further in this respect?

The Minister of Railways (Shri S. K.
Patil): 1 thought the hon. Member had
gone from metre gauge to broad gauge.
I never said that there would be a separate
zone for metre gauge.

The question was whether there was a
possibility in the ncar or distant future of
our having one more zone somewhere in
Rajasthan. I think there is that possibility.
Therefore, those two things are not just the
same,

Dr. L. M. Singhvi: I did not know that
there was such an amount of broad gauge
in Rajasthan so as to create a separate
broad gauge zone in Rajasthan. Anyway
1 am glad the Minister says that there is
that possibility.

I should like particularly to ask the
Railway Minister whether it is a fact that
certain assurances have been conveyed to
the Chief Ministers of Rajasthan and
‘Gujarat in this respect and whether this has
not becn brought to his attention that
sometimes, particularly in the case of south-
central zone, some political pressure was
tesponsible for the creation of a new zone.

Some hon. Members: No, no.

Shri S. K. Patil: I do not know of any
assurance. No pressure was at all necessary
to have that zone and no pressure will be
necessary to have this new zone also.

SRAVANA 28, 1888 (SAKA)

Oral Answers 5672

&t TR e ¢ § qg S
=TEen § fr 3 o wéde 99 AN -9
TERT-ETAE, o o AT T
g-fod #% R @ 9 -
afeqi =« @ &, 77 7 oY el 9
I F e § v Ay, ; afe &, ar
@R IT AR & forg 771 FRAA1ZT
TG E

o T gww fag : 3 ide WA
AT AT 7 wefafre § anx
§ o1 F Tt 9 = seaqwa A AT
& wifs 3§ wide swf & Aty
§1 g 3= E fr weET-aReE
WE A g Y A a1 AT IA G
4 T IgH AP ATgE § | WA
g qwHAT Y AT § | AR agh 9T
AT FY FE FAfqrw AT AEA

=t foife few T ag @I R 1R
&R foaqr e419 JIE a9 F TG
T & AT g1 WY AW F A&
g W g 7 a1 Fmr AR AW & fAg
FTHT AT T I 77 R fRr
Fafr ?

o T g Tag : wae § wwasi
Agtew 31 wrew § 5 99 & Hie a9
FT OF HOOT S AREYT A wr A
g

12.00 hrs.

SHORT NOTICE QUESTION

Hunger Strike by Workers of Indian Bureau
of Mines

+
S.N.Q. 13. Shri S. M. Banerjee:
Shri Indrajit Gupta :
Shrimati Renu Chakravartty :
Shri Vasudevan Nair :
Shri Kishen Pattnayak :

Will the Minister of Mines and Metals
be pleased to state :

(2) whether six hundreq workers of the
Indian Bureau of Mines have been en
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hunger strike since the 2nd August, 1966 at
Nagpur and several work sites;

(b) if so, their grievances and demands;
and

(c) Government’s reaction in the matter ?

The Minister of Mines and Metals (Shri
S. K. Dey): (a) According to information
received so far, about 200 Geological
Survey of India ecmployees undertook a
token relay fast in batches from 2nd to 6th
August, 1966, each batch observing fast for
a period of 24 hours only. The fasts were
staged at Nagpur, Chilati, Rakha, Sandur
and Tatanagar.

(b) and (c). The main demands of these
employees as intimated to Government
through their Union relate to (1) regularisa-
tion of muster roll staff; (2) raising of daily
wages of muster roll staff; (3) application
of benefits under the Mines Act to all
employees engaged in the field investiga-
tions; (4) grant of field establishment allow-
ance to Class IV staff; (5) fixation of inter-se
seniority of the employees after merger of
the Exploratory Wing with the Geological
Survey of India with effect from 1st January,
1966; and (6) restoration of payment of
House Rent Allowance and City Com-
pensatory Allowance to the field staff at
full rates.

These demands are under examination
in consultation with the Ministries of Home
Affairs, Labour and Finance and a decision
by Government will be taken shortly.

In addition, the Union presented a
supplementary list of 21 demands and
grievances relating to promotion; direct
appointments; supply of liveries; provision
of residential accommodation in the field
and at headyuarters; provision of safety
equipment; reduction in working hours in
the workshop, medical facilities, canteens,
etc.

Benefits sought under some of these
demands Have been already extended to the
staff e.g, accommodation for muster roll
staff (other than local inhabitants) and
regular staff; first aid facilities at principal
camps; canteen facilities for workshop staff;
relaxation of age and educational qualifica-
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tions for departmental candidates for
promotions. There are, however, other
demands eg., for reduction of working

hours from 48 per week to 42 hours per
week for workshop employees; promotion
based on seniority; regularisation with
retrospective effect of ad hoc and temporary
promotions etc.—which cannot be conceded.

Shri S, M. Banerjee: May I know whe-
ther it is a fact that the union of the
employees of the Indian Bureau of Mines,
which is a recognised one, tried its best to
settle these matters by mutual discussiom
and have a negotiated settlement before
they resorted to a hungerstrike, and if so,
the reasons why the local managemest
refused to have a negotiated settlement
with them and why the whole question
was left with the employees for agitation
purposes and for resort to a hunger-strike?
Why could a negotiated settlement not be
had?

Shri S. K, Dey: It ig very difficult for
me to answer this question. I can only
tell the hon, Member that I myself had
visited Nagpur towards the beginning of
July, when I had met the leaders of the
union, discussed all their grievances and
their demands and explained to them what
could be done and what could not imme-
diately be done and what could be consi-
dered. Naturally, it was expected that they
would give us some time instead of launch-
ing on a direct demonstration is protest,
which 1 deeply regret. Everything that
could be done by Government is being
congidered, and some demands have already
been conceded.

Shri S. M. Banerjee: May I know when a
final decision is likely to be taken by Gov-
ernment aspecially on their first demand
namely that the staff on the muster-roll
should be decasualised and their services
should be regularised? May I know when
a final decision is going to be taken on
this?

Shri S. K, Dey: I can only say that in
the very nature of things in the Geological
Survey of India and their work in the
field, it will be impossible to regularise all
the muster-roll staff as regular employees.
There are more than 3500 muster-roll staff
and they will continue to be there on the
muster-roll, although we shall make every
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effort, whenever vacancies arise. to give
them preference if they satisfy some of the
essential conditions,

Shri S. M. Banerjee: May I know whe-
ther Government are going to give them
protection against retrenchment? It is
because of the absence of protection that
the whole thing has taken this turn and
the trouble has aggravated,

Shri S, K. Dey: When we start some field
investigation programme, mostly these are
in obscure places, and casual labour is
recruited for casual work, and there are
quite a number of people recruited from
the local areas. How can the field parties
travel from one area of the country to the
other carrying with them all these casual
labourers belonging to these local areas?

Shri Vasudevan Nair: May I know for
how long Government were deliberating
over the demands of the workers or the
employees, when they received the repre-
sentation and how much time they have
already taken for deliberationp In parti-
cular, about the demand for a wage-increase
for the muster-roll employees, may I know
what Government propose to do in view of
the Sky-rocketing of prices?

Shri 8. K. Dey: I shall answer the second
part of the question first, namely what
Government propose to do regarding the
wages of muster-roll staff. The hon, Mem-
ber will appreciate that the wages for
casual labour are not determined separately
for separate organisations of Government.
There is @ norm that has been establigh-
ed by every State Government, and every
effort is made to conform to that; indeed,
the Central Government workers usually
receive slightly more than the minimum
prescribed by the State Governments.

So far as the first part of the question is
concerned, we try to see that the muster-
roll staff secure all the advantages that we
possibly can offer them when we recruit
them in all these field camps.

Shri Warior: May I know for how long
the demands of the workers have been lying
with Government? What steps had the
local authorities taken, before the interven-
tion of the Minister, to meet some of the
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demands at least of the workers and p-cif;'— V
them so that they might not resort to amy
agitation?

Shri S. K, Dey: As I have indicated in
my reply, quite a number of demands have
alrcady been accepted,

Shri Warior: For how long were they
pending?
Shri S. K. Dey: I am answering that

question.

So far as the other demands are concern-
cd, they have to be considered by higher
authoritics. The local organisations cannot
take dccisions on them. In fact, even my
Ministry is not in a position to take a uni-
lateral decision on some of the issues
because these have to be considered along
with other Ministries such as the Ministry
of Labour and also the Ministry of Finance
and other organisations. These demands
have been placed from time to time, and I
would say that they have been probably
under consideration over periods ranging
from a month to a year; it may be that
some cases may be even older. I bhave
already taken steps in the Ministry to see
that the speediest action is taken on all
the demands that have been made and we
either reject or accept them.

Shrimati Ramdulari Sinha: May I know
whether these workers belong to any central
trade union organisation which has decided
not to resort to hungerstrike for the
redress of their grievances while formulat-
ing their code of conduct, and if so, whe-
ther they have been reminded of such code
of conduct and what their reply thereto is?

Shri S, K. Dey: I do not exactly know
which trade union they belong to, and
whether they have transgressed the eode
of the trade union; we have not examimed
that,

Shri Basumatari: From the long written
answer and also the replies to supplemen-
taries, & appears to me that mines and
metal workers are few in number and they
are also doing harder work. May I know
whether Government contemplate giving
enhanced wages to these workers in prefer-
ence to workers in other factories and other
establishments?
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8hri S, K. Dey: I hope the hon. Member
will appreciate that the country is going
through a very critical time so far as its
financial resources are concerned. I wish
Government had been affluent enough to
pay the workers much highers wages than it
is offering today. I personally feel that
the workers m the exploratory wing of the
Geological Survey of India are normally
paid wages better than their counterparts
working in State organisations.

An hon. Member: There is no Geological
Survey branch in States.

Shri Daji: Some of the demands which
were made require no consideration at all.
One of them was that since these workers
are working in far of parts and distant
jungles, they should at least get their pay
every month regularly and not omce in six
months; also that they should get rations
at their place of work, Has this demand
been conceded or notp

Shri S, K. Dey: I have no knowledge that
the workers are paid once in six months.
In fact, I have visited quite a number of
field camps during recent morfths and this
question was never brought before me. If
the hon, Member wishes, I will make
another enquiry, But I do not believe this
has any basis.

Shri Daji: I have myself written,

Shri S. K. Dey: I have not come across
any such case.

Shri A, P, Sharma: The hon. Minister
said that the rates of payment to these
casual workers do not concern his Ministry
but other Ministries, the Labour Ministry
and the Finance Ministry, These rates
are fixed in consultation with various State
Governments. In which year were these
rates fixed, and in view of the rising prices,
are Government in a position to say that
they are going to review the rates.

Shri S. K. Dey: State Governments are
also continuously revising the rdtes for
labour in States, We have also given a
certain amount of flexibility in regard to
wages to be fixed within certain ranges,

Shri A, P. Sharma: When were
tates first fixed ?

these
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Shri S. K. Dey: I would not be able to

give that answer.
Am hon. Member: Why?

Shri §. K. Dey: Rates coming varying
from State to State, How do I know about
those rates?

WRITTEN ANSWERS TO
QUESTIONS

Railway Lines in Border States

*541. Shri H. C. Linga Reddy:
Shri P. R. Chakraverti :

Will the Minister of Railways be pleased
to state:

(a) the length of railway lines in the
Border States at present;

(b) whether the extension of the railway
line in Jammu and Kashmir is complete;
and

(c) whether top-priority is proposed to
be given to the laying of railways in the
Border States in the Fourth Plan period?

The Deputy Minister in the Ministry of
Railways (Shri Sham Nath) (a) Informa-
tion regarding railway matters is compiled
only Railway-wise and not State-wise, Hence
the information asked for is not available.

(b) To provide rail connection to the
State of Jammu & Kashmir, the Madhopur-
Kathua rail link including a bridge across
the river Ravi has recently been completed
and opened to traffic on 20th January, 1966.
Surveys for further extension of the rai] line
beyond Kathua in Jammu and Kashmir State
have been carried out and the alignments
surveyed are under consideration.

(c) The Fourth Plan proposals for new
lines have not yet been finalised. However
in view of the likely meagre allocation of
funds, those lines specifically linked with
major schcmes for industrial, mining and
port development will be granted higher
priority, though projects required especially
for defence will, of course, have overiding
priority.
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Indo-Poland Collaboration (

*545. Shri R. Barua: Will the Minister
of Commerce be pleased to state:

(a) whether any agrcement has been
arrived at between India and Poland in
the field of Joint collaboration in the
industrial development and Ship-building
industry; and

(b) if o, the main features thereof?

The Minister of Commerce (Shri Manu-
bhai Shah): (a) and (b). A Protocol was
concluded on the st April, 1966, between
the Governments of India and Polish
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Pcople’s Republic to the effect that both
the Governments desire that intensive study
should be made jointly in regard to the
following industries in the two countries
by groups of experts to be set up by the
respective Governments for the purpose of
progressive industrialisation through mutual
collaboration:

(i) Ship-building, Fisheries and Marine
products;

(ii) Metals and Engineering;
(iii) Chemicals and Fertilizers.
Low Temperature Carbonisation Plants

*553. Shri Bibhuti Mishra:
Shri Basumatari:

Will the Minister of Mines and Metals
be pleased to state:

(a) whether Government have sanctioned
the establishment of four major Low-tem-
perature Carbonisation Plants to pro-
duce cheap smokeless coal for the house-
wife and briquectted coke for India’s pig
iron plants;

(b) if so, the names of the places for
setting them up; and

(c) the extent to which the country is
benefited by it?

The Minister of Mines and  Metals
(Shri S. K. Dey): (a) and (b). Proposals for
the establishment of two Low Temperature
Carbonisation Plants—one at Kothagudem
in Andhra Pradesh and the other at
Talcher in Orissa, are under consideration,

(c) These Low Temperature Carbonisa-
tion Projects would amount to more eco-
nomic use of low grade non-coking coal as
domestic fuel and also would provide a
substitute for metallurgical coke for pro-
duction of pig iron in blast furnaces.

L]

Meeting of Railway Officials

*554. Shri P R, Chakraverti
Shri H. C. Linga Reddy:
Shri P. C, Borooah
Shri Kindar Lal:
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Vishwa Nath Pandey:
Kolla Venkaiah:
N. R. Laskar:
Liladhar Kotoki:
Ram Sewak Yadav:
Madhu Limaye: ~
Shrec Narayan Das:
Shri Hari Vishnu Kamatn:
Shri P. Venkatasubbaiah:
Shri Ravindra Varma:
Shrimati Ramdulari Sinha:
Shri Gokulananda Mohanty :
Dr. P, Srinivasan :
Shri Gulshan :
Shri M. R. Krishna
Shri Onkar Lal Berwa:
Will the Minister of Railways be pleased
to state:

(a) whether an urgent conference of top
officials of the Zonal Railways was held
in Delhi in June last to discuss the situa-
tion arising out of the repeated accidents
in May and June, 1966;

(b) what was the agenda; and

(c) what remedies have been devised to
eliminate these rail accidents in future?

The Minister of State in the Ministry of
Railways (Dr. Ram Subhag Singh): (a) Yes,
Sir,

(b) The Conference was convened to
discuss ways and means to minimise the
incidence of such accidents,

(c) The views expressed by the partici
pants in the Conference consisted mainly
of renewed emphasis on well-known acci-
dent-prevention measures such as, training,
inspection and discipline among staff con-

cerned with movement of trains, track.
circuiting and staff welfare measures.
Necessary action on these lines is being

taken.
Railway Accidents
#555. Shri A. N. Vidyalankar:
Shri Sidheshwar Prasad :
Will the Minister of Railways bé pleas-
ed to state:

(a) whether he has scen the statements
isued by a number of Trade Union
Leaders that one of the contributory
causes for the increasing number of Rail.
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way accidents was the enormous work-
load which had incfeased on the Railways
and its staff, while the increase in the line
capacity, equipment and the gtaff had not
been commensurate with the increase of
the work-load;

(b) whether Government propose to ins-
titute an independent investigation about
his position; and

() whether it is a fact that because of
over-work and insistencc on speed, the
members of the Railway staff do away with
many provisions of rules that were framed
to ensure safety?

The Minister of State in the Ministry of
Railways (Dr. Ram Subhag Singh): (a) Seve-
ral statements have been issued by a num-
ber of Trade Union Leaders, It is not
known to what statement or statements the
Hon. Memberg are referring.

(b) No, Sir The workload is examined
and the position in this regard is reviewed
as may be necessary. Incrcase in the staff
strength and in the line capacity is made
and also additional equipments are pro-

vided on a priority basis subject to the
availability of resources.
(c) No, Sir.
Geological Survey of India
*556. Shri Karni Singhji: Will the

Minister of Mines and Metals be pleased
to state:

(a) whether there is a shortage of train-
ed personnel, drilling equipments and labo-
ratory facilities with the Geological Sur-
vey of India; and

(b) if so, the steps Government propose
to take to meet the requirements of the
Geological Survey of India in this bchalt?

The Minister of Mines and Metals (Shri
S. K, Dey:) (a) Yes, Sir.

(b) Negotiations are in progress for im-
port of drilling rige and ancilliary equip-
ment from Canada also from East Euro.
pean countries and other sources. Efforts
are being made to augment laboratory
equipment, facilities for training and re-
cruitment of technical staff subject to the
rather severe limitations of the budget.
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Aluminium Factory in Kerala
*561. Shri P. Kunhan:

Shri A. K. Gopalan:

Will the Minister of Mines and Metals
be pleased to refer to the reply given to
Unstarred Question No. 2383 on the 18th
March, 1966 and state:

(a) whether the detailed proposals re-
garding the location and establishment of
the Aluminium Factory in Kerala have
been finalised;

(b) if so, the nature thereof; and

(c) when the factory is likely to be set
up?

The Minister of Mines and Metals (Shri
S. K. Dey): (a) No, Sir.

() and (c).

Do not arise.
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Catering on Railwayg

*562. Shri Hari Vishnu Kamath: Will
the Minister of Railways be pleased to re-
fer to the reply given to Starred Question
No. 149 on the 29th July, 1966 and state:

(a) if, as stated by the Minister, the Press
report is not correct, what exactly did he
say; and

(b) why no contradiction or correction
was issued earlier?

The Minister of State in the Ministry of
Railways (Dr. Ram Subhag Singh): (a)
The Minister of Railways had said:

“Before I was a Minister and 1 was
travelling as a citizen, I hardly took
food in Railways because 1 used
carry my own food.”

to

(b) No contradiction in the Press was
considered necessary.
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Dislocation of Railway Communications im:

Assam

*564. Shri N. R. Laskar: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that the recent
floods in Assam have dislocated Railway
communications on the various sections of
the North-East Frontier Railway and if
so, the steps taken to restore normally on
the said Railway;

(b) whether it is also a fact that om
the Lumding—Badarpur and Katakhal—
Lalaghat Sections on the North-East Fron-
tier Railway, passenger train services have
not ©een resumed even uptil now; and

(c) if so, for how long these sections are
closed to passenger traffic and the steps-
taken to restore this traffic?

The Minister of State in the Ministry

°* of Railways (Dr. Ram Subhag Singh): (a)

Yes, Sir. The rail communications were
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affected on Siliguri-Rangiya main line sec-
tion, Lumding-Badarpur Hill section and
on some of the branch lines in Cachar Dis_
trict. Prompt measures such as construc-
tion of temporary pile bridging over the
breached railway embankment, mobilisation
of a large labour force and devising of in-
genious mechanical methods for clearance
of land slips and deputation of additional
engineers and staft for working on the af-
fected portion were taken to restore normal
communications.

/b) No, Sir. On the Lumding-Badarpur
Section a bi-weekly passenger train service
was introduced from 1st August, 1966 and
a daily passenger train service from 9-8-1966.
On the Katakhal-Lalaghat Section passen-
ger traffic was restored from 18th July, 1966,

(c) Does not arise.
qT qAFIE
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Buildings for S.T.C. and MM T.C,

*566..Shri Yashpal Singh:
Shri Vasudevan Nair:

Will the Minister of Commerce be pleas-
ed to state:

(a) whether it is a fact that the State
Trading Corporation and the Minerals and
Metals Trading Corporation are paying
Rs. 12 lakhs per year as rent; and

(b) if so, why Government building is
not being built for housing the offices of
these Undertakings?

The Minister of Commerce (Shri Manu-
bhai Shah): (a) The S.T.C. and M.M.T.C.
are paying a rent of Rs. 14,18,325/- per
annum, for their office accommodation,

(b) It has now been decided to allot a
plot of land for construction of office build-
ing for the two Corporations. Necessary
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steps are being taken by the Corporations
to preparc layout and plans of construc-
tion.

Wig Manufacturing Plants

*567. Dr. L. M. Singhvi: Will the Minis-
ter of Commerce be plcased to state :

(a) whether the Indian Embassy in
Japan has submitted a report to his Minis-
try that India should concentrate on the
export of raw or semi-processed human
hair rather than on wigs;

(b) if so, the reasons therefor;

(c) whether the international price of
human hair has incrcased considerably fol-
lowing a US. ban on imports from Com-
munist China; ana

(d) if so, the steps taken to augment the
exports and to sct up wig manufacturing
plants ?

The Minister of Commerce (Shri Manu-
bhai Shah): (a) Yes, Sir.

(by 1. Wig manufacturing is a labour
intensive industry where skill and experience
are essential apd that the Japanese arc well
established in this trade and asie considered
.among the best in the world. It will take
-quite sometime for India to set up her own
‘wig manufacturing industry.

2. If India, at present does not meet the
human hair requirements of Japan for
manufacture of wigs the latter may turn
v other sources of supply. '

3. It is not ceriain that U.S. ban on hu-
man hair of Chinese origin will continue
indefinitely, India ghould therefore try to
secure the Japanese market on a long term
‘basis.

4. If prices of natural hair shoot up un-
reasonably high the substitute materials will
‘push the natural human hair out of the
maxket.

(c) Yes Sir.

1) 1. Srate Trading Corporation has en.
-¢red into firm long term  arrangements
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with the Devasthanams in the South for de-
livery of hair coliections exclusively to them.

2. State Trading Corporation has already
firm contracts for export of over 30 tons
of .processed human hair valued at Rs. 9)
lacs approximately during 1966-67.

3. State Trading Corporation’s wigs and
wiglet factory in Madras is expected to go
into production sometime in September,
1966 and the exports would start by the
end of this year.

4. State Trading Corporation has fixed
export target for the year 1967-68 a2t Rs. 2
crores.

Attack on Motorman of Local Train om
Central Railway

*568. Shri Madhu Limaye:
Shrimati Renu Chakravartty:
Shri Bade:

Shri D. C. Sharma:

Shri Prakash Vir Shastri:
shri . M Banerjee:
Shri Manoharan:

Shri Alvares:

Shri Mohammed Koya:
Shri Tulsidas Jadhav:
Shri Tridib Kumar Chaudhuri:
Shri Maurya: ,

Shri A. V. Raghavan:
Shri Bagri:

Shri Indrajit Gupta:
Shri Prabhat Kar:

Dr. U. Migra:

¢568. Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a motorman
of a local train on Central Railway in
Bombay was attacked by Passengers recent-
lv for his having stopped the train between
Curry Road Station and Chinchpokli;

(b) whether it is a fact that the State
Government or R.P.F. have decided to pro-
vide Pglice escort for the running staft
for a fortnight;

(c) whether any inquiry was made into
the Passengers’ charge that the stoppage
was due to “bootlegging” activities and was
deliberate or Railway’s suspicion that it was
due to tampering with the brake apparatus;
and
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(b) if so, the conclusions of this inquiry?

The Minister of State in the Ministry of
Railways (Dr. Ram Subhag Singh): (a)
Yes, Sir, but the train was not stopped by
the motorman, but by the application
of emergency brakes by some unknown per-
sons.

(b) Yes. Sir.

(c) and (d). Government Railway Police
Dadar have registered a case on crime No.
112/66 U/S 332 /427 1P.C. and 127 LR.A.
The case is still under police investigation.
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Industries in Indore

2741. Shri Kamni Singhji: Will the Minis-
ter of Industry be pleased to state:

(a) whether it is a fact that the indus-
tries in Indore have suffcred heavy losses
as a result of cut in clectricity supply from
the Gandhi Sagar Power House;

(b) whether it is also a fact that the
Power House showed signs of a shut down
even in April, 1965 owing to failure of
rains in 1964; and

(¢) if so, the action taken to save the
industries from sustaining loss as a re-
sult of power cut?

The Minister of State in tht Ministry of
Industry (Shri Bibudhendra Mista): (a)
to (c). The requisite information is being
collected and will be placed on the Table
of the House in due course.

Truck-Train Collision
2742. Shri Ram Harkh Yadav:
Shri Onkar Lal Berwa:
Shri Huk Chand Kachh
Shrli Kashi Ram Gupta:

Will the Minister of Railways bc pleas-
ed to state:

(a) whether a loaded motor truck collided
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with the 13 Up Latur-Kurduwadi Passen-
ger Train on the Sholapur Division of the
Central Railway on the 27th June, 1966;

(b) if so, the details thereof, and
(c) the loss of life and property if any?

The Minister in the Ministry of
Railways (Shri Sham Nath): (a) and (b).
On 266-1966 while train No. 13 LK Down
Pilgrim Special was running between Mahis-
gaon and Kurduwadi stations it side collied
with a motor truck.

(c) As a result of this accident one pas-
senger in the traln was killed and another
two sustained injuries.

The cost of damage to railway property
was estimated at approximately Rs. 95/-.

Drilling for Gold on Kerala Border

2743. Shri M. K. Kumaran: Will the
Minister of Mines and Metals be pleased to
state:

(a) whether it ig a fact that the drilling
operations to find out gold deposits on
the borders of Kerala and Madras in the
Wynaad area have been undertaken; and

(b) if so, the result thereof?

The Minister of Mines and Metals (Shri
S. K. Dey): (a) and (b). Detailed investi-
gations by exploratory drilling have been
undertaken by the Geological Survey of
India in the Wynaad gold field which falls
within Nilgiri district of Madrag and Kozhi.
kode (Calicut) district of Kerala. These in-
vestigations are being carried out to make
an assessment of the tenor of the lodes, their
precise extent, reserves and economic work-
ability under modern mining and techno-
logy. A final evaluation of the persistence
of gold values and their economic workabi-
lity can be made only after the drilling is
completed.

Tapioca Starch Industry

2744, Shri M. K. Kumaran: Will the
Miaister of Industry be pleased to state:

(a) whether Government have decided
to import large quantities of maize starch
this year; and
1890 (ai) LSD—3
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(b} if so, whether Government are aware
that this will adversely affect the deve-
lopment of tapioca starch industry in the
country?

The Minister of State in the Ministry of
Industry (Shri Bibudhendra Misra): (a)
No, Sir. However, maize is being import-
ed under P.L. 480.

(b) No, Sir. Tapioca starch production
is complementary to the production of maize
starch. All possible help in the increased
use of tapioca starch in the textile industry
as well ag in various other fields in being
rendered by the Government.

Export of Coir Products

2745. Shri M. K. Kumaran: Will the
Minister of Commerce be pleased to state:

(a) whether there is any programme to
explore new markets for coir products in
countries like the USA.,

(b) whether Government have taken any
steps to expand home market for coir pro.
ducts; and

(¢) if so, the details thereof?

The Deputy Minister in the Ministry of
Commerce (Shri Shafi Qureshi): (a) Yes,
Sir. It is proposed to carry out market sur-
veys in US.A., Canada, Australia and New
Zealand.

(b) Yes, Sir.

() An intensive market survey is pro-
posed to be conducted in US.A. through
a leading specialised agency. Th: proposal
to carry out survey in the other countries
through the Indian Institute of Foreign
Trade is also under considefation.

Several measures have also been taken
by the Coir Board to expand the home
market for Qoir products. These include
setting up of show-rooms and sales-depots
in important cities, appointment of accer-
dited dealers in various cities for popularisa-
tion and sale of coir goods, carrying out
publicity through the medium of exhibi.
tions, advertisements, documentary films,
etc.
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Manufacture of Shoes

'2746. Shri ‘M. K. Kumaran: Will .the
' Minister of Gommerce be_ pleased to state:

(a) whether the State Trading Corpora-
tion propose to .manufacture shoes by means
of machines; and

(b) if %0, the details thereof?

The Minister of Commerce (Shri Manu-
‘bhai Shah): (a) and (b). A proposal to
-set up a:fully mechanised and export orient-
ed footwear-cumm-tannery plant, by the
State Trading Corporation, for production
of machine ‘made footwear of standardised
quality for overseas markets, is under ex-
amination.

Import of Dry ‘Fruits and Dates

2747. Shri Bharmalingam: Will the
Minister of Commerce be pleased to state
whether it is a fact that’ under the ex-
port promotion scheme connecting the im-
port of dry fruits and dates with the ex-
port of engineering goods, if any exporter
wanted to import only one item instead
of both dry fruits and dates, the ratio in
which the dry fruits could be converted
into dates was 1 to 4, if so, the date on
which the .scheme was started and under
which Public Notice the same was an-
nounced?

‘The ‘Minister of Oommerce (Shri Manu-
hhai Shah): No, Sir. The question does
not arise.

Exporters

2748 .Shri Dharmalingam:
Shri J. R. Mehta:

‘Will the Minister of Commerce he pleas-
.ed 'to Tefer to the reply given to Unstarred
Question No. 1938 on the 11th March, 1966
and state:

(a) the names and addresses of those few
exporters, ‘'who have .not fulfilled . their ex-
port obligations, the involved in

the licences issued tothem -angl the amount
of bond enforcement;

(b) whether any-study has been made to
assess ‘the causes of the default of these
exporters ‘and - the punishment awarded to

- them;

(c) the reason, why the scheme was sus-
pended for exports beyond 1st August, 1965;
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(d) whether it is a act that the import
licences for the imported dry fruits from

dman and import of dates from Irag were

issued as additional or special incentive be-
sides the normal incentives against the same
export; and

() if so, the detail of these normal in-
centives in the case of export of engineer-
ing goods?

The Minister of Commerce (Shri Manu-
bhai Shah): (a) and (b). A statement is
placed on the Table of the House. [Placed
in Library, See No. LT 6832/65]. -

The explanations given by these exporters
for non-fulfilment of ‘export obligation are,
generally, unfavourable market conditions
or ‘manufacturers inability to supply goods.

(c) The Scheme was intended to be one
of providing assistance for a limited period
only, in order to introduce our manufac-
tured products in Assam and African mar-
kets. The Scheme was withdrawn from the
Ist August, 1965 when it was considered that
such additional assistance was no longer
necessary.

(d) Yes, Sir.

(¢) Under the Special Export Promotion
Scheme for Engineering Goods, valid in res-
pect of exports before 6th June, 1966, import
licences were issued at varying percentage
of the ‘fob. value of the export products,
generally on the formula of the import en-
titlement being twice the -import content,
subject to a maximum of 75 per cent of the
fob. value of export.

5th Steel Plant

2749. S8hri Madhu Limaye:
Shri Ram Sewak Yadav:

Will the Minister of Iron .and Steel .be
pleased to state:

(a) whether Government’s attention has
been drawn to the Andhra Assembly’s re-
sotution -on the 5th Steel Plan;

(b) whether Government’s attention has
also been drawn to increasing regional con-
flicts and rival regional claims which are
destructive of national unity; and
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(c) whether Government have any propo-
sal under consideration to arbitrate rcgional
claims in the interest of national unity?

The Minister of Iron and Steel (Shri
T. N, Singh) : (a) Yes, Sir.

(b) and (c). Government are confident
that occasional regional differences can be
resolved in accordance with the constitu-
tional procedures in the ultimate interest
of the nation as a whole.

Use of Railway Institute Halls for Cinema
' Shows

2750. Shri Ram Sewak Yadav:
Shri Madhu Limaye:

Will the Mister of Railways be pleased
to state:

(a) whether the Railway Board have
directed that Institute Halls used for show-
ing regular cinema ghows should not be
90 -used in future;

(b) whether this order also applies to
Halls where regular shows were being shown
by Institutes or agencies run by the Railway
employees themselves;

(c) the number of people likely to be
thrown out of work at Danapur, Jamalpur,
Chittaranjan where cinema shows were be-
ing eorganised by the Railway employees'
Institutes themselves;

(d) whether any representation has been
received that such Institutes or agencies be
allowed to organise shows not on a com-
mercial but on “no profit no loss” basis,
and if so, whether the Railway authorities
are reconsidering the matter; and

(c) the compensation or alternative jobs,
if any, provided for the Institute staff?

The Minister of State in the Minigtry of
Railways (Dr. Ram Subhag Singh): (a)
and (b). Yes, It has been decided that
while there is no objection to the Institute
management occasionally arranging under
their auspices cinema shows, letting out of
Institute Halls for cinema shows as a re-
gular measure should not be permitted.
Similarly, it has been decided that where
Institute Halls are being used for cinema
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purposes as a regular measure under the
auspices of the Institute authorities, steps
should be taken for discontinuance of “the
same.

(c) As far as Chittaranjan is concerned
the question does not arise as the Cinema
Halls adjacent to the Institutes there have
heen let out by the Administration to con-
tractors, As regardg Danapur and Jamal-
pur, the total number of Institute employees
engaged for cinema purpeses is 20 full time
and 9 parttime. As the Institute are. per-
mitted to organise occasional cinema shows
under their own auspices, only few number
of employees out of these are likely to be
rendered surplus.

(d) Yes. Representations have been re-
ceived for permitting the status-quo ante to
continue. It is, however, not proposed to
reconsider the matter as far as general policy
is concerned.

(e) Question of giving cmployment or
compensation to surplus institute employees
does not arise.

Transfer of Loco Shed at Jhajha to Asangol

2751. Shri Ram Sewak Yadav:
Shri Madhu Limaye:

Will the Minister of Railways be plcaled
to state:

(a) whether there is a move to transfer
the Loco Shed at Jhajha, Eastern ‘Railway,
to Asansol; :

(b) whether the authorities have started
transferring the personnel and locomotives
to Asansol;

(c) the impact of this on the employment
of permanent and casual labour at Jhajha;
and

(d) whether the Trade Unions have lodg-
cd any protest urging reconsideration of
the decision and if so, the response of the
Railway authorities thereto?

L]

The Minister of State in the Ministry of
Rauways (Dr. Ram Subhag Singh) : {a) No.

(b) and (c). Some WP Jocomotives of
Jhajha shed are under transfer to Asansol
shed for conveni in e. Only
three drivers have been transferred from
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Jhajha to Asansol but no other Running
or Maintenance staff are proposed to be
transferred.

(d) No protest have been received from
Trade Unions.

Supply of Ration to Railway Employees

2752. Shri Ram Sewak Yadav:

Shri Madhu Limaye:

Will the Minister of Railways be pleased
to state:

(a) whether it is a fact that since the
beginning of this year, the Railway em-
ployees at Kiul, Jamalpur, Lakhisarai and
other stations have been getting only part
of their rations and that too irregularly;

(b) whether no ratiom was supplied at
all by the Kiul Co-operative Society in May,
1966; and

(c) if so, the steps taken to ensure re-
gular supplies to the Railway employees?

The Minister of State in the Ministry of
Railways (Dr. Ram Subhag Singh): (a) and
(b). Yes.

() Kiul, Jamalpur and Lakhisarai are
covered by modified rationing scheme. Bihar
itate authorities have already been contact-
d at the highest level for ensuring adequate
ind regular supply of rationed items to the
fair price shops catering to the needs of
Railway employees.
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Steel for Agricultural Purposes in Tripura

2754. Shri Biren Dutta:
Shri Dasaratha Deb:

Will the Minister of Iron and Steel be
pleased to state:

(a) the total quantity of steel lifted by
Tripura Government for agricultural pur-
poses during the years 1960 to 1966 so far;

(b} whether the entire quality that has
been utilised during the same period; and

(c) if not, the amount of steel that could
not be utilised and the reasons therefor ?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) to (c). The information
is being collected and will be laid on the
Table of the House.

Train Service between Hardwar and
® Dehra Dun

2755. Shri Ram Harkh Yadav: Will the
Minister of Railwayg be pleased to state:

(a) whether the through train service
between Hardwar and Dehra Dun had been
recently suspended; and

(b) if so, the details thereof?
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The Deputy Minister in the Ministry of
Railways (Shri Sham Nath): (a) Yes.

(b) Due to wash away of part of a bridge
between Kansrao and Doiwala following a
flash-flood in the river Suswa, train running
beyond Hardwar on Hardwar—Dehra Dun
section has remained suspended since 25th
July, 1966. Shuttle services with arrange-
ments for transhipment of passengers at the
breach site were run from 28th July, 1966
but had to be discontinued from 1st August,
1966, following further heavy floods and
damages.

Telephones at Railway Station in Olavakkot
2756. Shri A. K. Gopalan:
Shri Umanath:
Shri A.'V, Raghavan:
Shri Pottekkat:

Will the Minister of Railways be pleased
to state:

(a) the number of railway stations in
the Olavakkot Division of the Southerm
Railway which have not been provided with
telephone facilities;

(b) whether the Southern Railway has
any scheme to provide telephone facilities
at these stations to enable the passengers
to get information regarding the late run-
ning of trains:

(c) whether any representation has been
received by the said Railway to provide
telephone facilities in any of the stations;
and

(d) if so, the action taken in the matter?

The Minigter of State in the Ministry of
Railways (Dr. Ram Subhag Singh): (a)
There are 145 crossing stations and 38 flag
stations (D’ Class) on Olavakkot Division
of Southern Railways. P. & T. telephones
are provided at 69 crossing stations located
at places served by public exchanges. Rail-
way telephones are, however, provided at all
stations, except 18 flag (D’ Class) stations.

(b) Yes. Although there is no scheme to
scheme to provide Railway telephone facilit
tional station, as all stations served by P. &
T. Exchanges are already provided with such
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telephones, the South Railway have a
scheme to provide Railway telephone facilify
at each of the 18 flag (D’ Class) stations
where Railway telephones are not provided
at present.

(c) Yes. In 1964, a representation was
ceceived by the Southern Railway regard-
ing provision of P. &. T. telephone at Tri-
karpur and Charvattur Stations. The
Southern Railway has also received a repre-
sentation to provide a Railway telephone
at Iringal flag (D’ Class) station.

(d) A P. &. T. telephone has been provid-
ed at Trikarpur. A P. & T. telephone
could not be provided at Charvatur as it
is not within the normal range of service
of the P. & T. exchange. As regards pro-
vision of a Railway telephone at Iringal
station, the matter has been pursued with
the P. & T. Department and a telephone
is expected to be provided shortly.

Electric Trains

2757. Shri H. C, Linga Reddy:
Shri P, R. Chakraverti :

Wwill th Minister of Railways be pleased
to state:

(a) the number of electric trains in the
country with mileage;

(b) how they compare with Diesel Loco-
motives as regards speed and efficiency; and

() the programme of introduction of
electric trains in the Fourth Plan?

The Deputy Minister in the Ministry of
Railways (Shri Sham Nath): {(a) The ave
rage number of trains being electrically
hauled daily is 2254, and the break up is
indicated below:

Subarban Passenger Goods
1755 °© 110 389

The total route Kilometrage electrified om
Indian Railways is 2517 as on 31.7.66.

(b) Speed of electric and diesel locomo-
tive are almost comparable on level sectiong
but the Electric Loco can attain higher
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speeds ‘on graded sections. As regards effi-
Gency and cost of operation, the position
varies from section to section depending on
the density of traffic, gradients in the sec-
tions, cost of energy consumed, the pattern
of traffic etc. Electric traction becomes more
economical as.the density of traffic. goes up.
For suburban.services also electric traction
is- more efficient.

(c) In addition to the electrification work
on 900 Romte Kins. thrown forward from
the 3rd Plan, electrification of about 1900
Route Kms. is under consideration for the
4th Plan.

Cottage and Small: Scale Industries

2758, Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:

Will the Minister of Industry be pleased
to state:

(a) the amount provided for the cottage
and small scale industries in the Third Five
Year Plan:

(b) how much was spent and on what
schemes;

(c) the reasons for the short-fall in ex-
penditure; and

(d) the programme along with the pro-
vision in the Fourth Plan?

The Minister of State in the Ministry of
Industry (Shri Bibudhendra Mishra): (a)
Rs. 2-64 crores.

(b) Rs. 21956 creres are estimated to
have been spent on the development of
Handlooms and Powerloomg Industries,
Small Scale Industries. Industries Estates,
Handicrafts, Sericulture, Coir and Khadi
and Village Industries.

(c) The reasons for the short-fall in ex-
penditure were mainly the declaration of
the national emergency in 1962, higher
priority accorded by certain States to cer-
tain sectors other than that of small indus
-tries, shortages of imported and certain in-
digenous raw materials, shortage of power
in-some States and marketing difficulties in
respect of. the products. of certain . small
imdustries.
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(d) The programme anq Provisions for

different small industries for the Fourth
Plan have yet to be finalised.
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India Electrical Works Limited, Calcutta
2765, Shri Maurya:

Wil] the Minister of Industry be pleased
to refer to the reply given to Unstarred

Question No. 4712 on the 29th April, 1966
and state:

(a) whether Government have taken any
final decision to stabilise and rehabilitate
the India Electric Works Ltd., Calcutta; and

(b) if so, the nature of the decision
taken?

The Minister of State in the Ministry of
Industry (Shri Bibudhendra Mishra): (a)
and (b). The matter is actively being con-
sidered in consultation with the Ministry
of Finance.

. Deposit of Phosphate Ores
2766. Dr. M. M. Das:. Will the Minister
of Mines and Metalg be pleased to state:

(a) whether it is a fact that deposits
of phosphate ores have been found in India;

(b) if so, the places where these deposits
have been located; and

(c) whether there are possibilities of com-
mercial exploitation of these deposits ?

The Minister of Mines and Metals (Shri
S. K. Dey) : (a) Yes, Sir.

(b) Nandup, Sungri, Kulamara and Path-
arghara in Singhbhum district, Bihar; Sita-
ramapuram in Visakhapatnam district
Andhra Pradesh; Nambakurichchi, Terani
and Karail in Tirchirapalli, district, Madras;
Birmania in Jaisalmer district, Rajasthan;
Mussoorie, Dehra Dun district, Uttar
Pradesh; and Laccadive-Amindive group of
islands.

(c) There are possibilities of commercial
exploitation of some of these phosphate rock
deposits. Works on further investigations
which are y for such develop of
the deposits is in progress.
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Ramaswamy Mudaliar Committee Report

2767, Shi: Kindar Lal:
Shri Vishwa Nath Pamdey:

Will the Minister: of Commerce be pleas-
ed to refer to the reply given to Unstarred
Qustion No. 2762 oa th 25th March, 1966
and state :

(a) whether the Ramaswamy Mudaliar
Committee report concerning various col-
laboration agreements by India with
foreign countries has been submitted;

(b) if so, the main features thereof: and

(c) Government’s reaction theretop

The Minister of Commerce (Shri Manu-
bhai Shah): (a) The report is expected to
be received shortly.

(b) and (). Do not arise.
Thefts of Copper Wires

2766. Shri P. C. Borooah: Will the
Minister of Railways be pleased to state:

(a) whether it.is a fact that rail servioes
were disrupted on account of largescale
thefts of copper wire disrupting connec-
tions with control Toom in the 2nd or
3rd week of May, 1966 in the Eastern
region around Calcutta:

(b) if so, the details of the incidents:
66].

(¢) -Government’s reaction thereto ?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh):
(a) Yes, 143 trains in Howrah and 39 trains
in Sealdah Division on Eastern Railway
and 10 trains on the South Eastern Rail-
way were affected due to these thefts.

(b) A statement giving the required in-
formation is laid on the Table of the
House [Placed in Library Sec. No. LT-6833/
661 .

(c) The matter has been pursued with
the State Government and the Posts and
Telegraphs Department.  The Inspector
General of Police, West Bengal has special-
ly directed the Criminal Investigation
Department Branch to enquire and keep
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a special watch on such thefts, besides the

cther normal preventive steps which were
taken.

Textile Inquiry Committee

2769. Shri P. C, Borooah: Will the
Minister of Commerce be pleased to state:

(a) whether the Textile Inquiry Com-
mittee has submitted its report;

(b) if not, When it is expected to
submit the report;

(c) the number of textile mills (i)
closed, (ii) nationalised, and (iii) running

into loss in the country during the Third
Plan period; and

(d) the steps envisaged to
these mills?

rchabilitate

The Minister of Commerce (Shri Manu.
bhai Shah): (a) and (b). No such committee
has been appointed.

(¢ (i) 24 cotton textile mills remained
closed as at the end of March, 1966.

(ii) During the Third Plan period 8
mills have been taken over under Section
18-A of the Industries (Development and
Regulation) Act and are being managed by
Authorised Controllers.

(iii) Mills which incur losses in one year
may not incur losses in the subsequent
year or years, It is therefore difficult to
say precisely how many mills were running
into loss during the Third Plan period.
However, the number could be estimated
at about 30.

(d) Investigations are instituted under
the Industries (Development and Regula-
tion) Act, 1951 in suitable cases and on
the basis of the Investigation reports ac-
tion is taken where possible, to re-open
closed mills under Authorised Controllers.
In suitable cases, loans are obtained by
the mills from the banks against Central
and State Governments guarantees Old
umworkable mills are scrapped and licences
for new mills at the same place or near-
about are granted to suitable parties re-
commended by the State Governments
concerned, so that the displaced labour
may find employment locally.
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All-Metal Charkha

2770, Shri Madhu Limaye :
Shri Bagri:
Dr. Ram Manohar Lohia:

Will the Minister of Commerce be pleas-
ed to refer to the reply given to Starred
Question No. 358 on the 4th March, 1966
and state:

(a) whether the trials of the model of
the all-metal charkha. have since = been
completed and the experiments in the use
of elctrical power also made;

(b) the results of these trials and ex-
periments; and

(c) when in largescale production of
this charkha will commence?

The Minister of Commerce (Shri Manu-
bhai Shah): (a) Field trials of all-metal
charkha have been completed; power is
used for opening and cleaning of cotton,
but not for spinning;

(b) The main results are:

(i) Capacity of the charkha to pro-
duce 20 metric hanks (each of 1000
metres) of yarn in eight heurs has
been established;

(ii) An average spinner can earn
about Rs, 2/~ on reaching the ave-
rage level of production of 20 hanks
in 8 hours.

(iif) reduction in labour charges
from about 18 paise to about 14
paise per metric hank; and

(iv) maintenance of the quality of
yarn irrespective of the skill of the
operator. of the instrument.

(c) Against the order for 12,000 charkhas
placed by the Khadi and Village Indus-
tries Commission, 1200 charkhas have been
received. It is hoped that with the re
moval of power shortage, the production

will increase.
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Production of Watches made by Hindustan
Machine Tools

2771. shri Bagri:
Shri Madhu Limaye:
Shri P. C. Borooah:

Will the Minister of Industry be pleased
to state:

(a) the total number of watches pro-
daced by the Hindustan Machine Tools
during the period from 1st April, 1965 to
1st April, 1966;

(b) the total value thereof;

(c) the percentage of foreign exchange
content therein; and

(d) the steps taken to further reduce
the import of components?

The Minister of State in the Ministry of
Industry (Shri Bibudhendra Misra): (a)
1,96,110.

(b) Rs. 1,97,52,600/-
(©) 28%.

(d) The import content has been reduced
to 169, during 196667. Further reduction
would depend upon the establishment of
indigenous capacity for the manufacture of
items like jewels springs, hair springs and
shock absorbers. Efforts are being inade in
this direction.

Vestibule Tourist Train on the Delhi-
Jaipur-Agra Route

2772. Shri Yashpal Singh: Will the
Minister of Railways be pleased to state:

(a) whether it is proposed to introduce a
vestibule tourist train on the Delhi-Jaipur-
Agra route on the lines of the Taj Ex-
press; and -

(b) if so, when the plans would be fina-
lised ? ‘

The Minister of State in the Ministry of
Railways: (Dr. Ram Subhag: Singh): (a)
No; there is no justification for such a
train.

(b) Does not arise.
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Exports

2773. Shri Yashpal Singh: Will the Minis
ter of Commerce be pleased to state:

(a) whether an assessment has been made
of the effect of unprecedented drought last
year on export earnings of the country; and

(b) if so, the details thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). The drought
conditions last year affected the production
of various agricultural and plantation
crops which resulted in a decline in ex-
ports of important  agricultural products
and products of agriculture based industr-
ies. The estimated loss in export earnings
in 1965-66, due directly or indirectly to a
fall in agricultural production, is about
Rs. 70 crores. The items which have shown
considerable fall in exports are groundnuts,
castor oil, groundnut oil, linseed oil, cashew
shell oil, oilcakes, tobacco, raw cotton, raw
jute, other vegetable fibres, ginger, chillies,
turmeric, fennel seed, aniseed, cashew
kernels, walnuts, mangoes, tamarind, pulses,
onions, tapioca chips, gum and resins, cer-
tain varieties of essential oils, tea and
coffee. In terms of quantity, exports of
jute manufactures declined by nearly 60
thousand tonnes. Substantial loss has also
been sustained due to decline in exports
~§ other manufactured items based on agri-
sulture, important among such items being
cotton manufactures.

Export of Shoes
2774. Shri Yashpal Singh:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that a Corpora-
tion has been formed for the boosting up of
export of shoes;

«

(b) if so, the broad outlines of the same;
and

(c) when it will come into force?

The Minister of Commerce (Shri Manu-
bhai Shah): (a) No, Sir.

() and (). Do not arise.
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Heavy Engineering Corporation Ranchi

2775. Shri Kolla Venkaiah: Will the
Minister of Industry be pleased to state:

(2) the number of units of the Heavy
Engineering Corporation Ltd., Ranchi that
were commissioned up to the end of
1965-66;

(b) the production capacity of the units
commissioned;

(c) the amount of foreign exchange for
import of essential raw materials and com-
ponents required for full production; and

(d) the estimated cost of production?

The Minister of State in the Ministry of
Industry (Shri Bibudhendra Misra): (a)
Heavy Engineering Corporation Ltd. are in
charge of three plants viz, the Heavy
Machine Building Plant, Foundry Forge
Plant and the Heavy Machine Tools Plant.
Of these, the Heavy Machine Building Plant
and the Foundry Forge Plant were partly
commissioned up to the end of 1965-66.

(b) Production capacity of the part units
commissioned is estimated as under:

Production capacity
() Heavy Machine 10,500 toones per year
Building plant
(ii) Foundry Forge Plant :
Greyiron Cas-
tings shop 2,730 tonnes per year
Copper
Shop 75 tonnes per year
Aluminium
Alloy Shop 33 tonnes per year
Pattern Shop 21,500 man hours per
month
Tool and die
shop 7650 standard hours
per month
Installation
workshop 75 tonnes per month
Oxygen Plant 549 cubic metre per
hour
Compressor
House 10000 cubic metre per

hour

(c) The foreign exchange required each
year for the imports of essential raw materials
and components required for full produc-
tion will be as follows:—

(In Rupees Crores)
Heavy Machine Building Plint  13.23
Foundry Forge Plant 2.47
Heavy Machine Tools Plant 1.57
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(d) The estimated cost of production is

as follows:
(In Rupees Crores)

Heavy Machine Building Plant  §4.13
Foundry Forge Plant 41.35
Heavy Machine Tools Plant 8.77
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Attempt to Derail Assam Mail

2778. Shri Vishwa Nath Pamdey: Will the
Minister of Railways be pleased to refer to
the reply given to Unstarred Question No.
983 on the 25th February, 1966 and state:

(a) whether the investigation report re-
garding the attempt to derail Assam Mail
on 16th September, 1965 has since oeen
received by Government;

(b) if so, the main findings thereof; and

(c) whether a copy of the report will be
laid on the Thble?

The Minister of State in the Ministry of
Railways (Dr. Ram Subhag Singh): (a) Yes.

(b) The police after investigation sub-
mitted a final report in the case U/S 128 of
Indian Railways -Act, as no cdue could be
found.

(c) The final report is submitted to the
Court and has not been Teceived by the
Ministry of Railways, as yet.

Eradication of Pests in Tea Plantations

2779. Shri Vishwa Nath Pandey:
Shri Huk Chand Kachh
Shri Bade:

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

.,-.

Will the Minister of Commerce be
pleased to refer to the reply given to Un-
starred Question No. 3713 on the 15th
April, 1966 and state:

(a) whether the scheme for the eradica-
tion of pests in the tea plantations, which
was being prepared by the Tea Board, has
since been finalised; and

(b) if so, the details thereof?

The Minister of Commerce (Shri Mann-
bhai Shah): (a) and (b). A Jetailed scheme
has been drawn up by the Tea Board in-
volving 2 capital outlay of Rs. 41 lakhs and
a recurring expenditure of Rs. 89 lakhs per
year. It is proposed to have the scheme ex-
amined in a seminar of experts before
falising Government’s decision on it.
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Import of Cars by S.T.C.

Shri Subodh Hansda:
Shri S. C. Samanta:

Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Commerce be pleased
to state:

(a) whether the State Trading Corpora-
tion still imports cars;

(b) if so, the number of cars imported
in 1965-66;

(c) the purpose for which the cars were
imported; and

(d) whether these were sold o the indivi-
duals?

The Minister of Commerce (Shri Manu-
bhai Shah): (a) to (d). The S.T.C. does not
import any cars directly. Consequently
replies to clause (a) to (d) of the question
are in the negative. The S.T.C., bowever.
purchases used imported cars only from
Embassies, High Commissions and their
Consulates, Experts, Technicians and non-
privileged persons, in accordance with Gov-
emment decision. During the year 1965-66
(upto 31-12-65) the S.T.C. purchased from
diplomats, etc. 356 such cars.

Cars purchased by the Corporation are
sold within the framework of priorities
laid down by the Government. The fol-
lowing is the order of priority laid down:

(1) Tourist Promotion.

(2) Rashtrapati Bhavan,

(3) Raj Bhavan.

(4) Defence requirements.

(5) Central/State Governments.
(6) Public Sector Undertakings.
(7) General Public, by Tendcrs.

Export of Coal

2781. Shri Subodh Hansda:

Shri 8. C. Samanwa:

Shri Bhagwat Jha Azad:

Shri M. L. Dwivedi:
Will the Minister of Commerce be

pleased to state:

(a) whether the entire export of Coal s
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done by the Minerals and Metals Trading
Corporation;

(b) if not, how much is done through

MMTC;

(c) whether the exported coal 1s carried
by Indian ships; and

(d) if not, the reasons therefor?

The Minister of Commerce (Shri Manun-
bhai Shah): (a) No, Sir.

(b) Export of coal by set only is effected
through the MMTC. Other exports which
go by land or river such as to Nepal are
made directly by the trade.

(¢) and (d). The MMTC have contracts
for export of coal with two foreign coun-
tries namely Burma and Ceylon. Burma
contract is on FOBT basis and colliers arc
arranged by that Government whereas the
Ceylon contract is on C&F basis, and coal
is carried in Indian Ships.

Export of Indian Films

2782. Shri Subodh Hansda:
Shri §. C. Samanta:
Shri Bhagwat Jha Arad:
Shri M. L. Dwivedi:

Will the Minister of Commerce be pleased
to state:

(a) whether the Motion Picture Export
Promotion Corporation has been able to
explore markets for Indian films:

(b) if so, to which countries:

(c) the terms of export to those coun-
tries; and

(d) whether any film has been exported so
far?

The Minister of Commerce (Shri Manu-
bhai Shah):.(a) Yes, Sir,

(b) Markets for Indian films have been
explored by the Indian Motion Pictures
Export Corporation in the following Coun-
tries:—

United Kingdom, East Africa, West
Indies, Persian Gulf, Israel, Aden,
Afghanistan, Burma, Iran, Mauri-
tius, Madagascar, Singapore, Malay-
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sia, Thailand, Hongkong Indonesia,
Japan, US.A. and East European
countries.

() The terms of export o these ‘oun-
tries are as follows:—

U.K.: On Minimum Guarantee Basis.

East Africa: West Indies, Mauritius &

Madagascar, Iran, Israel, Peisian Gulf,
Thailan8, Singapore, Malaysia, Burma,
Hongkong, and USA. on outright sale
basis; payment by L/C or D/A tcrims

Afghanistan & Aden: On hire basis for a
limited screening extending up to a period
of 2 months,

-East Eurepean Countries : Steps are being
taken to change the basis >f trade from a
purely barter basis (i.e. sale of Indian film
against purchase of film produced by the
East European countries) to our selling ot
Indian films in exchange for film of the
East European Countries plus 509, of the
value of the Indian film heing paid in
Cash.

(d) Yes, Sir; 25 picture have been export-
ed from 1964 till 31st July, 1956.
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Trade with Nepal

2788. Shri P. C. Borooah:
Shri D. D. Mantri:
Shri D. C. Sharma:

1390 (ai) L.S.D—4, -
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Shri Jashvant Mehta:
Shri Onkar Lal Berwa:

Will the Minister of
pleased to state:

Commcerce be

(a) whether certain steps have been takem
by Nepal Government to strengthen its cur-
rency in the context of the devaluation of
Indian rupee; and

(b) if so, to what extent and how the
trade between India and Nepal has heen
affected thereby?

The Minister of Commerce (Shri Manu-
bhai Shah): (a) Yes, Sir.

(b) This does not affect Indo-Nepalese
trade.

Derailment of Delhi-Madras Janata Expres

2787. shri Subodh Hansda:
Shri §. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Railways be pleased
to state:

(a) whether it is a fact that the Delhs-
Madras Janta Express was derailed on the
5th June, 1966;

(b) whether any enquiry has been made
about the derailment; and

(c) if so, the causes of the derailment>

The Deputy Minister in the Ministry.of
Railways (Shri Sham Nath): (a) The en-
gine of train No. 18 Up  Delhi-Madras
Janata Express derailed on 4-6-1966, bet-
ween Hetampur and Morena stations.

(bj Yes.

(c). According to the findings of the en-
quiry committee the derailment was due to
obstruction placed on the rail table of
both the rails by some person or persons
unknown.

Bokaro Steel Plant
2788."Shri Bibhuti Mishra: Will the
Minister of Iron and Steel be pleased to
state:

(a) whether Government’s attention has
been drawn to the news item which ap-
peared in the Search Light on the 7th
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June, 1966 under the heading ‘Centre
against priority to Biharis in Bokaro Plant’,

(b) if so, whether it is a fact that the
man of the soil is not given preference as
stated by Shri Kamal Deo Narayaa Sinha,
M.LA. and Chairman, Bihar Employnent
Liason Committee; and

() Government’s reaction thercto?

The Minister of Iron and Steel (Shri T
N. Singh): (a) to (c). The news item is not
correct. Both Messrs Bokaro Steel  Ltd.
and Messrs Hindustan Steel Works Con-
struction Ltd., have been, strictly fcllowing
a policy of recruitment according to which
first preference in employment is to be ac-
corded to persons displaced from  areas
acquired for the project.

M/s. Hindustan Steel Works Construction
Limited have also advised their contractors
to employ local people as far as possible.

-Scarce Industrial Materials (Control) Order,
1965

" 2789. Dr. L, M. Singhvi: Will the Minis-
ter of Mines and Metals be pleased to
state:

(a) the reasons for the cepeal of the
Scarce Industrial Materials  (Control)
Order, 1965 on the 7th June, 1966;

(b) whether a statement will be laid on
the Table giving the details or require-
ments and availability of the
covered by the Order; and

materials

() whether the repeal was in consequence
of devaluation or in anticipation of sub-
stantial non-project assistance from abroad?

‘The Minister of Mines and Metals (Shri
S. K. Dey): (a) The Scarce Industrial
Materials (Control) ‘Order, 1965 was pro-
mulgated in September, 1965. to meet the
situation created by Pakistani aggression.
Its main object was to conserve available
stocks of non-ferrous metals within  the
country and regulate their consumption in
such a manner that defence and other es-
sential requirements received the highest
priority. It was considered unnccessary
to continue such a comprehensive control
order when there was no longer any neces-
sity for diverting available stocks for de-
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fence or other essential industries. It was
felt that in the altered circumstances con-
sumption could be normally regulated
through selective issue of Import Jicences
for import of such materials.

(b) 1966-67 (Estimates)

. (Figutes in tonnes) .

Metal D d Indig Bal
Suapply to be
met by
imports
Copper 1,15,000 9,400 1,05,600
Lead * 66,000 . 3,500 62,500
Zinc 94,000 10,000 84,000
Tin 6,500 nil 6,500

(¢) No, Sir. The re'peal of the Control
Order was not the result of .Jevaluation of
the rupee or in anticipation of substautial
non-project assistance.

Production of Khadi

2790. Shri P, R. Chakravertl:
Shri Vishwa Nath Pandey

Shri Daljit Singh:

Will the Minister of Commerce be
pleased to state the nature of scheines i
tiated by the Khadi and Village Industries
Commission to raise production and help
the enconomically weaker sections ot
society?

‘The Minister of Commcrce (Shri
Manubhai Shah): The schemes initiated by
the Khadi and Village Industries Commis-
sion to raise production of Khadi and Vil-
lage industries are as follows:—

- Khadi:

(i) Introduction ot power-wperated
carding machines, having capaaty
of 4 to 5 times the old hand-
operated carding machines;

(ii) the new Model all-metal charkha
introduced ‘recently which is under
trial;

(iii) introduction of improved pit-looms
and semi-automatic looms;

Village Industries:

* (@) introduction of improved imple-
ments. such as screw-press in Vil-
lage Oil ‘Industry and new crushing
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machine in Gur and Khandsari
Industry; and

(ii) Use of ball-bearings and gears, m
pottery, hand-pounding of paddy
and village oil industries.

As regards helping the weaker sections of
society, liberal assistance for improved
equipment, training and marketing of p1o-
ducts is given as shown below:—

(i) Cent per cent grant is given In
place of the normal pattern of 50%,
grant and 50% loans except in the
case of equipment for which 75%
grant is given;

(i) ordinary charkhas and ordinary
looms are supplied at .oncessional
rates; and

(iii) Extension of period of training
from 3 to 6 months under the
Ambar Charkha Programme and
the grant of stipend upto Rs. 15/-
p.m. per trainee against Rs. 30.00
for the entire training period in
other cases.

Trade Relations with East European
' Countries.

2791. Shri Utlya:

Shri Madhu Limaye:
Will the Minister of Commerce be
pleased to state:

(a) whether Government have signed any
treaties and agreements in rvespect of ex-
change of goods and trade .elations with
the East European countries since 1Ist
May, 1966; and

(b) if so,  the details thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). No, Sir. Ne-
gotiations have been and are being held
with the East European countries including
USSR, since July, 1966 to deal with issues
arising out of the decision devaluing the
Indian rupee with effect from 6th  June,
1966. A statement giving a gist of these dis-
cussions is laid on the Table of the House.
JPlaced in Library, See No. LT-6826/66.[
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Running of Goods Trains without Brake
’ Van in the E. Rly.

2792. Shri Baswant:
Shri Vishwa Nath Pandey:
Will the Minister of Railways be pleased
to state: i

(a) whether it is a fact that about 40 .
goods trains in Sealdah Division (Eastern
Railway) run daily without a brake-van
and the guards work from the engine; and

(b) if .so, the reasons therefor?

The Deputy Minister in the Ministry of
Railways (Shri Sham Nath): (a) and (d. No
goods trains are run without brake-vans
on the Sealdah Division of the Eastern
Railway. Orccasionally, however, some of
the short distance pilots, which operate
within the industrial area of the Sealdah
Division, have to be run without brake-vans
due to temporary imbalances in the
availability of brake-vans in the Yards, from
where pilots originate. The number of such
cases is very small. On such occalions,
special safety precautionary measures are
adopted to ensure safe running of these
pilots in accordance with the Special
Instructions for such contingencies.

" Export of Tea to UK.

Shri P. C. Borooah: Will the
vleased to

2793.
Minister of Commerce be
state:

(a) the average prices at which diffe-
rent types of Indian tea were offcred in
U. K. during the last year and this year
so far as compared to those at  which
corresponding Ceylon tea was offered there;
and

(b) whether it is a fact that the posi-
tion of Indian tea has further deterio-
rated as compared to Ceylon tea owing to
additional. export duty imposed , after
devaluation of the rupee?

The Minister of Commerce (Shri Manu-
bhai Shah): (a) A statement showing
monthly average prices of North Indian,
South Indian and Ceylon Teas in London
auctions for 1965 and for January to
July, 1966 is laid on the Table of the

House. [Placed in Library. See No. LT-
6835/66]. :
() No, Sir.
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Copper Smelting Plant at Rakha Bihar

2794. Shri P. R. Chakravrti:
Shri H, C. Linga Reddy:
Shri Vishwa Nath Pandey:
Shri Rameshwar - Tantia:

Will the Minister of Mines and Metals
be pleased to state:

(a) whether Government propose to
set up a Copper Smelting Plant  with
indigenous knowhow at Rakha in Bihar;

(b) whether the extent of Copper de-
posits in that area has been assessext;

(c) whether the Get')logical Survey of
India has been asked to gear up s or-
ganisation for the exploration of mon-
ferrous and other metals in rhe country;
and

(d) whether Government propose o set
up a Committee to ascertain the problems
of the mining industry and to recom-
mend measures for the promotion of this
industry?

The Minister of Mines and Metals (Shri
S. K. Dey): (a) There is no such proposal
at  present. Detailed investigations of
Rakha Copper Deposit are in progress and
in this context a scheme for explanatory
mining and setting up of a concentrator
to process ore on pilot plant scale is
under consideration.

(b) The reserves of copper in the 4
blocks comprised in this area—Roam
Sideshwar, Rakha Mines, Tama Pahar and
Ramachandra Pahar—have been estimated
at 98 million tonnes of ore of grade
ranging from 1.0 per cent to 1.25 per cent
to' process ore on pilor plant scale is
still in progress.

(c) The Geological Survey of India has
been directed to intensify its investigations
of non-ferrous metal deposits and for: this
purpose its resources of trained technical
staff and equipment are being suitably
developed and strengthened.

(d) A Committee has been set up to exa-
mine the various problems of the mining
industry and to suggest inter alia necessary
steps for introducing modern mining

AUGUST 19, 1966

Written Answers 5734

techniques through  mechanisation
adoption of other improved methods.

and -
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Under-Bridge on Delhi—Faridabad

‘G. T. Road.
2796. Shri P. Venkatasubbaiah:
Shri Ravindra Varma:

Will the Minister of Railways be pleaseal
to refer to the reply given to Unstarred
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Question No. 975 on the 19th November,
1965 and state:

.(a) whether the work on :he constrie
tion of a sub-way between Tughlakabad
and Faridabad Stations to give acccss to
the Greenfield Colony  from Mathura
Road has been taken in hana; -

(b) if so, the time likely to be taken for
the completion of the project; and

(c) if the reply to part (a) above be 1n
the negative, the reasons therefor?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a) No.

(b) and (c). The acceptance of the Urban
Improvement Company Private Ltd., to the
revised estimated cost of the work has been
reccived only on 2nd August, 1966. The
work will be taken up after the monsoons,
provided neccessary amount to cover the cost
is deposited by the party in time. The
work is expected to be completed within
one working season.

Conference of Representatives of Public
and Private Sectors

2797. Shri Kolla Venkaiah: Will ‘the
Minister of Industry be pleased to state.

(a) whether a Conference of the re
presentatives of the public and private sec-
tors, national laboratories, scientific estab-
lish ts and t institutions was
held this year;

(b) if so, the main points discussed
therein:

(c) the main suggestions that emerged
out of the Conference; and

(d) the decisions taken thereonr

‘The Minister of State in the Ministry of
Industry (Shri Bilendhendra Misra):
{@) to (d). A conference convened
by the Prime Ministes was held on the 14th
and 15th June, 1966 to discuss the subject.
“The Public Sector as a creator of new
wealth”. It was attended by a compact
group of people including managers from
some public undertakings and from the
private sector, and a few from institutes of
management  and scientific  institations,
apart from some officials. These persons
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did-not ‘attend as representatives nf  the
undertakings or institutions which  they
belonged to but rather as individuals whose
thinking, based on their experience in their
fields, would contribute to a useful discus-
sion of the different aspects of the subject.
It was understood that the Jiscussions
would be free, frank and informal and
were not intended to throw up any agreed
recommendations to Government. No tor-
mal agenda or papers were presented by
Government for discussion. So as not to
nhibit free and frank exchanges, it was
agreed that no formal minutes of the dis-
cussion should also be maintained. = How-
ever, the important points made in the
course of the discussions were taken note
of, and are under examination.

Cigarette Prices in the Capiﬂ
2798. Shri D. C. Sharma: Will the Minis
ter of Industry be pleased to state:

(a) whether it is a fact that prices of
cigarettes have gone up in the Capital
during the past few months;

(b) if so, the reasons therefor; ana

(c) the steps taken to bring down the
prices of cigarettes?

‘The Minister of State in the Ministry of
Industry (Shri Bibudhendra Misra): (a) and
(b). There was some increasc in the prices
of a few brands of Cigarettes due to -
crease in the levy of excise duty on tobacco
and other raw materials and other taxes
after the announcement of General Budget
for the year 1968-67. However, there has
been no increase in Company's prices of
cigarettes during the last four months.

(c) There is no statutory price control
on cigarettes. Government are taking all
possible steps for increasing production of
cigarettes of all popular brands, which
alone will tend to bring down the prices.

Trade with Hong Kong
*

2799. Shri Rameshwar Tantia: Will the
Minister of Commerce be pleased to state:

(a) whether it is a fact that an agreement
has been signed between India and Hong
Kong to increase trade both ways; and

(b) if so, the details thereof?



Written Answers

5737
. The Minister of Commerce (Shri
Manubhai Shah): (a) No, Sir.

(b) Boes not arise.
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Central Small-Scale Industries Board
- 2801. Shrimati Renuka Barkataki: Will

the Minister of Industry be pleased to
state:

(a) whether it is a fact that the Central
Small-Scale Industries Board met recently
at Bangalore; and

(b) if so, the recommendations of the
Board for the development cof small-scale
industries in the country? <

The Minister of State in the Ministry of
Industry (Shri Bibudhendra Misra): (a)
Yes Sir. The Small Scale Industics Board
met at Bangalore on the 8th and  9th
July, 1966.
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imponaiu recomuendations

() The

made by the Board at its meeting are given
below:—

(i) In order to meet the financial needs
of the small scale industry, a
separate Financia] Institution at the
Centre may be set up.

(ii) Peilding assessment of the capacity
of small scale industry, one-third of
the available scarce raw materials
should be given to the small scale
sector.

(iii) The definition of small scale in-
dustry should be revised by raising
the present capital limit of Rs. 5
lakhs (including land and build-
ings) to Rs. 75 lakhs (excluding
land and buildings). In the case
of small scale ancillary industries
the capital limit of Rs. 10 lakhs
excluding land and buildings was
recommended.

(iv) The Board decided to set up an ad
hoc Committee to examine whether
the existing powers of the Central
Small Industries Organisation were
adequate to enable it to  secure
the necessary coordination and uni
formity in regard to thc devclop-
ment of small scale industries.

(v) The Board recommended the
strengthening of the Central Small
Industries Organisation with suit-
able technical personncl ro meet
the growing nceds of small indus-
tries.

(vi) The Board recommended that
arrangements should be made for
compulsory registration c¢f small
scale industrial enterprises by the
State Directors of Industries.

(vii) The Board recommended that a
Committee should be set up to
study the working of the Small
Industries Corporations in various
States. )

Additional Train between Delhi and
Jodhpur
2802. Dr. L. M. Singhvi: Will the Minis-
t:r of Railways be pleased to state:

(a) whether it is proposed to start an
alditional train betwéen Delhi and Jodhpur
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in the near future in view of acute neces-
sity and the demand made by representa-
tives of Jodhpur, and :

(b) if so, when?

The Minister of State in the Ministry ot
Railways (Dr. Ram Subhag Singh): (a) No.

(b) Does not arise.

Additional Train between Delhi
Bikaner

and,

2803. Dr. L. M. Singhvi: Will the Minis-
ter of Railways be pleasgd to siate:

(a) whether it is a fact that an  ad-
ditional train has been introduced between
_ Delhi and Bikaner; and

(b) whether the traffic offering is satis-
factory? :

The Minister of State in the Ministry of
Railways (Dr. Ram Subhag Singh): (a) Yes,
since Ist October, 1965.

(b) Fairly satisfactory.

Change in Rules for Imports under U. §.
Non-Aid Project Loan

2804. Shri Ram Harkh Yadav: Will the
Minister of Industry be pleased to state:

(a) whether Government have introduced
changes in import rules for U. S. Aid Non-
Project Loan conscquent on the devaluation
of rupee;

(b) if so, the main substance of the
changed rules; and

(c) whether ageﬁts commission is also
affected by these changes?

The Minister of State in the Ministry of
Industry (Shri Bibudhendra Misra): (a) Yes,
Sir.

(b) The terms and conditions applicable

. to imports under US. Aid Non-Project
Loan 1966, as notified prior to devaluation
in Import Trade Control Public Notice No.
45-1TC (PN)/66 dated the 5th April, 1966,
have been changed consequent on devalua-

tion in the following respects:—
L)

(i) For making rupee. deposits into
Government account <gainst dollar

disbursements to US. Suppliers,
the conversion rate is Rs. 75750 per
$100 instead of Rs. 48100 per
$100. )

(ii) ‘Notice to, U. S. Business' for
publication in the Small Business
Circular of the Agency for Interna-
tional Development, Washington,
is required to be submitied in the
case of import against licences of a
value of Rs. 37,800 or more instead
of Rs. 24,000 or more.

(iii) The minimum value for which a
licence will issue is Rs. 7,600 instead
of Rs. 5,000.

(c) No, Sir. The Indian Agent of the US.
Supplier will receive his commission in
\ .
rupees from the importer’s Bank instead
of directly from the importer. This change,
however, is not a consequence of devalua-
tion.
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Cement Factory in Kangra

2809. Shri Daljit Singh: Will the Minis-
ter of Industry be pleased to state:

(a) whether the question of setting up a
Cement Factory in Kangra district has
been considered by the Cement Corpora-
tion; and

(b) if so, the decision taken in the
matter?

The Minister of State in the Ministry
of Industry (Shri Bibudhendra Misra): (a)
and (b). The Government of Punjab are at
present engaged in prospecting of the area
to stablish the reserves of cement-grade
limestone. Pending that, Cement Corpora-
tion of India Limited has no proposal to
set up a cement factory in Kangra area
immediately.

Doubling of Railway Line from Guntur
to Vijayawada

Shri M. N. Swamy:

Shri Umanath:

Will the Minister of Railways be pleased
to state:

(a) whether it is proposed to continue

2810.

the doubling of Railway lines from Guntur
to Vijayawada on the main line and if so,
the details thereof; and

(b) whether Government are aware of
the inconvenience caused to the local pas
sengers due to the heavy traffic on this
section?

The Deputy Minister in the Ministry of
Railways (Shri Sham Nath): (a) The addi-
tional Broad Gauge line between Guntur
and Vijayawada is not on the main line
and there is no proposal to double the
section. .

(b) Yes. Overcrowding has been poticed
on trains running between Vijayawada and
Guntur. Introduction of an additional train
to relieve overcrowding, is not operationally
feasible at present. Works are, however,
in progress to increase the line capacity and
the proposal for an additional train will be
duly considered on the completion of thdse
works. Augmentation of loads of existing
trains will, in the meantime, be considered
subject to the availability of more coaching
stock.

P: Service

Chath ¥

Raj Kh

-4

2811. Shri H. C. Soy:

Will the Minister of Railways be pleased
to state:

(a) whether it is a fact that on Tuesdays
there is extremely inadequate accommoda-
tion for the rharket going local passengers
in trains running between Raj Kharsawan
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and Chaibasa on R. B. branch line of the
South Eastern Railway and tickets are issued
far in excess; and

(b) whether the idle ‘coaches at Raj Khar-
sawan can easily be attached from Chaibasa
to the afternoon passenger train and if so,
the steps taken in this regard?

The Minister of State in the Ministry of
Railways (Dr. Ram Subhag Singh): (a) Yes,
overcrowding in third class has been obser-
ved on 413 Up/414 Dn. Tata-Gua Passengers
over a short distance of 20 kilometres bet-
«~een Rajkharsawan and Chaibasa. Instru-
Ctions exist that issue of tickets should be
vestricted on receipt of “Stop Booking
Message” from the Guard of the train.

(b) No coaches are idling at Rajkharsa-
wan. The South Eastern Railway is, how-
ever, being asked to augment suitably the
load of the trains on Tuesdays.

Coal Washery at Durgapur

2812, .Shri Panna Lal:

Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:

Shri D. C. Sharma:

Will the Minister of Industry, be pleased
to statet

(a) whether it is a fact that India and
Po'and signed an agreement on the Ist July,
1966 for he preparation of a project report
for Sudamdih Coal Washeéry and to  esta-
blish a Coal Washery at Durgapur; and

(b) if so, the total estimated amount for
the scheme?

The Minister of State in the Ministry of
Industry (Shri Bibudhendra Misra): (a) The
Mining & Allied Machinery Corporation
Ltd., Durgapur, have been authorised in
June, 1966, to enter into a contract with
M/s. Centrozap of Poland for the prepara-
tion of Project Report for the Sudamdih
Washery. There is at present no proposal
for the establishment of a Coal Washery
by Mining and Allied Machinery Corpora-
tion at Durgapur in collaboration with the
Polish firm.

(b) A preliminary estimate of the capital
cost of the Sudamdih Washery which was
made in May 1966, came to Rs. 40 million,
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A revised preliminary estimate following:
devaluation is being worked out taking into
account the imports to be made and the
increase in cost of indigenous plant and
equipment having an imported content. A
precise estimate of the cost will be avail-
able onlly on receipt of the Detailed Project
Report,
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Promotion of Workshop Foremen on the
Railways to Class II Postg

2815. Shri Sivamurthi Swamy: Will the
Minister of Railways be pleased to state:

(a) whether the Workshop Foremen on
some of the Railways have been boycotiing
the selection examination for Class II
Gazetted posts;

(b) if so, the reasons therefor; and
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(c) the rules governing the filling up of
dass II posts in the Mechanica] and Elec-
trical Branches, and the percentage of posts
being filled by promotion from among the
senior subordinates?

The Minister of State in the Ministry
of Railways (Dr, Ram Subhag Singh): (a)
On the Northern Railway out of 379
eligible candidates 85 Foremen did mnot
appear in the written test held on 27th
February, 1966. There has been no such
case on any other - railway.

(b) The absentee Foremen - represented
for modification of the then existing pro-
cedure for holding Class II selection in the
Mechanical Department.

(c) All Class II posts in the Mechanical
and Electrical Engineering  Departments
are filled by promotion of suitable Class III
statf selected by duly constituted Selection
Boards.
Class II selections in the Mechanical and
Electrical Departments are as given below:

(1) Only permanent staff will be eligi-
ble,

(2) All staff in grade Rs. 335—425(A.S.)
and above provided they have
rendered a minimum of 3 years
non-fortuitous service after reaching
the’ stagc of Rs. 335/- either in
thesé grades or in a lower grade.

Note (i): Inrespective of the above
mentioned conditions, per-
manent staf who are in
possession of an Engineering
Degree (or the equivalent
thereof) and have put in at
least three years service in
Class III should also be
given a chance to appear in
the Selection,

Note (ii): If the general Manager con-
siders that item (2) above
would not constitute an ade-

quate field of choice, per-

manent staff who  have
-rendered a minimum of
three years non-fortuitous

Service in the grade Rs.250—
380(AS) and above after
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reaching the stage of Rs.
335/- may also be made
eligible,

Derailment of Viramgam-bound Janta
" Express
2816. Shri Panna Lal:
Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:
Shri Ram Harkh Yadav:

Will the Minister of Railways be pleased
to state:

(a) whether it is a fact that two bogies of
the Viramgam-bound Janata Express parted
and derailed while steaming out of the
Bombay Central Station on the 27th July,
1966; and

(b) if so, the causes of the accident?

The Deputy Minister in the Ministry of
Railways (Shri Sham Nath): (a) Yes. Part-
ing took place after the derailment,

(b) The matter is under investigation.

Over-Bridge at.Badnera Station

2817. Shri Shree Narayan Das:
Shrimati Vimla Deshmukh:
Shri N. P. Vadab:

Will the Minister of Railways be pleased
to state:

(a) whether there is any proposal to con-
struct a new over-bridge or at least to widen
the bridge at Badnera Railway Station
(Central Railway); and

(b) if so, the details thereof?

The Deputy Minister in the Ministry of
Railways (Shri Sham Nath): (a‘ and (b). In
January, 1966, the Ministry of Transport
and Aviation had asked for widenmg the
existing road overbridge near  Badnera
Statioh, suitable to pass National Highway.
The Centra] Railway Administration had
accordingly requested the Ministry of Trans-
port & Aviation to furnish relevant techni-
cal details together with the acceptance of
the cost involved, as required under the
extant ruflles.
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The Ministry of Transport have in April,
1966 indicated that the State Government
who are responsible for the maintenance of
road-way, will be concerned in this matter,

and it is now pending with the State Gov-
ernment.

Machine-Boat-Building Industry in Kerala

2818. Shri A, K. Gopalan:

Shri P, Kunhan:
Shri Vasudevan Nair:

Wil]l the Minister of-Industry be pleased
to state:

(a) whether Government have received
any representation from the Government of
Kerala for the establishment of a machine
boar-building industry in Kerala in colla-
boration with the USS.R.; and

(b) if so, the steps taken in this regard ?

The Minister of State in the Ministry of
Industry (Shri Bibudhendra Misra): (a) and
(b). A proposal for establishment of a boat-
building yard with Soviet assistance during
the Fourth Five Year Plan in the State.of
Kerala has been received recently from the
Government of Kerala, The Pprojects to be
undertaken as part of the programme of
Soviet assistance for the development of
fisheries in India have not yet been finalis-
ed. A decision on the location of such
projects, which may indude a boat-building
yard, will be taken only after the pro-
gramme of Soviet assistance has been fina-
lised.

Industrial Cooperative Societies in Orissa

2819. Shri Ramachandra Ulaka:

Shri Dhuleshwar Meena:

‘Will the Minister of Industry be pleased
to state the number of industrial coopera-
tive societies functioning in Orissa as on
the 3lst July, 1966 along with their pro-
duction capacitiesp

The Minister of State in the Ministry of
Industry (Shri Bibudhendra Misra): The
information is being  collected from the

State Government and will be laid on the
Table of the House.

/ Central Silk Board
2822, Shri H. C. Linga Reddy: Will the
Minister of Commerce be pleased to state:
(a) whether the present Chairman of the
Central Silk Board, who happens to be the
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Textile Commissioner also, hardly finds any
time to devote to the development of
sericulture as he is busy with the duties
assigned to him as Textile Commissioner;

(b) whether there is a demand for a full-
time Chairman for the Central Silk Board.
so as to be able to devote his full attention
to the development of sericulture in Mysore
and other parts of the country; and

(¢) if so, the reaction of Government in
regard to the appointment of a full-time
official or non-official Chairman?

The Deputy Minister in the Ministry of
Commerce (Shri Shafi Qureshi): (a) to (c).
In recent years, there has been a consider-
able increase in the activities of the Central
Silk Board, more especially because of the
fact that the Board has assumed full respon-
sibility for research and training as also
for setting up of basic seed institutions,
Besides, the tempo of Developmenta] acti-
vities in the States connected with Plan
implementation has also intensified leading
to increase in the work-load on the Board’s
Secretariat. In this context, the Textile
Commissioner is unable to devote as much
time to the affairs of the Central Silk
Board as it requires now. Having regard
to this, the Government of India have
recently decided to appoint a full-time paid
Chairman for the Central Silk Board.

Khadi Boards in Uttar Pradesh and -
Madhya Pradesh

2823, Shri Lakhmu Bhawani: Wil] the

Minister of Commerce be pleased to state:

(a) whether any assistance has been given
to uttar Pradesh and Madhya Pradesh
Khadi Boards during the current financial
year; and

(b)if so, the details thereof?

The Minister of Commerce (Shri Manu-
bhai Shah): (a) Yes, Sir.

(b) UtrtarPradesh (Rs. Lakhs)
Gramt 0.54
Loan 1.60

2.14

Madhya Pradesh

. 2.42
g:‘;t 6.16
858

—_—
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Export of Human Hair through S.T.C.

2827. Shri Mahammed Koya: Will the
‘Minister of Commerce be pleased to state:

(a) whether there is any dispute between
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the State Trading Corporation and the
Devaswam authorities at Tirupathi about
sharing of the profit accrued from the ex-
port of human hair;

(b) if so, the nature of the dispute; and

(c) Government’s reaction thereto?

The Minister of Commerce (Shri Manu-
bhai Shah): (a) No, Sir.

(b) and (c). Does not arise.
e fedom § @ W9 €
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Quarters for S. C, and S. T, Railway
Employees

2832, Shri D. J. Naik: Will. the Minister
of Railways be pleased to state:

(a) whether the employees of the Western
Railway belonging to Scheduled Castes and
Scheduled Tribes who are working in Loco-
shop, Freelandganj are not given preference
in the allotment of residential quarters; and
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(b if so, the reasons therefor?

The Minister of State in the Ministry of
Railways (Dr. Ram Subhag Singh): (a)
Scheduled Castes and Scheduled Tribes
workmen in Loco-shop, Freelandganj are
glven special consideration in allotment of
residential quarters,

(b) Does not arise.

Maharaja and Minerva Cotton Mills

2834. Shri H. C. Linga Reddy: Will the
Minister of Commerce be pleased to state:

(a) whether it is a fact that the Maharaja
and Minerva Cotton Mills in Bangalore
were closed down by the Management for
the last three months;

(b) if so, the reasons therefor and the
,number of labourers affected;

(c) whether the Management of these
mills which is responsible for the lock out
has approached Government for help; and

(d) if so, the nature of help sought and
the action taken in this regard?

The Minister of Commerce (Shri Manu-
bhai Shah): (a) There is no cotton textile
mill in Mysore of the name of Maharaja
Mills. Two mills viz. (i) Mysore Spg. %
Mfg. Co, Ltd.,, Bangalore and (ii) Minerva
Mills Ltd. Bangalore are remaining closed
from 4th April, 1966.

(b) The mills are reportedly closed down
due to continued uneconomic working and
financial difficulties. The total number of
workers on rolls of the two mills is 6285,

(¢) and (d). The management of the mill
companies requested Government to Te-
commend their application for a loan Irom
the State Bank of India on the guarantee
to be furnished by the Government of
Mysore. Their request for loan was com-
mended to the State Bank of India and the
Mysore State Government, The two mills
have since been able to get a loan of Rs. 5
lakhs each from the Canara Bank Ltd. The
State Bank of India will consider the mills®
request for further assistance after the
necessary scrutiny,
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Retrenchment in Berhampur-Khurda
Road Zone

2835. Shri Mohan Nayak: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that more than
two hundred fourth grade Mazdoors have
been retrenched from service from Berham.
pur Khurda Road Zone in the South
Eastern Railway;

(b if so, the reasons therefor; and

(¢) since how long these Mazdoors have
‘been serving on the said Railway?

The Minister of State in the Ministry of
Railways (Dr, Ram Subhag Singh): (a) Yes.
in November, 1965.

(b) Completion . of seasonal work for
which they were "employed.

() None of them had more than six
months continuous service,

Doubling of Railway Line Between
Palasa and Khurda Road.

2836. Shri Moban Nayak: Will the Minis-
ter of Railways be pleased to state:

(a) when the work of doubling of railway
line between Palasa and Khurda Road on
‘the South Eastern Railway began; and

(b) when it is expected to be completed?

The Deputy Minister in the Ministry of
Railways (Shri Sham Nath): (a) The
doubling of the 220 K. Ms. long section
between Palasa and Khurda Road is being
carried out in two phases as under:— .

Phase I from Khurda Road to Bhusand-
pur and Jagannathpur to Palasa (116 K.Ms))
taken in hand in July, 1962 and Phase II
from Bhusandpur to Jagannathpur (104
K.Ms)) taken in hand in February, 1964,

(b) 31 K.Ms. of doubling under Phase I
has been completed and opened to traffic
o far,

Subject to availability of funds, the
‘balance 189 K.Ms. will be opened for traffic
in stages,

1390 (ai) L.S.D.—5.
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2837. Shri D. C. Sharma: Will the Minis-
ter of Commerce be pleased to state:

(a) whether Government have drawn up
any plan to help the textile industry in
modernising its operations in the public
as well as the private sectors;

(b) the foreign exchange allotted for the
import of equipment and parts during the
last five years, sectorwise; and

(c) the amount being earmarked for

1966-67?

The Minister of Commerce (Shri Manu-
bhai Shah): (a} The textile industry, which
is mainly in the private sector, has a con-
tinuous programme of modernisation of
cotton textile mills; and the Government
and financial institution help the mills in
this, The same facilities will continue in
future also.

(b) During the last five years i, 1961-62
to 1965-66, foreign exchange to the tune of
Rs. 48.74 crores was allotted. The textile
machinery manufacturing industry in the
country has also been expanding and has
been making an increasing contribution to
the modernisation of the textdle industry.

(c) Foreign exchange allocation for the
period of 1966-67 has not yet been made.

Ticketless Travel

2838. Shri Jedhe: Will the Minister of
Railways be pleased to state:

(a) whcthcr‘ it is a fact that ticketless
travelling on the Railways has been on the
increase during the last five years;

(b) the number of magisteria] checkings
made to detect ticketless travelling in
various trains reaching Delhi, New Delhi,
Sarai Rohilla, Kishanganj, Subzimandi and
other Railway Stations in and around Delhi
during the last seven months;

(c) the number of ticketless travellers
detected during this period and the amount
realised as a fine;

(d) the number of persons who were sent
to jail for non-payment of fines; and
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(e} the steps that have been taken or are
being taken by Government to put an end
to this ticketless travel ?

The Minister of State in the Ministry of
Railways (Dr. Ram Subhag Singh): (a) yes.
(b) 27.

(c) 833 persons were detected and a sum
of Rs. 5,377.75 was rcalised as fine,

(d) 132,

(e) Various types of special checks. viz,,
cross country checks, Spot checks and
- Magisterial checks are ‘being conducted to
check ticketless travel in addition to regular
programme of checking by Travelling

_ Ticket Examiners.
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Fish Exporters of Kuttippuram

2841. Shri Mohammed Koya: Will the
Minister of Railways be pleased to state:

(a) whether he is aware of the difficulties
of the cxporters of fresh fish at Kuttipp-
uram Railway Station (Kerala) because
no facility is available to load fish to
Madras -in Mail trains and a large quanuty
of fish is perished; and
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(b) if so, the action proposcd to be taken
in the matter,

The Deputy Minister in the Ministry of
Railways (Shri Sham Nath): (a) and (b).
During the fish loading season at Kuttp-
puram which lasts from August to January,
a quota of one tonnc of fish is allotted to
this station for clearance in the parcel van
bv No. 62 Kasaragod-Shoranur Passenger
upto Shoranur and onwards by No. 2
Mangalore-Madras Mail. A further quota
of 1 quintal is allotted by No. 30 Malabar
Express. By other trains, fish is being
cleared without quota limitation. Genera’-
ly, there is no leftover of fish parcels and
no complaints have been received in this
regard., ’

Increase in the speed of Trains between
Shoranur and Cochin

2842, Shri Mohammed Koya: Will the
Minister of Railways be pleased to state
the action being taken to speced up all the
traing between  Shoranur and Cochin
stations on the Southern Railway?

The Minister of State in the Ministry ol
Railways (Dr. Ram Subhag Singh): Therc
is no scope for specding of trains which
are already running ac the maximum book-
cd speed on the Shoranur-Cochin section,
except by the elimination of some of the
existing halts, Such a course is not desir-
able having regard to thc needs of traffic on
the scction,

III Class Tourist Coaches

2843. Shri M, S. Murti: Will the Minister
of Railways be pleased to state:

(a) whether it is a fact that the Railway
Research DeSigns and Standard Organisation
has designed new III Class Tourist Coaches;
and,

(b) if so, the nature of improvements
"made and additional fadlities provided to
the passengers?

' The Minister of State in the Ministry of
Railways (Dr. Ram Subhag Singh): (a) and
(b). The Rescarch, Designs and Standards
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Organisation has not designed any new
third class tourist coach recently. They are,
however, considering the question of further
improvements to the existing design and the
provision of additional facilities to passen-
gers in consultation with Railways,

12 hrs.

RE: QUESTION OF PRIVILEGE AGAINST
THE LEADER OF THE HOUSE

Shri Daji (Indore): Sir, it is my painful
duty to raise the question of a breach of
privilege by the Leader of the House.

You and the House will recall that on
the 16th of this. month, when some Mem-
bers raised the question of press reports
regarding the alleged opinion given by the
Attorney General to the Prime Minister
in the matter of the responsibility of the
Minister of Food and Agriculture, Shri
Subramaniam, you were good enough to
deprecate such news as personal opinion
appearing in the press on such matters.
Shri Satya Narayan Sinha admitted that
such a leakage had. unfortunately, taken
place, thereby confirminig that the Attorney
General had sent an opinion to the Prime
Minister as reported, giving a clean ‘chit®
to the Minister of Food and Agriculture,
despite the findings of the PAC,

The Indian Express of the 17th has pub-
lished a contradiction from the Attorney
Genceral saving that he gave no  such
opinion. I understand that a similar con-
tradiction has also been sent to the
Statesman. The contradiction reads:

“A Denial

Sir, with reference to a news item
appearing in your issue of Aug. 13
under the headline ‘Daphtary clears
‘Subramaniam’. I have to point out
tiat the heading went much further
than the body of the item. No refer-
ence was made to me to assess the
propriety or  impropriety of Mr.
Subramaniam’s action. No question
could, therefore, arise of my clearing
him or not clearing him. Your head-
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[Shri Daji}

line con‘veyc the positive impression
that the matter was referred to me
for an assessment of that question,
which is not correct”,

1 submit that Shri Satya Narayan Sinha,
when he admitted the leak, was misdirect-
ing the House and deliberately giving a
false impression that the news appearing
in the Presg that the Attornev General had
given a clean chit to Shri Subramaniam
was correct. If the Attorney General’s con-
tradiction is to be believed—and there is no
reason to doubt it—no such opinion was
given and therefore obviously such opinion
could not have leaked out.

1 therefore submit that the stat t of
Shri Satya Narayan Sinha confirming the
leak was an untruth and intended to
create a wrong impression that in fact such
an opinion had been given and Shri Sub-
ramaniam had been exonerated by the
Attorney General.

1 will not read the whole proceedings,
but only the relevant portions, After you
had spoken and after Shri Banerjee had
raised certain points, Shri Satya Narayan
Sinha said:

‘““We can definitely say that it was
not given to the Press, Somehow or
other, the Press got it, that is all I
can say”.

Then you remarked:

“If it is a private advice sought,
then certainly I can treat it private
only so far ag it remains with one
Minister or the Prime Minister or the
person who seeks the advice and the
one who gives it. It should not go to
the Press. Care should be taken in
that respect, because it is private only
up to that fime”, R

Then Shri Ranga, Shrimati Renu Chakra-
vartty, Shri Nambiar, Shri Trivedi, Shri
Dwivedy and others raised the question as
to how' the leakage took place and whether
there should not be an inquiry into it,
Then you were pleased to remark:
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“When they say that they did not
give it out, ‘the Government might
consider the advisability of looking into
how it escaped.... Now I should be
allowed to go on”.

It is very clear that the words spoken
by Shri Satya Narayan Sinha were meant
to create an impression—and it did, in
fact, create the impression—to the Members

" and to the House there was an opinion

given which leaked out, and you were
good enough to point out that the opinion
could be kept private only if it was between
the person who gave it and the one who
received it, Even you were good enough to
advise that it was for Government to find
out how it leaked out.

Now, this contradiction published in the
Indian Express signed by Shri Daphtary—
and we have no reasons to doubt it—that
there was no reference made to him and
there could, therefore be no question of
‘my clearing him or not clearing him’ gocs
to show that there was no such thing done
as had been stated by Shri Satya Naravan
Sinha. Shri Daphtary had given no opi-
nion to the Prime Minister concerning this
and thercfore there was no question of its
leak, But by his statement. Shri Satva
Narayan Sinha not only confirthed the leak,
but also confirmed the factum of the
reported opinion and also that the opinion
cleared Shri Subramaniam. In this he was
riving an impression to the Country and
to Parliament which was false.

If I may be allowed to borrow your
words, this Government has become a
Government of errors, lapscg‘and confusion;
the confusion is becoming everyday morc
confounded when different versions are
given to this House and the House is
treated like a body of school children who
can be told anything and everything and
then everything can be contradicted. When
such persistent errors persist, 1 am remind-
ed of the expression used by O’hara, a
famous American novelist, in a story,
when a gentleman was found travelling
again and again with a particular lady
and it was always supposed to be a co-
incidence. The author remarks ‘It was too
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much of a coincidence to be 3 coincidence’,
So many errors have piled up, so many
lapses have piled up, so many confusions
have piled up that all these errors, lapses
ahd confusions tantamount to deliberate
misirection of the House and the Country.
I therefore most respectfully submit that
this is a definite breach of privilege which
calls for the strongest action.

M. Speaker: Hc has not quoted me quite
correctly.

Shri Daji: I have used your words,

Mr. Speaker: “hen he should not say he
is quoting me....

Shri Daji: I have used your words.
quoted?

Shri §. M. Banerjee (Kanpur): My pri-
vilege motion ig against all the three, the
Prime Minister, Mr. Daphtari and Mr.
Satva Naravan Sinha.

There are two things On the 16th, I
brought to your notice that there was a
news item in the Statesman of the 13th

which said:
“Subramaniam cleared by Daphtary:
Opinion on PAC
The Attomey General, -Mr. C. K.

Daphtary, is reported to have given
Mr. C. Subramaniam a clean chit in
relation to the action for which he had
attracted  adverse comment by ‘the
Public Accounts Committee”.

After reading this, I wrote a lctter to vou
giving noticc of a privilege motion, sub-
mitting that if the news was correct, the
Prime Minister had committed a breach of
privilege by referring a matter which was
alrcady under discussion in the House on
which vou were to give your ruling on the
16th, and that the Prime Minister had wil-
fully and dcliberately confused and wanted
to influence us through the opinion of Mr,
Daphtary,

came out in the
the 15th  August

Another news item
Times of India dated
which said:

“P.M. may await Debate in Parlia-
men*
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It was authoritatively stated tonight

that the Prime Minister was not

likely to take any decision on the

PAC Report in regard to Mr. C.

Subramaniam  until  Parliament
had debated the whole issue next
week.

The Attorney-General, it was stated, had
not yet gone into the details of the
case, His advice had been in-
formally sought by the Prime
Minister before she could decide on
the merits of the case whether it
requires any judicial reference.

So, even this report did not deny that the
question was referred to the Attorney-
General.

Then, on the 17th, there appeared a con-
tradiction by Mr. Daphtary, which has
been rcad.out by Mr. Daji. I will just read
one sentence from it:

“With reference to'a news item
appearing in vour issue of August 13th
under the headline "“Daphtary clears
Subramanjam”. I have to point out
that the heading went much further
than the body of the news item”,

1t means there was something more in
the body and the headlines were wrong.

Some hon. Member: No, no.

Mr. Speaker: When they are complaining
of others having misled the House, the
members should be careful about their own
words,

Shri S, M. Banerjee: My contention is,
Mr. Daphtary has denied it, But this
report in the Statesman or the Times of
India has not been denied cither by Mr.
Subramaniam or by the Prime Minister.

Mr, Satya Narayan Sinha said:

oWe can definitely say, it was not
given to the Press. Somchow or other,
the Press got it; that is all I can sav.”

If the news item is correct, the breach of
privilege should come in the name of Mr.
Daphtary that he has tried to mislead the
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[Shri S. M. Banerjee]

entire Country and this House by issuing
a cntradiction of a news which is virtually
correct whether it was forma] or informal.
In this case, before you take any decision,
let Mr. Daphtary come here and address
the House. He has a right to do so.

If Mr. Satya Narayan Sinha.has told the
truth, I must congratulate him for it.

I only want that either it should be
denied by Mr. Satya Narayan Sinha that
whatever he hgs™said is wrong or was a
slip of the tongue or Mr. Daphtary should
be asked to come and address the House,

st =g fem (FR) s,
¥ o faew @ fF oo @ wgw
AT IgF R ag g fw ..,

eI WHIT : ZT UF AT qGH
FrgTarTEN AL g A i
FTEd fed § we A H ¥ g s &1
’;T'\ Ay fawd w0 A faee
AT |

HTA REET | A=W 7T AT TH
fame & AoT IE FE A

=t aq faed : & Fiforr w&€m
FHH T G A |

e WRiRd. # 39 faum 1
feedl  aiet gt | T A @y
FT ATEAT ATAT hFe FT §, WR
g 77 o oF o Fa weaifam @Y srar
& @Y 39 3 W< fama fu=me %7 steara
forar o7 goar 8 o1 AEY @ HF @ H
ETe 21wt § | 39 fag we faaee
2 f %=1 <@ & 5 o7 Teq ArTaw fag
TC T 41 TTF TG TG #3, § Faer gt
Fam # w9 FOFE, 9 F e
TR WY T AL AT 70T #1509
STAT L '
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weuW NG © "G A9 AT FeAl
wmed § =fel

st vy fom@ | mEw w1,
gaiFfam Admaa d 1 11 A
¥ ot § @9 aUeEY 8w @O |
37 % ¥ 3 ferw & one %7 fagwa ¥
o7 FTAT AMEAT § |

11979 ¥ «xeqdq’’ Hag Aang

“As far as can be ascertained, the
Prime Minister is of the view that -
the best way to deal with the PAC's
remarks would be to seek informal judi-
cial advice on them.”

28 & arg «aTd AT sfear” § g0
2. 72 faedi wrea 10 ¢

“The Prime Minister, Mrs. Indira
Gandhi, is reported to have more or
less decided that with the concurrence
of Mr. C Subramaniam to make an
informal reference of his case to an
ex Chief Justice of the Supreme Court
to satisy herself that the PAC’s
adverse comments about him do mot
involve any acts of impropriety on
his part.”

AN TG :

“She is understood to have consulted
the Attorney-General, Mr. C. K. Daph-
tary, before dropping the idea of a
general judicial enquiry into the whole
affair, which would have obliged Mr,
Subramaniam to resign immediately
under the new Code of Conduct pres-
cribed for Ministers.”

FTI| e 77 19 A &

T WEIET ¢ gY UF Q@I o
9T TEU JTART & |

it A fordr: wnfam w71 & 59 fag
TZAT HTGIE & | 39 F A€ qfanza §
=T gE 99 T Jew “TIE AE
e & omar § -
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“Meanwhile, some senior Ministers’
have suggested that without prejudice
to the proposed informal refercnce of
the case to an ex-Chief Justice of the
Supreme Court, the Prime Minister
should forward the papers to the
Attorney-General and get his opinion
for her personal guidance before Par-
liament dcbates the Bsue next week.
A reference to the  Attorney-General
was preferred because of the ex-Chief
Justice Gajendragadkar’s stand that he
could entertain such examination of
the material only on the understanding
that his opinipn will be binding. Since
what Mr. Gandhi sought was only
an advisory opinion to enable her to
clear Mr. Subramaniam, she entrusted
this matter to the Attorney-General.”
Feagaag ez fo7 13 ardm

S FTST Ezeaan g s Az fear @

“Mr. C. K. Daphtary is reported to
have given Mr. Subramaniam a clean
chit in relation to the actions for which
he had attracted adverse comment by
the PAC. It scems that the matter was
referred to the Attorney-General by
Mrs, Gandhi in the same way in which
Mr. Nehru had referred to Mr. Dap-
htary the case of Mr. D. K, D. Mala-
viya in the first instance.”

fox a® dferw mwREE HE
(woe ) a9 # Fw FX@IE | SATeT
AR | g F1 TzAT qTAT § Afaq
F F faw | o wewe e F
FIAT AR gET 741 =T |

“Mr. C. K. Daphtary is understood
to have given his opinion to the Prime
Minister today. He was asked by
‘Mrs. Gandhi to study the PAC Report
and other relevant material a few days
ago.”

o & 9T Y qear g

39 F qvara J91 § ¥ w9 ¥ T2
& 10qd@ F1 wsgafa Sty faem
TR Treeafa Y ag w97 fF ofems
AFEA FAET A ST F oY favwd 7
AR T F W FEE FEgg I A
FU afFr & IFE W ¥ &

7
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I 745 o ITT T A e
FAF AT A FE 1 T8 F A AT
g ATE fag 7 16 Qi@ 1 3W
39 F 9NN ag F3T —UF feged &
o qf A g foon @, o faw & oS
T w8 wrgAr—fw . .

it ®o Ato foatdt (awmr) @ T
SEEAT G T & | ST FS WA F
qeeg 7 Ueufa ST ¥ F7T AT ST FO
wegafa ST IAE w2, FTIW H
foedm agifer srasar € 1

st wy foma : wrd @ w= AE
2 | T G I1F FqATar at wrq w7
agt g wfvwre g s |

e VTR ¢ I FT AL @Al
' afewe €1 smar fea sz 7 T
T ¥Tegafe ST & 70 & ot 39 H1 L
FYFEAFCE |

st ag fama : & wwr @@ w0
e Far g ;i fx &z dfqam 7
Tregafy AT F FAATHE |

HeTR AGIW : I8 afadiq | 781 &
f& o &1 a1 vty ST F S sA
1 ggiaad |

=t aq fowd : Fxsw s

WU WEART : A9 T w7 ¢ fw
oS Aeeafd F T, WS A ITF
Tg aT9 FET A1 Freid 3 S=1q faar |
g AT G AET S TFATE |

it wg fawa : s=er & Vogafy ot
T 9T AT Fgal | I AT Iq fgq
I & AAT A FEY | A1 qg AT A7
S giaq g7 f& & a1 dafas
VT FE W& qFA g SfET g @A
7Y st aifed | fawT arga ¥ a9
aZ FET AT ¢
“Sir, we can definitely say it was not

given to the Press. Somchow or other the
Press got it. That is all that I can say.”
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A oagdr o AR & 99E
T & Fg a%q1 § i o qrargor i
§ oOAT AT ageT aTY @rdE fFaT g
I I 979 T34 F 1A W@ g | ¥
& oY safaqmg ATaFT | HIOR
gAY @ATE M AR AL 8 | 97
7 9qT |97 § {F wuE 7Y S T g
T ATge ofefade e ¥
fagas ¢ sw  fogas &r ==l
FE & fag gel sea F1 AT 45,
fro To &lo &1 WS & AT ¥ 7 AR
9 FEF AT H FAT g TR0 Al AT
T ... (W) WX NWTE AT
THIT FET qT {719 G001 F T
Y FE 1 F g AT AT
qTa @ @I |

TR AE\T : HT AT GH < |

st vy fema
g1

i g FL QT

¥ fadqw o agar § f 39
T9 IR gigg ¥ gOT1 I F qro
To HYo ¥ facwal & qTX F Hrawt 47
Ug g ? 9 SR a1 fF #9917 e
2 ag a1 727 9gr & WfET gEarr #
N AT ag Frgr g | FoI FAA
asft a1 s # A@rs 9 1 fggEa
ZEET 7 a1 QY e oy A7 | gER!
93X & QAT IR A1 qoAT ¥ &
st sEak gt q F9W fae
wfgd a1 aw@ faw 7% v Ffe@
ST oY FgT, 99 fFew FY T Tava A7
ST & qrad @i | /R I qGATd
¥ uw fzg ), 11 <@ &1, 12 IKE
F1, 13 aT0@ F1 g T GIL AT
W | Z9a qTga &7 A GoST 71T §
IEF G a1 A X T § AR sEE
TR ¥ arq gy aEtE F o ¥
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9% 9% § | AfFTag 17 909 F HE-
1 & rar § wafa wgi g d gy g8
AR gy WU ST A @E fawiE
fear ar | Ffew w9 T ;T 9T
[qIga &1 @S €T 930 a1 Sgid T8
g w1 & 5 _F a1 H 70 91 34)
gt ¥ fomar wo=tfs vhe F2q
g ag wiag agl {7 @ & w7 w18
Ho=TiE qarg I|iT g F1 & AlwHA
gAtEifer aiF 7' gg & Wi 3l
T T F oWME & | 5w ey &
FgAT ATgal g fa acq F7 98w T 5 |

The Minister of Parliamentary Affairs
and Communications (Shri Satya Narayan-
Sinha): Sir, I regret that there should
have been any misunderstanding arising
out of any observations that I made in the
House on the 16th August. I have al-
ready clarified the position to you in my
letter sent yesterday. What I said in the
House on August 16 was that nothing"
was given to the Press by the Govern-
ment. The story which had apeared in
the Press was obviously not authorised.
Somehow or the other, the Press got a story
and published it. Government had no
responsibility in the matter.

The Prime Minister did seek the Attor-
ney-General’s advice on an informal and.
confidential basis. You have already beep
pleased to hold that it was open to her to
seek such advice.

Since this consultation was of a confi-
dential nature, it would not be desirable
to disclose either the subject matter or
the nature of advice given by the Attor-
ney-Gerera, I would, however, like to
clarify on behalf of the Government that
the reference to the Attorney-General was
not to obtain any kind of clearance of the
Minister concerned, but to enable the Prime
Minister to give further consideration to
the matter. According to the Indian Ex-
press of August 17, quoted by the hon.
Members, the Attorney—General is report-
ed to have stated the same point, namely,
that no reference was made to him to assess-
the propriety or impropriety of Shri
Subramaniam’s action;. and that no ques-
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tion could, therefore, arise of his clearing
him or not clearing him. He has not said
that no reference wag made to him, As
I pointed out, when I used the word “it”,
it meant there was some discussion bet-
ween the Prime Minister and the Attorney—
General.  After 1 received this notice, when
You sent it to me.... (Interruptionq.
“Consultation” or “discussion”, whatever
vou may call it. The Prime Minister is
always entitled to consult informally or
formally either her colleagues or her law
officers. There is nothing wrong in ask-
ing advicc or giving advice. It is wrong
to publish such things. The press is res-
ponsible.  Otherwise, such  proceedings
could not have happened in the House.

‘T would like to say, in the end, when
I received the notice sent by my hon.
friend, Shri Daji, having read it, I was re-
minded of a couplet by a very great and
celebrated Urdu poet:

“TRIEl A Wz fAgard a1 o1 ¥
qrEt § 0

f& wFaT A 31 & @@ w1 e
AT {0

L GIT FT ATH FAT [ATE &, W
#cg AAT TAE § IO AW ¥ g
T 1 qAT FIGT & 73 JATENL AT
# 3 TATENTE | g3 & & FgAr
ATEATE |

Shri Ranga (Chittoor): Sir, before 1
say anything, can I have the Dbenefit of
the translation of his couplet and the
things that he said when he was thump-
ing and shouting?

Mr. Speaker The couplet only means
this:  “Some enemies have gone and filed
a report that one poet, Akbar, praises
God during recent times. He praises
God, but even that is being prohibited.
He feels it is a virtue for one to praise
God, but some people have not tolerated
even that and they have gone to the Pre-
sident to file a report.”

Shri Ranga: Sir, I am rather surprised
by the statement made by my hon. friend
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in regard to the Attorney—General. Here
is a statement sent by the Attorney—

General to the newspaper saying that no
reference was made to him and he did not
give_any advice. If no referencc was made
to him, formally I take it, and he did nct
give any advice, it is wrong for the paper
to say that he gave a clean chit or anything
like that to such and such a Minister. In
the face of that, for my hon. friend to
come and say that the Prime Minister did
have consultations with him and he gave
some advice is something which is entirely
a different matter. Whom are wc to be-
lieve, the Attorney-General or my hon.
friend here (Interruption)?

Sir, this is a very important matter. I
am prepared to concede, to the best of my
knowledge, the right to the Prime Minister
to get into consultation with the Attor-
ney—General either formally or informally.
All this trouble would not have aiisen if
that news had not been published in the
papers. It is not good for my hon. friend
to be unhappy about the press. All credit
to the press, that they got that news. Who
gave that news> Who was responsible for
it. I am grateful to my hon. friend, Shri
Madhu Limaye for having reminded the
House once again how, not one paper but,
three important papers have given more
or less the same news in the same way.
That emphasiges the fact that some very
important person very high up in these
governmental circles must have given this
news more or less at the same time to all
these three papers, to thé representatives
of these three papers.

Now, they got that news. That was the
reason why the.other day I took both the
Prime Minister as .well as the Leader of
the House to task for having allowed such
a leakage to take place. When did it take
place> The time when it took place is a
very material thing. When vou were con-
sidering your ruling, when the Honse was
in possession of that particular matter,
when such a leakage and such a news
could be expected to influence you as well
as us in this House in one particular direc-
tion that was something like a time bomb
which was let out. Surely, it could not
have come out without the knowledge of
some responsible persons connected with
this Government.
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(Shri' Ranga\

“Under these circumstances, it is for you,
and for us also, to consider whether a
question of privilege arises or not.

My third point is this. I would not
take much time of the House. I thought
my hon. friend would make a distinction
between informal talk and formal discus-
sion. I do not know why he did not make
that distinction. If the Prime Minister
had written to Mr. Daphtary and Mr.
Daphtary’s opinion had also bcen obtained
in an authoritative manner, the House
would have been in possession of that thing,
we could have asked for it, you could have
asked for it privately too, and we could
have had the benefit of it. Instead of
that, they had an informal talk with him
to embarrasss him, to embarrass the
House and embarrass themselves.

Shri H, N. Mukerjee (Calcutta Central):
Mr. Speaker, Sir, this is a matter which I
consider is rather serious and we cannot
allow, the House cannot permit. the fri-
volity in which the Leader of the Honse
wsually indulges, in an effort to overshadow
the importance of this matter.

There are two things which T would
like to point out. I think we can take it
for granted that the Attorney—General of
this country does not normally write to
the newspapers. 1 am not a very assidu-
.ous reader of newspapers and I never knew
-till this matter was mentioned in the
House about the Attorney—Gencral’s letter.
‘When the Attorney—General considers it
incumbent upon him to write a letter to
.the press, it is a matter of sufficient im-
portance, particularly when it seeks to con-
trovert a statement which has been made
here by a very important member of the
- Treasury Benches. This is a matter which
we cannot let lie where it is.

The second thing is, as Shri Ranga also
stated, on the last occasion, there js no
doubt about it that the impression sought
to be made by Government, and particularly
by the Leader of the House when he said
that the substance of the leakage was right
but the leakage was wrong and it might
have taken place on account of somebody
and not the Government; that is to say,

. the substance of the matter, the exonera-
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tion of the Minister, was not denied; I have
no animus against him and I do not like
to kick a man when he is down, but the
substance of the matter, the substance of
the exoneration, was not denied; cn the
contrary, it was indirectly sought to be
confirmed. That is to say, the House was
prejudiced one way or the other at a
time, when a certain matter was on the
anvil, when on Monday we are going to
discuss the whole lot of thing. ‘This is
rather very important, whatever the Minis-
ter might say....

=t 7y formd © wrewer wgeT ..

TeTd REIET . FA ATTHT GA
faar &

siyRy fomd : &7 771 & (% o=
Y el & a1 & 991 g1 9, aifE me
qedi F a1 ¥ 9% g1 917 |

e WgiRT © § HIX FO AGL

gT gFar § |
Shri U. M. Trivedi (Mandsaur): Pro-
bably, in a hurried consultation between

himself and the Prime Minister, the Leader
of the House let it out that no doubt thecre
was a discussion, but the discussion _ was
not meant for public ears, but was meant
only for their ears. But the way in which
he made the statement clearly indicated
that the substance of the discussion, the
fact of the discussion, was admitted by
him. If there was no discussion at all on
this issue, which was the subject-matter of
discussion in this House, then he ought not
to have made that statement. But, having
done that, he was trying to find fault
with the press. Of course, like Shri Hiren
Mukerjec, I am also not very fond of read-
ing all the papers. 1 read only cne paper.
the Statesman and generally do not read
other papers. So, it escaped 1y notice.
After 'having read all this, after having
heard what was mentioneq in this Ilouse. '
and also the denial by Shri Daphtary of
any such discussion, the House is in a per-
plexed mood and would like to know at
this stage as to what the fact is. Was

there any truth in the statement that a

discussion did take place and a clean chit
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was given? Did the discussion take place
or not? In the context of this, the state-
ment made by the Leader of the House is
not fair to the House. I think it requires
further clarification. ‘

Some hon. Members rosc—

Mr. Speaker: First I should decide whe-
ther I should give my consent.

Shri Hari Vishnu Kamath  (Hoshanga-
bad): Cognate issues arise. I am sorry to
say that you cannot dispose of this watter
summarily.

qRITRAT © AT heZE F A<
# gzeai w1 g Afwa
Mr. Speaker: We cannot go on like this.
Shri Hari Vishnu Kamath: This is

important issue.
mary procedure.

an
We cannot have a sum-

Mr. Speaker: First of all, T have to give
my consent.

Shri Hari Vishnu Kamath: 1 will take
only threc or four minutes, not cven five
minutes. I shall be very brief, but con-
sidering the importance of thc issue, I do
<crave your indulgence for three or
minutes.

four
If T understood the Leader of the
House right, he ‘has sought to draw a dis-
tinction between formal reference  and
private consultation. That. I supposc, is
the distinction which he has sought to
make. If that be so and a formal re-
ference was not made, then, of course, the
Attorney-General’s letter to the press  is
correct that no reference was made.

Now the question arises as to whether

under the Constitution, or any other law”

in force, the Attorney-General or the
Judges of the Supreme Court could be
asked to give their private opinion. I re-

member, in this House, on a previous oc-
casion, when a Deputy Minister was in
trouble a reference  was made to  the
Attorney-General, and the Attornev-General
then said, according to a statcment made
by the Minister in the House, the Attorncy-
General made it clear that he hoped that
this would be the last occasion when he
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would be burdened with such references,
and that he did not want the Government
to send to him from time to time such re-
ferences for opinion as to whether a Minis-
ter is right or wrong, corrupt or not cor-
rupt, guilty or not guilty. He said that he
did not want such references or consulta-
tions. That was made public in the House.

Again, I would like to remind you that
on another occasion, more than two ycars
ago, when the Oil Minister was in wrouble,
you will be plecased to rccollect, the then
Prime Minister, Shri Jawaharlal  Nehru,
made a reference to a Judge of the Supreme
Court,” Shri Das, not Shri S, R. Das but
Shri S. K. Das. now retired. Though that
reference was informal, private, confidential,
the rcport of that Judge was icferred to
in the House. There was a bricf discussion
here and, I suppose, later on, certain ques-
tions were asked and certain Resolutions
were moved. suggesting that the Judges of
the Supreme Court should not be burdened

“with duties and functions outside the pur-

view of the Constitution. The Constitu-
tion enjoins certain functions and duties
on the Supreme Court Judges. They should
not be burdened with duties or functions
other than those enjoined or cast on them
by the Constitution.

Shri  Joachim Alva (Kanaja): ‘Lhe
Attorney-General stands in a different capa-
city.

Shri Hari Vishnu Kamath: He also has a
place in the Constitution, you should re-
member.

Shri Joachim Alva: But he is only a law
officer.

Shri Hari Vishnu Kamath: Thercfore. Sir,
when you give vour ruling vou will have
to decide as to what extent the Govern-
ment, the Prime Minister or her coHeagues,
are competent to make a private reference
to him, consult him in a private capacity.
Arising out of that, T would also request
you, Sir, to give a final direction to the
Government reiterating what vou said on
the last occasion, on Tuesday, that if there
was private consultation, that private advice
should have remained private. Since it did
leak out what inquiry has been madep The

rcsult of that must be announced in the
House.
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Dr. L. M. Singhvi  (Jodhpur): The
confusion would be removed if it were

known to the House as to ‘what was the
scope of the Prime Minister’s consultation
with the Attorney-General. It is quite con-
ccivable that the Prime Minister consulted
him without making a reference to  the
propriety  or  impropriety  of  Shri
Subramaniam's  action. It is quite con-
ceivable that the consultation-was only in
respect of procedure, what must come be-
fore the Housc before you determine the
question of privilege. 1f the Prime Minis-
ter did consult the Attorney-General in-
formally about matters other than those
of propriety or impropricty' of Shri
Subramaniam’s action, then, of course,
both the statements are reconcilable,

Some hon. Members rose—

Mr. Speaker: I have heard sufficiently on
this.

Shri Daji: It was my motion. I have a
right to explain.

Mr. Speaker: He has explained. I have

given him time more than once.

Shri Daji: Sir, I rise on a point of order,
I have moved a privilege motion under the
Rules of Procedure. Now it is being
crowded out by mixing it up with the pri-
vilege motipns moved by Shri Banerjee
and Shri Madhu Limaye. My privilege
motion is very specific and clear. I am not
making any vague allegation, From the
statement of Shri Satya Narayan Sinha it
seems that the matter was referred to the
Attorney-General by  Shrimatj Indira
Gandhi in the same way in which Shri
Jawaharlal Nehru referred the case of
Shri K. D. Malaviya to Shri Dapbtary in
the first instance. It was a specific leak,
It was in this context that a question was
asked of Shri Satya Naravan Sinha whether
there was a refcrence of a similar nature,
to which he answered that there was no
reference. If there was only informal con-
sultation, even then, even taking Shri Satya
Naravan Sinha’s statement as Lorrect, he
was misdirecting the House and deliberate-
Iy giving a falsc impression that the news
appearing in the press that the Attorney
General had given a clean chit to Shri
Subramaniam was correct. Therefore, my
privilege motion s very specific and clear.
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If my motion fails then the other mo-
tions may be taken up.

Mr. Speaker: Is anything more to be
said on behalf of Government?

=t Ay famd : zeaw wgEm,
QETHT 9 & ar} ¥ qH agal g

TAATERY . Agl, AT qIT F
AT AGT @ @FAT |
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T HIUW §, & 76 G F1 AR ATGFT
21 I

HETA WHTT © QT T 5 T
BT §, I F ¥W g @A W
TE@ A g )

=t wg fama : oY F™vq aEw
FT AT AR qAFT AL g ?

eI WEYE A qI9HT 0F uw
FIF AT |

it 7 fm@ : 99 999 a9
TR THA AT | I9 gHT AT §TAT
[ ATUAY ST 7T a1 AGY 4 |

Mr, Speaker: I will now ask Shri Madhu
‘Limaye kindly to resume his seat. I can
@0t hear him now.

sag famd : # @y ds 91 <@
g @l ma g8 Ava o A g

Er

Mr, Speaker: Shri Daji’s motion is that
the Leader of the House, Shri Satva
Narayan Sinha, had misled the House by
making a statement that somehow lcakage
had taken place and because the reference
-at that time was to the news published in
the newspapers and  what they had said,
thercfore, implied that a reference also had
been made and the "Attorney-General also
had given his opinion on that giving a
clean  chit. That is what he has said.
Shri Satya Naravan Sinha had explained
that this news had appeared in the news.
papers but what he wanted to say was that
consultation had taken place, not that he
was just thinking of what had appeared
in the newspaper word by word that 3
regular reference had been made or not. He
just now says that he disclosed the truth

that consultation had taken place between

the Prime Minister and the Attorney-
General. That is not denied even now- that
had taken place. What Shri Daphtar,y has
‘said as a lawyer can be interpreted in many
ways because he says “No reference was
made”. A reference may not have been
made, but consultation might have taken
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Privilege
placc. That is one thing. Secondly, he
says, “to assess the propriety or impro-

pricty no such reference was made”. He
might have had talks and might have had
given that opinion.

Shri H. N. Mukerjee: would a lawyer of
eminence say, when he had been consulted,
that no reference was made!

Mr. Speaker: His only statement is that
no referene was made to him to assess the
propricxy or impropriety. As Shri Madhu
Limaye himsclf said, there might be con-
sultation otherwise too, without a reference
also.

Nt wy fom@ w9 g A
FT & e W9 g A A g
& 7% < wol" a9 § )

Shri H. N. Mukerjee: He should be called
here, . ' -

Mr. Speaker: It is not necessary that I
should call him at this moment simply for
this limited purpose. I do not find any
inconsistency or lic in that where I should
proceed for any breach of privilege against
the Leader of the House and Minister of
Parliamentary Affairs.

Shri Hari Vishnu Kamath: Will he order
an inquiry into the leakage?

Mr. Speaker: That is a different thing
altogether.

So far as consultation was concerned, I
had already ruled that the Government is
entitled to have consultation or advice of
its officers. The President has made rules
in that regard that the Government can
have that consultation or advice privately.
Of course, I remarked then and I do it
again now that when such private advice
is sought and consultation had taken place
care should b€ taken that it did not leak
out to the press.

shri Vasudevan Nair (Ambalapuzha):
They dcliberately eaked it out.

sitag femd : mEaRi ¥ a7 W,
qfes STgdT § w1 W

Shri Vasudevan Nair: They are behaving
in the most immoral manner.
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Mr, Speaker: Then, Shri Madhu Limaye
had read from the text oi the newspaper
reports that the Prime Minister had in-
tended to refer it to a High Court Judge
or an ex-Supreme Court Judge to get the
opinion. I am not concerned with what
she had intended. That is not to be con-
sidered here. What she has done, only
that is to be seen and not what she contem-
plated to do. At this moment I cannot
take that consideration. What she
had done only was that consultation on
which T have already given the opinion
that private consulations can be had by any
member of the Government with the
law officers. Therefore there is nothing in
both these cases that I can take up.

st vy femd @ memew WEER,
F 9F ¥ S 1T § IAHT Seor@ aF
EIEEECRE I L ol s el
T TG F, W fafaerer Ao &
- fear & SE®T FaTe WY TG &, T AR
Y I aFar 3 7

into

Shri S. M, Banerjee: You have not given
any ruling on my privileze motion.

Mr. Speaker: Papers to be laid on the
Table of the House.

Shri S. M. Banerjee: What is this?
sy wg fomedr : o W qw@ F Y
72 § ST B A% 4@ faav )

Shri S. M. Banerjee: What about my pri-
vilege motion-

were #giey : & fAviw 2 fear

ot w3 Pl oo W S
g faar | oy SO AT SR
faota g w1 & SfFT wr favir ¥
W ¥ g6 § 7

Shri §. M. Ranerjee: You have (not given
your ruling or my privilege motion,

sty famd @ o forr A Y

AT AMEY AN M H AT gH Ao
s g A
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Shri §. M. Banerjee: What

about my
privilege motion?

Mr. Speaker: I have disallowed both of
them.

Nt Ay fomq : & o o H
N qI ISA F IAFT IALT AT AGY
faar

T WG | T AT gL TF
FT & T FF T aFar g ?

sft vy foma: 7 =fgw | =
& T WET ag Few | 4z T Fen
& oo 3 9 gy |
: werw wgied ;L favim 3 faar
g

sit 7y fowma : § wod fom &
fee®s a® W8T FAT ARAT § |
X WY FATT S AGY 2

[sY wg fowg @eq anw wT S
1]

12,55 hrs.
PAPERS LAID ON THE TABLE
ANNuUAL REPORT OF HINDUSTAN CABLES

The Minister of State in the Ministry of
Industry (Shri Bibudhendra Misra): Sir, on-
behalf of Shri D. Sanjivayya, I beg to lay
on the Table—

(1) A copy of the Annual Report of
the Hindustan Cables Limited,
Burdwan, for the year cnded 3lst

March, 1965.  alongwith the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon under

sub-section (1) of section 619A of
the Companies Act, 1956.

2

=

Review by the Government on the
working of the above Company.

{Placed in Library, See No. LT-6825/66],



5787 Re. Question AUGUST 19,
MINISTERS.  (ALLOWANGES, MEDICAL TREAT-
MENT AND  OTHER  PRIVILEGES)  THIRD

AMEND,ENT RULES

The Deputy MiniSter in the Ministry of
Home Affairs (Shri Vidya Charan Shukla):
Sir, on behalf of Shri Jai Sukh Lal Hathi,
I beg 1o lay on the Table a copy of the
Ministers’ (Allowances, Medical Treatment
and other privileges)y Third Amendment
Rules, 1966, published in Notification No.
G. S. R. 1225 in Gazette of India dated
the 3rd August, 1966, under sub-section (2)
of section 11 of the Salaries and Allowances
of Ministers Act, 1952

[Placed in Library, See No. LT-6826/66.]

Kerala Scheduled Castes
TRIBES PRIVENTION

and Scheduled
ofF EVICTION ORDINANCE.

The Deputy Minister in the Department
of Social Welfare (Shrimati Chandrasekhar):
1 beg to lay on the Table a copy of the
Kerala Schedufed Castes and Scheduled
Tribes Prevention of Eviction Ordinance,
1966 (No. 2 of 1966) promulgated by the
Governor of Kerala on the 5th Julv, 1966,
under provisions of article 213(2\(a) of the
Constitution rcad with clause (c)(iv) of the
Proclamation dated the 24th March, 1965,
issued by the Vice-President, discharging the
functions of the President, in relation to’
the State of Kerala. [Placed in Library, Sce
No. L.T-6827/66].
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12.5 hrs,
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the follow-
ing message received from the Seccretary of
Rajyva Sabha—

‘In accordance with the provisions of
rule 115 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed to in-
form the Lok Sabha that the Rajva
Sabha. at its sitting held on the
17th August, 1966, agreed to the
following amendments made by the
Lok Sabha at its sitting hcld on
the 27th July, 1966, in the Mer.
chant Shipping (Amendment) Bill,
1966:—

Clause I

1. That at page 1,— .

Jor lines 5 and 6. substilute—

“(2) It shall be deemed to have come
mnto force on the 28th dav of
May, 1966.”

Clauses 40 and 41 (New)
2. That at page 23.—

after line 8, insert—

«Certain contraventions
etc. not td be offences.

40 Notwithstanding the retrosoective operation of this Act, no
contravention of, or no failure to comply with, any of the

provisions of the principal Ac*, as amended by this Ac:, shall
render any person guilty of any offence if such cont. avention

or failu-e—

(i) relates either to any p-ovisidinserted in the princioal At
this act, or to any existing provision thereof as amended by

Act, and

(ii) occurred on or aiter the 28th day of May, 1966 and before

by
this-

the

6th day of June, 1966.

Repeal and saving. 41. (1) The Merchant

.

Shipping  (Amendment) Ordinance, 1966

(No. 3 of 1966) is hereby repeated.

(2) Notwithstanding such repeal, anything done or any action taken

under the
taken under this Act.”

<aid Ordinance shall be deemed to have been done or
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12,57 hrs.
COMMITTEE ON PUBLIC .
UNDERTAKINGS

THIRTY-THIRD REPORT

Shri Ranga (Chitoor): Sir, I beg to
.present the Thirty-third Report of the
Committee on Public Undertakings on the
-action taken by Government on the
recommendations contained in their Eleventh
Report on the Rourkcla Steel Plant of the
‘Hindustan Steel Limited.

1257} hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary Affairs
‘and Communications (Shri Satya Narayan
Sinha):. With your permission, Sir, I rise
to announce that Government susiness in
this House during the weck commencing
22nd August, 1966. will consist ot:— .

(1) Discussion on the 55th Report ot
the Public Accounts Committec on
the statement made on the 18th
May, 1966. in the Housc by the
Minister of  Food, Agriculture.
Community Development and  Co-
operation relating to para 4.128 of
the 50th Report of the said Com-
mittee, on a motion to be moved
by Shri S. N. Dwivedy on Monday,
the 22nd August, 1966, aiter dis-
posal of Questions.

(2) Consideration of any item of Gov-
ernment Business carried over from
today’s Order Paper.

(3) Consideration and passing of the
Essential Commodities (Amend-
ment) Bill, 1966.

Consideration of a Resolution to
be moved by the Minister »f Flome
Affairs secking approval of the
President’s Rule in Punjab.

=

(5) Consideration and passing of:
The Punjab State Legislation (Dele-
gation of Powers) Bill, 1966.
The Delhi High Court Bill, 1966, as
reported by the Select *Com-
mittee.

The Wakf (Amendment) Bill, 1966,
as passed by Rajya Sabha.

The Railway Property (Unlawful
Possession) Bill, 1966, as passed
by Rajyva Sabha,
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(6) Further discussion on the Report of
the Commissioner of Schedule
Castes and Scheduleq Tribes for
1963-64 at 3 p.m. Tuesday, the
23rd August, 1966.

(7) Discussion on the s;tatement made
by the Minister of Defence on the
Ist August, 1966. regarding situa-
tion on India-Pakistan porders on
a motion to be moved by Shri
Prakash Vir Shastri and others on
Friday, the 26th August, 1956, after
disposal of Questions.

Shri S. M. Banerjee (Kanpur): FEven 1n
the last session a decision was tiken by thc
Private Members’ Bills and Resolutions
Committee that there will be a discussion
on a motion about the report of the Mono-
polies Commission. I have been waiting
patiently for the last so many weeks to
see that this motion also finds a place in
the business for any particular week. So, 1
request, through you, the Leader of the
House and Minister of Parliamentary Aftairs
that some_timc should be founq to include
this also next weck or during the last week
in order to have a proper discussion cf the
Monopolies Commission Report.

Secondly, last week also I requested you
and, through you, the Finance Minister and
the Leader of the House that there should
be some statement by the Finance Minister
regarding gold control. We mct the Prime
Minister, we met the Finauce Minister and
we have been pleading with everyone, even
with you also, that after all one man is on
hunger strike for the last 10 or 12 days
and if something happens to this man we
are equally responsible. So, 1 would urge
upon you in all carnestness and sincerity
and the Leader of the House kindly to see
that some statement is made either by Shri
Bhagat or by Shri Sachindra Chaudhuri if
he is free. Some statement should be made
and not a passing reference because we
sincercly want that this thing should come
to an end.

Lastly, 1 had tabled a motion to discuss
the situation in U. P. and at that time it
was not allowed. Even today, the trouble
is going on in U. P. and my State has be-
come a very troubled State. It is no more
United Provinces. It has become Uttar
Pradesh.
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Shri Nambiar (Tiruchirapalli):
divided State now.
13 hrs.

=t TAETAR. (FLAT) © A
AR, TF AL AT W1 FgT 97 AT
I AAT T ¥ Fgy A1 5 1o 22 ¥
B a1 gaE ¥ 9N & gy ¥
a1 < fcwfa g€ € 9% avaeg §
FIFW UF aFaeq 3 aret g | fag
TH! WA AQT F T § qAG T gAT
2 f <@ ovam § ag AWY T© FEA Ay
T & wow weww, feafa g
TR § | N9 78 7 a9 {6 ¥ fim-
T w1y § oy 59 & ) feaw wm
g1 ¥ f-ay ag W & afew 2w
N Gy wfed 9% S 2 1 39 THR
F A TAER F@ER I G, &
T JE2 FT @ g AR TS
ITH AT F AT @}

TN NG -
I8 O FATE |

o TA|OAT . 7 /Y gF A
s \

gy WAEW  IH 9T ggT WWY
T T AW Y

ot TRATAR AT ST § T
9B ? IRW ww www g,
Y I { F AT HR IEH T F
famma feomar a1, f5w @ IR 3@
9 F AG FGT |

& a¥ Fa9 ag fadew
e § 1% ag wrren qar w@ @ Shar
fF a@R ava @ 2 1 ag wwer
g 3@ FT WO aweE § geag
wa § g afe @ grew §
F A F sy ag favare fewmar g
f& a8 wrrem wwr W @ o ogw
gy & o 2w G feafa & & o
T ], fFet s e g A

1390 (ai) LSD—10

It is a

SRAVANA 28, 1888 (SAKA) B. O. H.

5792

aifgr, sfew g% s w@F far
aifaa #¢ @ 2, =9 fo¥ ag "een
W B AT TR |

Shri Ranga (Chittoor): I am sure, almost
all of us have been very much exercised

" during the last 10 days over the agitation

by the goldsmiths all over India for the
repeal of the Gold Control Order. We
have been expecting for the past three
months some definite decision to be taken
in favour of the abolition of the Gold
Control Order from the Governmeat 1
view of their own confabulations in their
own varipus committees, from the A.ILC.C.
and so on. Even, recently, they have had
their own discussion among themsclves. I
do not known what is happening and why
it is that the Government have not thought
it fit to come forward with a -efinite deci-
sion and also an announcement of it. The
sooner they announce it, the better it is
because, not only one gentleman here, all
over India, at every centre, a number of
goldsmiths have been on hunger strikz and
have been observing satyagrah and, I think,
they should make a favourable and an early
announcement as soon as possible.

Shri H. N. Mukerjee (Calcutta Central):
In regard to the Gold Control Order, as he
has said, all over India, hunger strikes are
taking place. Just now I got intimation
that there was a big demonstration to
which they are asking some of us to come
and tell them some word of cheer. 71he
Minister has promised that there would be
some word of cheer emanating from Gov-
crnment.

1 also want to make another point and’
that is about the extention of the scssion.
Last week, the Minister promised that he
would tell us whether there will be an
extension as far as our session is concerned.
It is necessary that we know it. Otherwise,
we cannot make our own engagements.

= o Ho AT (W=ElR)
wee] wEred, frew fel R S andt
I T—FATHT ST FAT gFA 1 FOATT
H—ar 79N wqT F freer s F+T
Rw fear a1 M f& = For w1F
9% WRW 9T Jigw o fqar 9qr
Iq T
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Y THIERIAT : TF a1 AR
frarer feam o

A o Ho foadt : 9w T @
FaTe G=1 g or fF 5 g frdw
& gray ¥ s g o ¥ ag araar
e fF o g ¥y &
W 3B & A § 5w wvww ¥ 3o
T 1 w0 THET fRw W § g
T o fagrew & etw F 4@ & 1
I fd § s faaew s 5 =
FIEH § ITHT O T FgAT AT |

T N I gAR AW A
rr g, foed a & Aw wEard ¥
st 07 R & w1 agi a% fr = wa 7
g < ag "reEE| @ fear gqr F
AR R Ew faa g AR
fedlt & gw 3o fvrg T wTr aga
¥ wedl IET 95%F W UHfad € D
@ 12-12 f7 ¥ SwE® IR TR,
QAT 7 & § | A wag fag ¥ o
oF a1 819 A 5 & o= F 7% e,
A AR GRA Iy gar v e
g AT F AT TAN WY JA )
AT T ST Y FT T A S,
favds § | & oF FEw w1 AW @
1T AT F3, £ FaH! &1 0F T §
Ia5T w9 fage 33 §, 73 51 @ F—
MR 7, T A, 7T AT I, SAFTHAET
fra™ @ &\ = a% g1 FF BT,
@ Ml fawd & IR q § 7|
FATT  FIETE )

oW WEEY ¢ HA &% W Tl
tfragama Afea § o w18, 0%
A wEEw A @a aiéar 7F W@
3T § FE TEAT AL, TF A AV
Fg &1 I9% 1 g% angw frfe 7 F%,
ag S At FEAT A, 97 FE |

Shri Hari Vishou Kamath (Hoshing'abad):
Sir, 1 have a four-fold suggestion to make.
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Mr. Speaker: When Mr. Trivedi  was
speaking, from behind he was being goaded

that he should speak about the Gold Con-
trol Order,

Shri Hari Vishnu Kamath: 1 amh not
going to speak on that. .

Mr. Speaker: I was hearing everything.
Even the slightest whisper icaches me
here.

Shri Hari Vishnu Kamath: I congratulate
you; on your fine auditory apparatus.

First, it is ~about the partdiscussed
Annual Report of the Central Vigilance
Commissioner. I have asked him twice by
now in this session and in the last session
also, I made a'request that time should be
found for the part-discussed Annual Report
of the Central Vigilance Commission which
was discussed in November last for  the
first time and left half-way through dangl-
ing in mid air. Some time should be found
for that.

Secondly, an important discussion has al-
ready taken place in the other place on the
international situation, on forcign affairs,
and, I think, the Lok Sabha is more en-
titled to debate that important issue than
the other place and I do hope that before
the scssion ends, time would he foun( for
that as well.

Thirdly, I am constrained to say that twe
motions, one of them standing in my name,
since last November, 1965, that have heen
on the Order Papér and again in the last
budget session, have been pushed out, as
usual. You, Sir, have admitted thera—I am
happy to say that; I am thankful to you
for that. This is about the Ministers®
salarics and Allowance Rules, that  they
should be annuled by this House. One
has passed without any action being taken.
One hour should be given to that.

Lastly, even if there is going to be no
discussion on the Gold Control Order, the
Government should make a brief announce-
ment scrapping the Gold Control Order.

Shri Nambiar: My submission is only
this. Government must come forward with
a statement with regard to the Gold
Control Order. There was a  Question
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standing in my name along with other 39
Members which was answered bat, un-
fortunately, we could not....

Mr. Speaker: I will take it for granted
that every Member who speaks today will
speak about the Gold Control Order.

Shri Nambiar: My only submission is
that the Government should come forward
with a statement as early as possible.

Y FEw wAfq (FwR)
gy 7 oF faee ffed

TR WETd - WY 45 a5y, 9«
FIOHY TATS q@ Jifed |

W wew wAwt: wE mmar @
fraz ¥ ffed, § Somr w0 e,
T AT T ATEa g | § @ W

¥ A T T0EAT E, W 9 A
T §, FgT IX WeeTaTT Fen g & |

W wgRT - W7 §5 SR o

Q% AFAANT €17 agu'wzr?rm
&Y a1

Heqe

o wgw X SR @ Ag
qHEET § T ag AL qq AG qWEQ
(4

oy we (faeEi) ¢
wege AEIRT, § AR g §9g &
HAY ¥ gg wer ArgaT g SR o
gaX &€ faat 3 o fageaur aifafaaw
& graey § =991 #1, § g7 Agar g 5
25 TET HT FHT Y § TH g6 T
< ferhoq g1 &7 wr &1 & |rgar
g T o 3@ grara ® [OAT w9 a9
7R 25 qrQE & 7, I {5 79 692
#1 == g9 fawa 9% g, 98 wown fau
A | .

|0 A ag & fF 20 W 21
JrE B AqAA SAMqAS FifaT T
wifer g1 W 8, AT I9qH wraw Ty
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avEedT g 9T HAeE 991 g1 1 W
39 grary ¥ W) faug & famr s Ay

IH AT qETA GHIT [UAT feoi

WA T aF qifEg #33 |

=it w3a fag fagrt (F5o):
F% A ug & T o oomra ¥ fawom &
IR ¥ TFI 1T T FT WG &
g I i & fF g Ry aw
zafad s o fa=re saw fn sz

Mo IH WAGT Afgan (FI@AIT)
g A oM A A F aR { @
FET @ Afww S TO qgi Fy TR
IY ALY T FO qEAfaw g | § faw
7g A&t =TeaT % AHR FT TAM WE
o2 FY 9g9 F qg &1 oy, afes ¥ ag
T G &K & Fafay #g w1 g-gmife
# e &R 9 A9 99 a7 &
grefagl &7 a=1 w0 ¥ A F@T,
A 77 T FeT @ I, wRAT-
qe & fai-fF agi ¥ 9 []W A 32
HTE JgT 719 §Y & AL g aFAH
¥ ¥ g AA aqan 5 9w oy |
Tt gTETR gT TATfo X 1000
2 Ay e AR Y 5 AT 10 WX
g g1 IR WA w1 Wa
300 HIX 400 To F TGT FLAT 4T,
Ffe w7 ag wfwa & 100 To gHmT,
HIT ST a1 S 10 G GATK § ITHT
e wEg 50 HIT 60 To &Y R |

. 39 g¥ag ¥ g q frgeq w1
aTEa g f ag Ay et afal & ar
¥ g faae w1 G¥ dETER,
TR A afeat &, aww af=at
FqR ¥ A faare W fF 78 w0 w7
T FTH F @I & AR Tgi = TF T:=7
TEE F FIF 3G A Y S Fodl WA
99 d@al § 9% % Ad AT
gITF g1 ST w3 g | & fow ag
T M |
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Shri D. D. Puri (Kaithal): I request the
Leader of the House to find time in the
next week for legislation on the partition
of the Punjab. As a matter of fact we are
going to consider the Ordinance creating
President’s rule in the Punjab and I think
it would- save a lot of time if just after
that item or on the following day, he can
find time for legislation for the creation of
the new States of Hariana and Punjab.
There is a newspaper report that the matter
has been approved by the Cabinet. I think
that should be taken up next week.

® o fro wfew (waamm)
sfes sfaaeg g1 #< aisges ofan.
F argT WA T mfzanfasi oy mfe-
ATEY AT FE FT AR AT T AT A,
AT @ vew ¥ sy wifd 9]
wafeq wmifsn wfy dvwa fauas
O F THY 99 § AW FI AW Iq@ W
fae & g @ #7 famer @ #7
T @ REY FT gAT d W =
fatgs #Y wreafasdar & af 411 A
o F A ¥ qer 2 fF g A
faram frar & 5 16 fasaw swoaa &
2 fod s | QT AW aean @ R
gy uw ag fagms o @1 ag =
& T e ¥ 99 G R 1T TH
sz fafrees 3 Feges oftar & ax
WY sfearet wa & M fomwr 18 o
wifeecgmad glagd 7@t faee, sat
arfeart wifeq s &1 favea fem
ar| & ax If ¥ AT e &
greq ¥ gent =g g fv ag fauas
= §a ¥ formr ddm v agi |
WA WERW e W
st e (wiesT) @ s wE-
@, § OF A w0
=t T agm I (A7) @
famm & avaeg #§

weoR w@Eq w1 FE qe
¥ WY gg Wr @ o

st TW ag AT : AW wE-
= o fAEa & maer & ¥ g
&, fora & graea ¥ faang 1 2 o famt
st g, fir sy afafa fagag 31 o€ § g
St T g g g Ay AR 3§
fat <& gw fft frodd ax og+
dY agq SUH ER | TE 9§ gAT
FTHEAR i aqr AN grad &

T AETHT TG & 1w Ay fawr

ar g off faear €1 ot wREETE §
32 AR A A 7Y frataw &a ¥
2097 25 AR AA U & | FE A®E
favia afe awTe ¥ &1 gq 9T gt famne

. ft S, R 3O WA 2

st e agl I7 T AWt F
e gT o 7@ fl ¥ g9 @ dug
AT F qTHA gIATA F g § A @
%1 feeraeft 3% atg 3 zafed =
o o s g =nfed | gEr ana
AT gharar & 74 qeat F @vaew §
ot & 31 Y R g AE £ Wil
qoTe ¥ 39 0 9 fa=T smw Ay @0
# =g fd qFIT 90 F qEAR F
R § Fedr ag w2

=t W (FFE) ;- Toaw e,
% =g wg a1 fr 37 wgq § ==t Ay
S & FgA T <@g | AfEa Sfw aww
F AT AT FvaTEA feo™ X W ag
T g T gt gafed 7R g 0 wr
g @ W ® FUF 50 A@ AIGFS
FTEed WX wLgeS TREH ¥ AW §
foregia atg g w1 F fomr o
I AYg & T & F 7T aF fawwari
FTRAMF T & Y /gy ¥
TS § S ATECE) g I@ qrarfaE
fawwar & famT iy 3 @Y @& F g
gugar {6 9% alg g9 F I I
TS T AT &1 Teg FS ArAfEE
@ fAqar € av ag gEd a1 A
AW WIS F G gU & ITRY G AT
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TR A e g 7 & v 9%
g faesy of | 3w & qUR 9T uE
g feafersa Tt &1 gar oan
A ) ATE § ST AR A A T |
I q T AAT AT AT FEIGT AT
7 7g favams feamar ar fF i w1 ardx
gfaerd Aoy | za% O w9 W 9|
frey &09 ©: T AHAT § ASTAT
TE wat F ggi arfad s agdT g,
qure fagaf=r fafaet & ggr smr
TIaT 8| a8 Fed & fF &« w arar
g, & W4 At & A A0 WAt
FT g5 W 420 zafad & wgwm f
TEF TR { JIFHT AYAT 7 FA AL
RERE PICEC EIHE A SR A

’ Shri Sivamurthi Swamy (Koppal): Al'rcad}'
onc year has passed in the Fourth Five-Year
Plan. Before the draft of the Fourth Five-
Year Plan is finalised, thap should be dis-
cussed in this Housc because there are so
many important points to be discussed. Only
after consideration in this House, the final
draft should be made. I want to know
whether, during this session, it is coming
up for discussion or not.

Y it (3TGA) oA N,
wa fas 73w F3aT § f5 I Nes
Fireg &1 % fat mar, & Sefie wxar
g T mriiie 39 ATad &7 haar 9t
F Wit w@ifs FR a1 g 1 gEw
foe. gTa & Ir7 T D 38 FIR &Y
1T | | IFAT § fF e gy

Sfew Atz A AN R Sfewa

=g a4y

HFT AT T w37 A qE@AIA F
Y ag7 f5 wI5F R T F oS fare
AT FT FFT T AOAN  STAWHE
Fifaw ®Y 5% W QY AT, T@ W
TEHY AT FT JY | AfFy 7@t AR
QX ¥ 37 T Fwwy a5 ardf &
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T AY ggt gra 337 &7 | gAI A
erfew & f5 s da f1 Q0 7@ &
feewa fFar a7 Hifs gaF F=T gAR
FIEAAST AT & X ag 79 71 Frary
&, AT AT &7 oY HAT AT qET
1 o1 safed & argar g 5 a1 &t
£q 9% famme 77 &1 97 se< fadmr
arfed, @ diT ¥ zafay fs we &
grzfadl & ag zad faai aF F160
AIGATEY g€ &1 = HFT o7 W@l R
f& F3 gads1 z9aT Us TF 04T
fras ot & fa it #7 o7w ewre feav
ST T AN F1 TAT AT

=Y TR wgw qoEy : fgard &1
sq7y seT g arfgd | gw oge &
W T |

Shri D. C. Sharma (Gurdaspur): My hrst
point is about the repeal of the Gold
Control Order. 1 spoke about it last week
also.

Number two is that the Fourth Five-Year
Plan should be discussed* on the Floor of
this House. I agree with Mr. Tyagi because
when we go back we should have some-
thing to say to our people.

Thirdly, the Education Commission’s
report has come out, and lakhs and lakhs
of teachers in this country—I think their
number runs into crores....

Shri Harish Chandra Mathur (Jalorc): 20
million.

Shri D. C. Sharma: 20 million teachers are
concerned about that. I think that Shri
Satya Narayan Sinha also, whenever he

" speaks in this Housc, reminds me of a

teacher with whom I had read in the high
school at Lahore. So, I submit very res-
pectfully that the Leader of the House who
happens to be a very fine teacher who like
us would also be interested in teachers
should give us a chance to discuss that re-
port before we go home after this session.

Shri Satya Narayan Sinha rose—
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Mr. Speaker: Before the Leader of the
House starts, I would like to mention one
thing. This time is being utilised as an
opportunity for ventilating general griev-
ances. That should not be done.

Shri Tyagi: We are discussing the
gramme before the House.

pio-

Mr. Speaker: This practice has somehow
hegun, but 1 would say that in future
Members should take care that «mly those
points are raised which relate to motions
which have already been admitted or Bills
that are pending and not to general griev-
ances.

Shri Satya Narayan Sinha: 1 shall start
from the point made by the last speakey
namely Shri D. C. Sharma. My information
is that the report of the Education Com-
mission has not yet been placed before the
House. Unless the report is before the
House, the question does not arise. As
regards the Fourth Plan, as has been rightly
observed by my hon. friend Shri Tyagi, the
news has appeared in the papers....

Shri Tyagi: 1 h(;pc it has not leaked out.

Shri Satya Narayan Sinha: ..that
Cabinet has considered it.
going to be placed before
Development Council. But the ultimate
arbiter is Parliament. Unless Parliament
approves of the Fourth Plan it cannot be
said to have had its final seal. There is no
doubt about it. But I am afraid that it
may not be possible to have it discussed
during this session. The Fourth Plan
would require at least four or five days for
discussion. We do not want fo hustle it
through. Therefore, we' have decided that
in the first few days of the next session,
the Fourth Plan will be placed before the
House for discussion.

the
The matter is
the National

As regards the point made by Shri Siva-
murthi Swamy I am afraid that in this
session, the motion will not be taken up.

.

As regards the point made by Shri D. S.
Patil about Scheduled Castes and Scheduled
Tribes, as I have already explained to him,
in these difficult circumstances because of
the rush of work, it will not be possible
to have that Bill. *
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As regards the reorganisation of the
Punjab, we are trying our levél best to sec
that the Bill should be ready and we want
to pass it in this House. 1 hope that by
Monday or Tuesday, perhaps, the Bill will
be ready. .

As regards the Central Vigilance Commis-
sion’s report, I hope my hon. friend Shri
Kamath would agree with what I say. Time
permitting, we shall have it. But as you
know, we are very hard pressed for tme,
and it is a question of priorities.
that the Central Vigilance
report should be discussed.

1 want
Commission’s

Regarding the salaries and allowances of
Ministers, I have asked the Secretary of my
Department to place it on the agenda, und
we shall try our level best to find time for
it even on the last day so that we could
have it hcre’ before the House.

Abolit the extension of the session......
Shri Dinen Bhattacharya (Serampore):
What about gold?

Shri Satya Narayan Sinha: Unless I htave
sat down, hon. Members should not think
that 1 have exhausted all that I wanted to
say.

Shri Hari Vishnu Kamath: 1 thought that
you might not have noted the points

Shri Satya Narayan Sinha: About the
extension of the session, all that I can say
is that I would request the House to sit for
a day or two more, perhaps on the 3rd
or the 5th but not beyond that.

About cow slaughter, it is true that 1.had
promised that I woulq request Government
to make some announcement by the end
of this week. Only yesterday the Cebinet
had gone through it and the draft is ready
and perhaps they are finalising it. On
Monday or Tuesday the cntire thing will
be placed before the House including what
decision Government have taxen.

& Y Y ¥ FgA1 ATgAT § 5 0w
Y AT FT I AR G TE & A 1 g

FY AT AE & | T 1T IS F A
#Hr Tifgd 1 &9 7| g o) fme
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faqe o gwr ar) SeEENT AT
NFTHe & faT 1w A8 § | FHAT FV
T SATET ¥ SAI HAATX FT TAHHS
®T S qFqq §, I3 ARy g1 fan
SATTT |

About the international situation, of
course, we are going to find time for a
discussion on that. The Business Advisory
Committee has already allotted  time for it.

' Mr. Speaker: Shri S. M. Banerjeec wanted
to know about the Report of the Mono-
polies Commission. He is again and ‘again
raising that point.

Shri Satya Narayan Sinha: Why are my
hon. friends so impatient? J am c(oming to
his point also. I have noted down all the
.points as far as possible.

As regards the report of the Monopolics
Commission, the Business Advisory Com-
mittee which rccommends motions to be
taken up, unfortunately, ‘has not recom-
mended it to us so far....

Shri §. M. Banerjee: Why should that not
be done?

Shri Satya Narayan Sinha: About gold
control, opinions have been cxpressed from
all sides of the House, and if I may be
permitted, I also join my feeble voice to
what my hon. friends have said. If I
should disclose my own personal feelings
on the matter, I would say that U thare the
feclings of all the Members, and I am going
to request the Finance Minister to make
an’ announcement as soon as possible.

Shri S. M. Banerjee: Today. He is’ reply-
ing to the debate today.

1326 hra

BUSINESS ADVISORY COMMITTEE
FORTY-NINTH REPORT

The Minister of State in the Departments
of Parliamentary Affairs and Communications
(Shri Jaganatha Rao): I beg to move.

B. A, Com, Report SRAVANA 28, 1888 (SAKA)

Introduction of
Bills  «

5804

“That this House agrees with the Forty-
ninth Report of the Business Ad-
visory Committee presented to tne
House on the 18th August, 1966.”.

Mr, Speaker: The question s:
“That this House agrees with  the

Forty-ninth Report of the Business
Advisory Committee presented (o

the House on the 18th  August,
1966.”.
The motion was adopted.
13.27 hrs.
PUNJAB STATE LEGISLATURE (DE-
LEGATION OF POWERY) BILL®
The Minister of Home Affairs  (Snri

Wanda): 1 beg to move ioi leave to in-
troduce a Bill to confer on the President
the power of the Legislature of the State
of Punjab to make laws.

Mr. Speaker: Motion moved:

“That leave be granted to introduce a
Bill to confer on the President the
power of the Legislature of the
State of Punjab to make laws.”.

To WM AT Nfgm (wET-
q17) : g9 wqufa 1 § fadw w0
AEATE ) WIS gag A UF T
TR faeft  fomsy gase #% W
ML AR FF T A< faeger
fage 3T | goa F F% faei § #)
¥ 3 AgaF  qF gax oot § &
FHTAITT SATIT AT B 4T o7 T F
freaeTz fea 91y &, 593 s fae
T g, F1E F1E St ¥ frr 0y &
AR QTF [ I FTAT FEAT ATAT §
FaT ¥ AR feT 3 ferar smar 0
# wgar argar g 5 fwant fg gu
grefadl ¥ a9 ST ST qeard gt

*Published in Gazette of India Extraordinary, Part II, Section 2, dated 19-8-66.
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Afgd | i g W FAT ¥ wefua
FAFT § vED ,9TATL AT ATfRA
T & A1 @7 F18 R 3g E A AT
¥ marfa® gAw1 91 a9 27 g (e
atfer | wfer &7 F AT A9
FM ATT F4aT & FIX AT BT T
R g a5 ¥ A7 F1AY AT a7t
A AT ey ¥ ...
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AR AT qE FF 3§ aFA
g AT gFEAT 2

Tro W AT Afgar: weaw
wiren & waafy &1 fay 57 W@ g
TF GHLATE AT 9T {507 FL @ g
AW F AT &1 USY. AG @ W@ g
FAAT AT T AT FI FIAT G 1
Tezafq wTEA o K ) WIAS T A
FaaT gy 2 5 uswly wraw #51
Arggdl ¥ IaFTH T AT, @M
NF F1 17 a=d) fawdr & w0
et WY 75 faddr 7 3aF Ty q1a
TF 93 93 qaF F FIL A FIAA &7
T 30 AL 7 &4 FGT J1 AGT9T 437
T ? gl & fedr® ATFAY aX-
atq agw fear man, s fear mr §
graree wrefagl F faars AR F4 1
fmar srroat awAifas sfwat & fa-

AW AT AT SLEFAA Y
I g1 3@ 99 qg 99 ALY g awar
21 9 g fa=r 1o qm faare &
s 91T qq 1T ATQ S F7 T &
T AFITAAT FT TFS § |

o TH ARNET Afgar : T wsz-
ofg wrgw 1 fqum @7 af faeger
agdl 3 afg? | 99 fagm A qr@ @
@ &, 9 TF AT FTLA AT AT @Y
gl o fF Frw £ g # '@
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FIF FTAT & AN FHTUJE F(o4 g1 ATAT
.2 fr gu o @ 99 ) famr 1)
IR FgT Al qTaq § av ;T IT
AN FY Y S AHAT FTTA F q7a1R |
T G § IAFT,IFQAT FY AVE F HTAT
Hqg FImAT ;T Ifaw g 7w oA
argy & 5 g 3w § St wraw
Faw g IMC?  {H AT I§ FeN
dfer f& a=r @ga aw g faafa
q31 T @ & o o HH AFT AT A
&9 OF O & fagdTs 9T uF gak &
FIAT HgFW F fog Gz & snaw
19 g4 feafa F1agi 9T qTT FT @

Shri U. M. Trivedi (Mandsaur):
it on constitutional grounds.

1 oppose

Shri Hari Vishnu Kamath (Hoshangabad):
Under rule 72 I rise to oppose the intro-
duction of this Bill, and T do so with con-
siderable reluctance because | do not wish
to block or obstruct the passaze of this
Bill which is an important one. But, un-
fortunately, Government have become so
remiss and have become habitual oftendcrs
in so far as the rules and the directisns are
concerned. So, it is with great reluctance
that. I rise to delay the passage of a very
important Bill like this. But I may invite
your attention to direction 19B of the
Directions by the Speaker. My opposition
is under ‘rule 72 of the Rules of Procedure
read with Direction 19(b) of the Directions
by the Speaker. Direction 19(b) will be
found at page 16 of the “Directions by the
Speaker” and it reads as follows: -

“No Bill shall be included for intro-
duction in the list of business for
a day until after copies thereof
have been made available for the.
use of Members for at least two
days before the day oh which the
Bill is proposed to be introduced.”

There are two provisos, neither of which
help Government.

“Provided that Appropriation Bills"—

I do not think this is such a Bill—
“Finance Bills and such secret Bills”—
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I do not think that the Government claim
cither that this is a secfet Bill—

“as arc not put down in the list of
business may be introduced with-
out prior circulation of copies to

Members”.
The second proviso also does not  help
Government—
“Provided further  that in  other
cases”—

for other Bills—

“where the Minister desires that the
Bill may be introduced carlier than
two days after circulation of copies
or cven without prior circulation,
he shall—

‘shall’'—it is mandatory.....

Mr. Spcaker: I know.

Shri Hari Vishnu Kamath: But the
House docs not know. The House should
know why I am objecting to the introduc-
tion. It is not cnough that you only
should know.

“he shall give full reasons—
mark the words, ‘full reasons’, not mere-
ly reasons—

“in ‘a memorandum for. the consider-
ation of the Speaker explaining as
to why the Bill is sought to be
intreduced without making avail-
able to members copies thereof in
advance”.

.

1 got a copy of this Bill only this morn-
ing, very late. .

“...and if the Speaker gives permis-
sion, the Bill shall be included in
the list of business for the day on
which the Bill is proposed to  be
introduced”.

Now the most point is whether he has
given you a dum as stipulated, be-
cause it may be a secret memorandum; we
have had no occasion to look at it, and
if he has given you a memorandum, whe-
ther he has given full reasons or he has
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just tried to palm off another thing on
you.

So I think this should bec postponed
if you uphold this point of order, leave
should be refused now and it may be

introduced on Monday. This kind of
ignoring of the rules cannot go on. This
is becoming worse day after day.

Shri Nambiar (Tiruchirapalli}: They are
ignorant of the rules.

Shri Hari Vishnu Kamath: How can

they ignore the rules> They have become
sleepy, somndent comatose,

Mr. Speaker: Of course, no memoran-
dum has been prescnted to me. Two .lays
notice has also not been given. It falls
within the latter part of the proviso, that
they should intimate' to me and get my
permission. Yesterday. on the 18th August,
he wrote to me explaining the 1casons
why he wants that this should bz taken up
today, the two days’ notice might not be
insisted upon and he might be allowed to
introduce it. I have allowed it and that
is why it has been placed on the agenda.

Shri Hari Vishnu Kamath: Without any
reasons or ful reasons, you have alloweq it ?

Mr. Speaker: I want to be clear on that.
It is stipulated, of course, that a memoran-
dum explaining full reasons has to be given
under the proviso, Now should that be a
scparate memorandum  explaining the
reasons ?

Shri Hari Vishnu Kamath: This is con-
tempt of your directions with impunity.
Why should you let them go scot-free like
this? They are ignoring the rules. You
won’t take them to task for -that?

Mr. Speaker! I am not sure whether
can treat this ag the memorandum or some-
thing else should be there, or whether the
letter should suffice,

Shri® Hari Vishnu Kamath: It must be
a full memorandum. The Heavens will not
fall if it is not introduced today. Let them
learn. Let the Treasury Benches learn.

Mr. Speaker: Can we have it introduced
on Monday?
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Shri Nanda: The whole purpose was
that after the Proclamation, this should be
done as early as possible.

Mr, Speaker: If it is introduced on
Monday, the two-day-notice stipulation is
observed.

Shri Nanda: I do not mind. But the
hon. Speaker has seen the reasons I have
given in a letter, Of course, if it cannot
be treated as a memorandum....

Mr. Speaker: Of course, the letter is
there. But I am not sure if it can be treat-
ed as a regular memorandum.

Shri Hari Vishnu Kamath: Memorandum
is not there,

Mr. . Speaker: Should the dum
be a separate one or this letter will suffice ?

Shri Ranga (Chittoor): Why do you give
them the benefit of doubt?

Mr. Speaker: I am not giving them the
benefit of doubt.

= smaa fag fegedt (w753
T WERT, A4 F1 FAT G AN

A

it g faen wiwa : wradw aaer
AT AL 3

TR AT ¢ I F AR
ATgaTA Iga T ¢ | gaiey s A
TgHT I 9T | AT FTT gAFY AW
wI FT T } Qi )

Shri Ranga: It may not be moved now.

Mr. Speaker: It can be moved.

.

Shri U. M. Trivedi: I oppose the intro-
duction because the legal position appears
to be very dubious. Can such a power be
delegated ? According to the notification is-
sued, what has been dissolved is the normal
constitutional Government of the Punjab;
the Assembly members continue to.remain
members of the Assembly and they continue
to get their .salaries.

Mr. Speaker: We will discuss that later,
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Shri U. M. Trivedi: Under what provi-
sion of the Constitution is this being done ?

Mr, Speaker: That is a different thing
altogether. We are not concerned with it
at the moment.
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Shri U, M. Trivedi: -Why not? Under
what provision of the Constitution is this
being introduced-?

Shri Bade (Khargone):
vision.

There is no pro-

Mr. Speaker: There is.

shri U, M. Trivedi: This is not an ordi-
mary Bill. This is about the delegation of
the powers of the Punjab State legislature.

Mr. Speaker: Provision is there for the
introduction of ‘other Bills’,

Shri U. M. Trivedi : A Bill of this nature,

Mr. Speaker: This is one of those Bills,
whatever be its nature,

Shri U. M. Trivedi: We know that there
are ordinances. We know that a legislature
can be dissolved, But the Punjab legisla-
ture has not been dissolved. In the absence
of the dissolution of that legislature, can
the President be empowered to take over
its functions, and if so, under what cons
titutional provision?

Mr. Speaker :© That would be seen when
we discuss it.

Shri U, M. Trivedi: How can such a
Bill be introduced ?

Mr. Speaker :
troduced. |

Because -2 Bill can be in-

Shii U. M. Trivedi: A Bill against the
Constitution ?

Mr. Speaker: If the provisions are not
valid, they can be modified.

Shri U, M. Trivedi: Can a Bill the pro-
visions of which go against the provisions
of the Constitution be introduced ?

Mr. Speaker: That I have not to decide.

Shri Hari Vishau Kamath: Please sece
the proviso to rule 72; The House is not
competent.

Mr. Speaker: I cannot decide that.
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Shri Harj Vishnu Kamath: You have al-
ready held that the reasons are adequate.
‘That may be so. But I submit that this
Bill is outside the competence of this House;
when a legislature is functioning in a State,
it exists in a State and is competent to
undertake legislation in the State, Parlia-
ment is not competent, is not «mpowered to
step in. Under the circumstances, it js not
competent for us under the Constitution to
frame laws for a State where the legislature
is in existence and has not been dissolved,

Mr. Speaker: That also may be taken
into consideration. 1 have not to decide it,

Shri Hari Vishnu Kamath: The Law

Minister is not here.

Shri Nanda: The Statement of Objects
and Rcasons refers to the provision in the
Constitution.

Mr. Speaker: He says it is not within
the competence of this Parliament to take
up this Bill when the Assembly is there and
has not been dissolved.

Shri Nanda: This can be argued when
we take up this Bill.

shri Tyagi (Dehara Dun): It is not a
question for argument. A constitutional
question has been raised and you have to
give a ruling, -

Mr,. Speaker : Constitutional issues are
not to be decided by me.

Shri Tyagi: The question is whether
this Parliament cap dabble in a function
which, according to the Constitution, is the
monopoly of the State Assembly. For ins-
tance, if the members of the State Assembly
just give a requisition to call the Assembly,
who will come in their way? The Assemb-
ly is still there,

Mr. Speaker: 1 do not think I have to
give a ruling on that. That. introduction
can be opposed on that ground also.

Shri Ranga: How do we function in this
House? On many occasions, Speaker after
Speaker has held, ‘These are State sub-
jects and therefore, I cannot allow this ad-
journment motion or other criticism”. Kind-
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ly look into your own rulings. Are we to
understand thot this Government would
have the power with impunity to introduce
any Bill at any time it likes -irrespective £
the existence of the Constitution, which is
a Federal Constitution and when the State
Legislatures are therc? Can we not object
to the introduction of the Bill itself when
we find that this Parliament has no com-
petence to legislate, about which the State
legislature is competent to legislate? The
State Legislature is there and has not been
dissolved, The Speaker has not been dis-
missed. The members have not been treat-
ed in the same shabby manner in which the
Kerala legislators have been treated, They
are members under oath and they are com-
petent to draw their salaries, You say "it
is a constitutional question and you can
raise it in the course of the discussion.”
There are certain things which have got to
be taken for granted on which there need
be no discussion at all, I am surprised at
the way you want us to look at it.

Shri Tyagi: Has the Home Minister got
it examined by the Law Ministry-?

Shri Nanda: Yes. It has been examined
and their advice is we are competent to have
a Bill of this kind.

Dr. L. M. Singhvi (Jodhpur): The proviso
to rule 72 does empower the Speaker of the
House to consider whether a legislation is
within the competence of this House or mot.
It is true that”vou have taken the view
that the Speaker cannot decide the consti-
tutionality or otherwise of a piece of legis-
lation’ which is sought to pe introduced in
the House. That “ii unéxceptionable. But
if a fundamental objection is raised as to
its consonance or otherwise with the Consti-
tution. in a tentative, prima fade way,
perhaps the Speaker has to satisfy himself
that the legislation is within the compe-
tence of Parliament.

I am glad the Home Minister has said
that he has consulted legal opinion, That
is wh#t we should like' to have at the stage
of introduction. Let the Government come
before the House with that legal opinion
and explain to the House that there is no
unconstitutionality involved. It is true that
finally the arbiter of constitutionality is the
Supreme Court. But at the stage of intro-
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duction also, there devolves upon us a
moral and constitutional obligation to exa-
mine the constitutionality of the Bill and
the competence of Parliament to consider
that legislation. That is why I request
that the Home Minister might satisfy this
House on this point.

Shri Nambair : The very title of the Bill
is “The Punjab SYtatc Legislature (Dclega-
tion of Powers) Bill”, Only now I under-
s'and that the members of the legislature are
still continuing as members. They are
drawing their salary and are treated as mem-
ters. When President’s rule was imposed
on Pupjab, the legislature should have been
dissolved., Without dissolving it, when the
Jegislature as such is continuing—the Speaker
~ontinues, and except that they do not as-
semble in thc hall, other things arc con-
tinuing—even for a lay man like me, with-
out going into legal complications, it is
understandable how this Parliament can
‘take the powers of the legislature.

Mr. Speaker : Two things have been said,
One is that the members should be apprised
of the legal opinion that the Government
has got, so that they might cxercise their
discretion and vote intelligently after under-
standing the consequences of it, whether
really it is within the legislative competence
of this House or not. That is one thing.

The second thing is, I am asked to take
a decision. . That I cannot take, It is not
for me to decide. A brief discussion can
take place here in order to enable members
to understand really whether they should
vote on this side or the other, I would
request thc Minister to ask the Law Minis-
ter or some other minister to explain the
legal opinion to the House, so that bers

. exercise their vote.
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Shri D. D. Puri (Kaithal This particu-
laf point might be left over for discussion
when we take up the Bill after introduction,

Mr. Speaker:, There ought to be some-
body who can explain to the House the
lcgal ‘opinion, because mcmbers have to
The Law Minister can
comc on Monday, Or, can he arrange for

it today?

Shri Nanda: T can arrange for that in.
the course of the day.

Mr. Speaker : At 2.30 there is the Private
‘Members’ business. We will take this up at
5 0’clock,

Shri Nanda: Yes, Sir,
.

Shri Ranga: At 5, therc is a half-hour
discussion.

1347 hra

COMMODITIES (AMEND-

ESSENTIAL
. MENT) BILL*

‘The Minister of ‘Commerce (Shri Manu-
bhai Shah):, On behalf of Shri C. Subra-
maniam, I beg to move for leave to
introduce a Bill further to amend the Essen-
tial Commodities Act, 1955. ’

Mr. Speaker: Motion moved:

“That leave be granted to iatreduce
a Bill further to amend the Essential
Commodities Act, 1955.

Shri M, R. Masani (Rajkot) : Sir, we wish
to oppose the introduction of this Bill, which
we consider to be an undemocratic and un-

might know the real implication and vote.
1 am prepared for that. But it is not for
me to give a decision., Mr. Rangz said he
was surprised. But that has been the uni-
form procedure; I have not done anything
extraordinary when I said that. -

Shri Hari Vishou Kamath: The Law
Minister is not here. We can have the
discussion on Monday.

principled e. My Party opposed the
Essential Commodities Bill in December,
1964, and we felt so strongly about it that,
after some speeches by my leader, Prof.
Ranga and my colleague, Mr. Dandeker, we
divided the House to-show our attar dis-
gust for oppressive measures of this kind,
This Bill is even worse than the Bill of
1964. This is another milestone along the
slippery slope of totalitarian legislation to
which this Government is accustoming the

‘Published in Gazette of India Extraordin

ary, Part II, section 2, dated 19.8, 66.
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country, so that the path to dictatorship
may be smoothened for it.

The President of the ruling Party has
recently shown himself to be an unadultera-
ted admirer of Communist tyranny in the
countries hc recently visited, This kind
of legislation prepares the ground for com-
munist tyranny. The rule of law is ignor-
ed. The rights of the judiciary in this
Bill are brushed aside. The right of appeal
to a court of law 1s replaced by a right of
apped, to the Government.

Of all attrocities, the worsg thing this Bill
does is to say that foodgrains, edible oil,
etc,, and the vehide in which they are
being carried can be confiscated by the order
of a low official of the Government, even
if no charge is preferred against the farmer
or the trader concerned,

This, Sir, is the apotheosis of the breach
of the Rule of Law which this Govern.
ment has been practising for the last few
years Fundamental Rights are violated and
we are getting, Parliament and the people
outside accustomed to un-comstitutional dJe-
vices of this nature.

Normally, Sir, a man is presumed to be
innocent unless he is found to be guilty.
According to this Bill every one is guilty
if the District Magistrate says he is guilty,
unless he goes to a court of law and assets
his innocence.

When devaluation came, lavish promises
were held out. It was said that now libera-
lisation would take place, oppressive controls
would be lifted and removed. On the con-
trary, this Bill shows that, far from deva-
luation being followed by decontrol and a
more liberal regime, more and more op-
pressive measures are being introduced.
This shows that devaluation was not
brought in for the purposes which were an-
nounced. In my own constituency, in
Rajkot in Saurashtra, a loss of crores of
rupees has been:caused to small farmers
who produce groundnut. Theére is a ban
on the export of groundnut from Gujarat
outside the State. Till now this ban was
held valid under the Defence of -India
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Rules. At last we were told that the De-
fence of India Rules would not be misused,
as they were misused for purely economic
purposes. The moment the Defence of
India Rules went, the Ordinance came fol-
lowed now with a  Bill which is going to
regularisc the illegality. The small far-
ers and millers in my constituency, Rajkot
in Saurashtra, have been ruined ‘by this
mcasurc. They were hoping that now
that the DIR had gone, they could agaln
start cxporting their groundnut and get
fair value for it. But now we find that
this chgine of oppression is going to con-
tinue.

fhese are the rcasons why we feel that
this is an objectionable price legislation and
we shall vote against its introduction.

Shri Manubhai Shah: Sir, I would like
to make the following statement in answer
to the objection raised by the hon. Member.
On the 12th July, 1966 the President was
pleased to promulgate the Ordinance No.
9 of 1966. This was consequent upon the
Government's decision to restrict the usc
and application of the Defence of India Act
and the rules made thereunder in areas
other than border arcas to purposes connect-
ed only with defence of India. This was
the wish of the House, expressed by hon.
Members both in the Opposition and in
the Ruling Party.

Shri M. R. Masani:. Certainly nét of the
Opposition. ’

Shri Manubhai Shah: Therfore, it was
in deference to the wishes of the House
that we decided not to enlarge the powers
under the DIR Act. Now, as the House
knows, before this restriction came, we had
the Foodgrains Control Order, under the
Defence of India Act, by which procure-
ment and declaration of stocks was made
compailsory under the Defence of ‘India
Rules. Now that the restriction on the use
of Defence of India Act has become ne-
cessary, these powers should be protected in

-public interest, because in the post-devalua-

‘tion period Government has assumed a posi-
tive role in holding the prices of essential
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commodities of life, particularly food-
grains, edible oils and various other essen-
“tial commoditics. Hoarding is being re-
ported from many quarters. So also there
are reports of mal-distribution of foodgrains,
edible oils and other things.
powers having been withdrawn, because of
the non-utilisation of rules under the De-
fence of India Act, ‘Government arc oblig-
ed to invoke those powers and bring about
an Ordinance.

Sir, here is a simple piece of legislation
to replace the Ordinance issued by the hon.
President by a regular Act of Parliament.
I do, therefore, hope that my hon. friend
will withdraw his objection.

Shri M. R. Masani: Certainly not,

Shri Manubhai Shah: I hope he will
withdraw his objection because this is a
legitimate use of governmental powers in
the interest of the public and the com.
munity.

Mr. Speaker:, The question is

“That leave be granted to introduce
a Bill further to amend the Essential
Commodities Act, 1955,

The motion was adopted. .

Shri Manubhai Shah:¢ Sir.
the Bill.

I introduce

STATEMENT RE: ESSENTIAL COMMO-
DITIES (AMENDMENT) ORDINANCE
1966

The Minister of Commerce (Shri Manu-
bhai Shah):.Sir, I beg to lay on the Table
a copy of the explanatory statcmentcgiving
reasons for immediatc legislation by the
Essential Commoditics (Amendment) Ordi-
nance, 1966, as required under rule 71 (1)
of the Rules of Procedure and Conduct of
Buisness in Lok Sabha. [Placed in Library,
See No. LT-6828/66]. -
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13.55 hrs. -

‘DEMANDS FOR ‘SUPPLEMENTARY
GRANTS (GENERAL) 1966-67—contd.

Mr, Speaker:. The House will now take
up further discussion and voting on the
Supplementary Demands for Grants in res-
pect of the Budget (General) for 1966-77.
Shri Bade may continue his speech.

st qE (QrEA) : weT WRET
Fa & geeAied yled 9 A @
a1, fedequm &1 1 fos @ gy
woew # ¥ A v ¥ K faew a<
feame d0 16, 1791 117 & T &
I @1 A7 | g9 g8 & femroe Ho
16 F1 T ATIHT AT HATHIET FHAT
g | foume 16 ¥ STy vrEET ¥
FIEATTT JIAT 2, ITH IR 371. 41
1@ §IY F TSOAA CFAGEIAT *T
S fear g—mifs fedegmm €1
T g 1 9 Fey & fF 9y mEE .
g9 gRT AT w1 & TRET 1 A
I T 9Y 1 71 TEAE aEY §
fom ax w1y @S ) oar & ) o @
fedege fFar a1 38 a9 SR F@
a7 fF 77 TR 9 WY g9 @9 &1 FH
F, § AT =g g fF ooEdw &
@< 3 Feaet FY # 8, T wOA T
Traey § F18 fae. a8 foar &
fedegom & a= @t @37 & FTOU
TIY 371. 41 ATE TIT FI ST FET
F1 8, Srafew AYHRT G HY AT ATEY
qr |

Z4Y qg ¥ fewmo qo 17 # w9
F56 farae & @+ & arex da1 Aew §

“The Kutch Tribunal was cqnstitut.
ed pursuant to the agreement of 30th
June, 1965”.
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qAEEFE AN F qE A AT F99
feerae &1 w1 atawee FAAYT &) ST
Frfed, qissaT™ & @Y F1 WY F
&g o OAT aWaT & fF gt K A
ey <@, & A fww T @
AqEA W@ A% &, TW 97 10 AW ¥
1 & F7A7 A1fgq, I ATC { AqA
P Gl FATAT ¥, IT TSI F g9
FIAT A q9A § 7T O 3% S ¢ |
afeT 3% 919 § 9 A9 FTATIY
F fodr 95 gATT BUY Y wiT FY 2—
“Due to dcvaluation of Indian Rupee,
an additional provision of Rs. 95,000
will be required for India’s contribu-
tion to Commonwealth Economic Cormh-

mittee, which is payable in pounds
sterling.”

ST TE FHATST FT TG AIAT TTH AL

g fom awg wifsam-fegmm #t
ani€ Fo Wr AT A HART F=BT AE
& Wi ¢ fF go Fo FT w& 74T o7 ?
FTHATCT ¥ 94 W@H FT F4T ATI9qHAT
2, T 9T TH g9 § Y F1q) fewwae
gam qr, sfew {5 ff omw '= F fod
THH AT IR E

THT ¥ T HIYA CF @9 g qOT
g fo AT NaEdHT F o A—

“Consequent on the devaluation of
the Rupee with effect from Gth June,
1966 the rate of exchange between the
Indian Rupee and the Nepalese Rupee
was fixed at Indian Rupece 1—Nepalese
Rupee 1.016.”

zrr?ﬁgqﬁﬁ@mqw%ﬁrizfrﬁwﬁ
TIA F 1.016 9T T@T AT | Heqer
qERT, FET GIHIT Y FA! g J@T &
fr g@ fedequa =1 47T IWME 9370
78 fedeqe & #37 & g &9 =T
qif@t #) qFarT 98 T § wR agt F
sgiqTfeat %Y gAY w8 [T & |

afer ga% G § Mear dfw
AW FY AT AT ALY A ¥ IAEY Qw0
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FT g€ & IHHT IIEW AT ATAF ATHA
9 FIF IqAT F—

‘T AATT T @A AT &Y
qaqd dfaw dreEt & W oy
fafrmg a2 & 1o wwwr w2
AT &N | WRA gL q9 AT
2 F3 WA T T q@IE
g B I ¥ w9
# afear & | wEued ¥ qF W
HEE FHT 3 FAT 20 AT
g 41, feg wa S W 2
FUE AqreAT &9 &Y stre gt 1

AT &1 Y fawmw aemE S
A WX AT F 7AW F AT @
Tgt st gd == wwar dAT @Y FAT
T3m—ag #s fedey 1 afwmw
FHT & 1 gW TR A Y SURT WIS
FIAT AT §, T W SFTET AIG TGN &
a1 wifF fedegm ¥ samar e
T | [Tt & qved § o aft-
feafa dar g 7€ &, o 7=T u wifFeT
T I3H €, 3% AT F T AF AT
FIW IS T 98 39 wrad 7 fa=<
& 7 foam
14 hrs.

[MR. DEPUTY-SPEAKER in the Chair.]
feams do0 117 & a ¥ ¥

Fgel a8 & fa greT Avmw fifaed woe
F Trad ¥ IUH AT g7 AT § AT

© ATk & YT e faarar Srgar §—

“India is a pcrmancnt meihber of the
International Monetary Fund and ep-
joys the fifth position on the Fund
Board by virtue of having the fifth

. largest quota im the Fund.”

figg A wrAY fer st i 7w
T STl @W AgY WA FifE
I Faarar fF

“This would not, therefore, in-

volve any cash from and out of the
Consolidated Fund of India.”
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[+ =2]

afew |t @ gH 54,76 FUS o
=1 wee femfse =T g 1 368 F
I THHT 173 FAUT "o F1 Ho7 faaal-
@y 3 a3t 1wz wow & fed-
& A A @F AreT &g g 203
FUT To g & | 6T g9 ¥ FAT
vmar & 5 fesdeas @ 2w # asr
®WET g9 aTAT § | WId w30 971 %
fedeaem & wafierr 77y Mes & ST,
wferr @ g1 e fedeqmm &
TR & A< FAL QAT £ A1 fRT i Aew
FET T FC | Mo FRIT &1 T
AT g FT A & 1 7 [ W
o e 50 A 61T 0 FEA
E 5 @m 21 wew At w g,
FfpT T WY AT J TIeT FOLNS FT €T
T % gwifd &% U9 ¥ A @ ow
FIH F I & a8 iagrie greg &
T FAIF X Q& A TN & fay
JaT @ 7 & 1 U i sAfafeEl ¥
g g1 14T &, WY AT Qv sAfasy
¥ qe FT 3@ Ffqy | F & 7 @fa-
gl ®v &F< AT § 1 7g A FEq BE
Fe HAT g1 AT AT FIAT | T THIT
¥ Mo FEIT F1 QT AT € I8 ¥4
TuE § & q@r

A0 T HF fedeqmm ¥ avaey §
ag 77 ¢ 5 5= = e u fesitw, =
WA ¢ feea g faqmw Y
et B § ag W i e, SEE
a0 a9E § | W TT g5 A B
FY AT FAT T § | TET g A

FAT FT W | SN WA FHEA §

gaE facger @® FT [T ey
T Y AT R § 7 FOAT F HHA
H fER @ § S e weaf
q AT AT :

“The mad man, the lover the poet.
their imagination is all comipact. For
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airy nothing they give local habitation
and name.”

=t gfcfasw sma  (SrrmaR) ¢
JunAE WeSd, ¥ UF SqaeT &1 Y
ISAT ATZAT g OF AT WO F
YT WEA H FIH QAT A A § |

ITETW |\ : FEN AATE AT G
2 ... WEEW Y ™ E, WAl
T AT W ST F%

stag & 7z @1 91 fr awfins
Fxgrarfs

“The mad man, the lower and the

. poet, their imagination is all compact.

For airy nothing they give local habi.
tation and name.”

AT {4, FaT A Ve § s Jgar
AR AT FHIT FT oATH W T
FET AN | ARG N ag gar
foraor w7 @ & s fad srgafaramgw
A grm @ & fRal & IFPA
g ot fear § o« AT TEr FX
Jre F A # woff wiwe [ E
T 9 FT 90T ag g § I sanea
FEAT LT IAF 1< W Fgd & 5 F©
T F9ST T IIGWT.H ATH, TF A7
F7 vt F9 o, I3 @, oy ey
¥ I | w8y & fF o @d aw @
g% ST FH Afwa JfeT F qeAr
amgar g 5 faars # o i § gad
12 T 413 12 @G ®o § Fad TH
Foatw Lfeaw ¥ fodr fear o § A%
40 AT To FT G Ia+ fod agr
yfaar T § 9 avg ¥ qEr I A
e W I ow oA ¥
ﬁﬁﬁ&wﬁgtﬁ%ma%w
waT & fF g |s
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wfex § 49 § Fvw F IR §
FEAT | e AN GAES ¥
aTey ded TEHue ¥ @ fv 33T 4
FHMT @ § T dfe

“The Central Government employees
have been persistently demanding for
some time past that the dearness allow-
ance should be linked with the increase
in the cost of living and that the exist-
ing dearness allowance formula recom-
mended by the Second Pay Commission
should be revised. It has, therefore,
been decided that a Special Commission
of Enquiry should be appointed to ex-
amine in a wider perspective the prin-
ciples that should govern the grant of
dearness allowance to Central Govern-
ment employees with special reference
to their repercussions on State Govern-
ment employees and the employees of
the Public Sector Undertakings, etc.”

mmﬁmgﬁsmmﬁz £
ﬁ'ﬂ’tﬁf‘ﬁw%zwaﬁuzéummf@
oo AT O #1 qfewsd IR
geEfey & a9 Ifdr s AE
g § 1 IuX @Y a8 foew & f afeaw
7 greefaw dffw A foar § -
afsqs JFex weCiFE T AEd
T aey wgfafare e W g-
I | T F FHATET Y a9 F9 & |
BREefEasad s
I ¥ FHTE F AR I FHEA
FAET AT 97 | AfeT IEar fenave-
T & ol g d Fuv fan ) fafar
59 180 TF T T § SEEF AR
¥ 7gy § 5 9w wew ot e
F | qg FRfeewd W W @
g ¥ wqen faig 3 1 e S
TEY ¥ AAWE FTAGH | FE TG
THIIE AT FHE FTAT FIAT TRY § |
AR R CURSSUE LU S
a9 Y A A e e a A E
e Sedr frafe # smawdar
o @ T R fgfe A @ @

1890 (ai) L.S.D.—T.
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A afrigpeamm i e i @
ard guer fgfea #T @ o €0
ag Fgr Smar & & faar e w5k
TFET T 29 gz § I & S
EE RS

“There are two kinds of pcople in
India—one gentlemep and the other
Congressmen.”

TR e T gEme oA
oY & arg & F¢ faar & AR
FAHT FW FT AT AT ALY & S
A WYY TEOATHIT FY Eto Yo fiem@r
& ag &Y faemr =ifed |+ § wwwar g
fe o o F@ T F FTA7 , TR
€T {A qTE AGY & | T QY IHH TSHT
e fagfa @ sewmwa &
& A | 05 TF § FHIE Jor 41 AR
IEF e A FHWA 43T | W A
@ FIAT FMEA a1 AYA AT FI THFS
¥\ qrg @ 9 ¥ W waAEE Y G
TEFT T | I TQT G F AFA &
A Ve Tarie gHaE § A e
¥ wew frag #¢ @we ¥, afew
seefew ¥ fu sonr #C g% ¥ |
T 39w B fug 3 § A D
AT 7 A | T ar TRy Tgdl
) o7 @Y & siguIE ¥ e fea
¥ qg 7 & TEAr W9 3G | gar QY
¥ fedequem #Y aog ¥ W E ar e
T ¥ qr § Afee aga s Arsfaw
g TE § | T T A A &I
2 1 sfearl @y et F o qs6i
o G5 FT A @ § 1 g7 I Il
Y FAFET T F O F T A § |
T 7 o 9@ T 9 F T4 A7,
W, FEfedl # 4 B FTATR &
AT gy & o6 379 MY ATy | TR
o ¥ fag g frear & safoe =
B TR @ § | W1 Beiw I Ao
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[st 3]
fasar & 1 e oo 3G f St Y
&N § SR Sarar Tme e amar g0

srefem Y F1@ § @A F AEA
o J0% ag @ g fF smmfe
®R @ 9, gIX a9 1 91 |
fgmiffmage QM T
QF g1 A 1 A SN A § A
TET TITE | FA AT IR AT @A
[y afam A a8 o s
g G FT a9 A< T4y ey faawar
T §R HF I g T9A a9 7Y e
% fow @ ] | v Y ag fedeqqu A
g A A fry X awg ¥ 8 1 AW
FgY & % o e gEeeET #§
FET Y &, FAT A9 S F FAT
T § | T s ag T §
& 5 gl M7 @9 A FH FAT IE
& o FT AGT G B AW T A
fFar @ 1| a8 g9 A9 A B} A
SqE § aaeT wriey @ fedeque
FY I ¥ Y A qLT § ITH FH &
& foq #gf Fg wT FA R Q
S T FT FIW 3T R &, Ag 99 AT
&Y AT AT AT |

D.S.G. 1966-67

Mr. Deputy-Speaker: Shri Bhagat.

ot vy fem® (%) : wF W gww
faerar =1fgg 1+ & 0 § TER FT
g

st dto "o gl ([TEyR) ;&
I IALTIAR FT RIE |

st AR et (ﬁmﬂ:() :
7g Tgd e i § A g oft qaw
forerem =rfgd 1

Mr. Deputy-Speaker: Everybody cannot
have an opportunity in a small discussion.
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ot wy fom® : & sowy fagwa §
£ I1d T@AT TRl § |

fot s & wow W (s
o TWo W) : fagwa ¥ d1 =9 A9
@ g

st wg formdr : SY FY WY =g
o=g fame far & wF w9 @@ fee &
)

Mr. Deputy-Speaker: I have called the
Minister.

Shri Tyagi (Dehra Dun): Could I have
two minutes if Shri Bhagat yields? I do
not want to make a speech. Only one com-
ment Iwould like to make.

Mr. Deputy-Speaker:.Let Shri Madhu
Limaye finish.

Shri Tyagi: He can follow me.

Mr. Deputy-Speaker: I have called him:
now.

srag oA : gt At AT § 7g
AT 9rgal § f& wmd o wsw &
T I ¥ S OF 9T g€ § SuH AR
# orasT eare fewmar =vemr g 1 @A
AT T Y FIATH FIA HT a1 T @Y
21 A 9 TF FqEHT T F 9@ qSw
¢ forst AT 9T w1 ©F ™ IR
SireT & | ag Mfefda qfsdas ArFaT
Fa A& | ofswrs o w6 &Y. .

IR G ¢ g A
femogs ¥ FF mar g ?

situg fem@: 3@ g W
witcwe & 7€ ® 1T § | @A OF
aat WY 7@ faar srar =ifed 1 & ww
F1 argat § f5 & w0 Y [ide
T A F@TE | 79 gAY v FE

IR WETE : WY GeAAED
fearoegs R T |
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st Ay fomrd : SR T A @TE
AR F aT7 &Y aY A9 Fg fF ag qeeHedy
femmgg e ar A & | @ HeAr H
T #2 T ATHFAT FIH T 09 § |
T 7% 39H AG) W AFAT § ! UEHE
H2 FT AU F FAT ATRY & 7 A
o faeng & a6 W FAT ATRAT
g #1 Taw & 239 9x WY T@Ar Jgar
1R I T AT Y A AqA
gl &, 9WAT FY TAQ FE AGAS ALY
i aar s aaaa g g ?

JATeTA WENEY ¢ A IAE AG ¢ |

st wg fow@ ;& v TR
fF @ g@ #1 ufga @ & ©
AT & 9 98 TR f # ae
FIRTAFRASFLGEIY ...

IqreT WER : SEE A F 9
T 5E, ag Wz af § )

st wy for@ : 3w & wieawa &
THH TV ¥ |

I AEG : WG FEA A
Er- gl

=it vy form@ - =&Y a1 § 1 g
HATAq FT AT & TR A F O Fga1 g |
w9 g8l X #1E wfawves 1 a9
ey €Y & 1 & aga &) weRaT F 919
S qERT TET § A ag W
& fF v98 graedl g agd & IT F-
FIMAI G T § ? F73 graen! faarg
walisi g & mA § AR 39
faare & wofy qfer ar s gfe-
FI07 @A F g FTTET FY AR gt
' ATIEEHAT FAT & | AR O9T TAT
f§ #%9 FFaedt agq IEQ FENT@

qw v waew c § ?

JUTETH WEYA : g AT QARG
FaR AE?
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st vy fomd - {52 de Aw g
IF T qaT g1 & | F98 & ST AGTAST
& 7% g g awe A famw fear
2 & o omeF 9w g SN &
& IEATES] F1 99 g1 AT ITHY AAA
TP F, qg W qA qaT w@w & A F
guaaT g f5 ag av W@ae g, Suteaw
HEIRA | 47 YT AATEd wY A F
TR AT 7g W | T ATGET 99 BT ]
o IqF AT qIY 79T }WqT IS A9 GY
& vawr f% & 7t w1 wweat § |
qwEt o gy #1 o wmar a1 e
¥ gEw JeAt E SR g @R
WA TET q8T 93 §Y & | WIOwr Aha
# 39 fedea s=1 f& wam A=
St #Y g aad fs wrw xgr 9 ag
TAIT Nt g R R &
98 grasdl aeQ QAT @ § WK
TN AT AW FT TTT AFAR g aram
& | @ gwr gt 9 gHT el
% 919 919§ @ 9T ¥ W9AT FAT
% 39 R F1 TF 897 6 919 qTF
HIT T <

St TETEIT e g agda
aefieamAT § | F qwmat g f5 e
HefY AT TEAAY F1 AT AMRY WYE
qErS I FLAT AT |

=t wy forma - Fq7 39T fagwr
Haraw ¥ T Agr g 7 o /W &7
gfaa fax g @ N |/
TATHIGE AFT 7T 4 | 7 F wfaT
¥ fag ot €0 FEE & F I9 TET
AEICECIRIEUEL R HE SR
AP AT T ! JE WG IAAT
fagadl, Sat wARg AR AEEE 8T
T & % qad oF g o 21 & sfve
g TWRAT g | ag A goAT F a F
g

fRyHfaF A ¥ g § & @
FEAT A | 79 A FE A g
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[ it w9 fowa ]
w1 Al & o & agw
famaama & a1 & oY AT g0 WA
A ager Y & IAHT AT A A B,
TEHT WY Y AN Y & | FTAwE
¥ uF I A0 fwar, oF T FEY
feeelt & w@T I gEw & gAE
g famr ok wewr § 9w F A
ag fo sgw | & FrawT =mear
g f5 ;T @@ ag weer adl 4

f& Qeferar ¥ qwe FT g Eo AT
f& 9<fer mwara & 41, TaT Ao
qTETSAFTE FATH T HIX Sqaeaar
FT AT & ? AW WIT agi TEO§
ey 937 77 F fag | ¥4y graa@ A
F T aug ¢ {5 gurdy aww 2 gara
{a2wr wegrerT QIforaT & arodr ¥ wwA
T F@TE | 3T A ¥ F TAF NS
93T g1 § AfeT e A gt g 1
qifraar F wfafafag amo &, . .

st fto Fo At : X uF AT F
T 18 9 gu €

=it vy femd : wifeaar & sfafafa
‘agt A ¥ | A% AT AT aadT g,
& At qg | & e argar g
qEfamr FY AhE WG F1 ATGET
(¥ F FOT FOT FAAT faeraT aH
F 72 faar § w G feafa & fegem
HY GIHR GG FF FO g1 740 7
TR Ig B A& F0 at fergeam &
FIT 78 dfed i fs armmsgae
et A FT qg Y AAT WGTAT TEY
F Aq F A7 WA T FT @ § AR
afwar AR 7 F 3w E '™ w1
QRFrar F1 Y FTT F7GT &, 9w
HOAT A FEHT A §, I9HT 78 Fraty
g F @ 8 | e q R IR
HST FATHW |
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g a5 faw weTea w1 ware @
FFAI FTH7 & weRfag oF  A™war
21 gz wwen dmw gfear &1 9
I5T4T 97 ! WHT HIET FgJ & (% agd
T & SomaT g | wgd fad T w%
TN &Y T FH FTAT W F AW
ag <@&T 41 7 o Fad # anfeex
Mgt gfasfm e N g 5 g
F & AT W) TR F qW ARG
e a1 gay Wy sfus dar faRen qaw
F &7 & @7 § FR ZAH A qF q@r
&t a1, 7 fod 9% &1, ..

st QW FEAT FT oAl AN
Famar § ?

Nt ww femd : dww gfear
fafadz | o aea ¥ qrem
TN Y A & aar w/ g
5 gTgd F1 Iq & T A
T TfE A Y " 7T

U% WA §IW . A
fenmogs & s Ft W § 7

=it 7y foma : 78 foa Ao A
geafraa & | FaT faet qzr F7 AT
Y W & HET AGN & ¢ AH I -
FR TF TF T8 AR TF TH ST &
& foaq aw@ @@y & 1 farel 21 & fag
T 7 W FT 99 T TIF F7 H4-
qeus a% foat € | g qw, avg 9w
Tq &1 faRel GaT FT FRATA G

¥ +ff q15% F 9@ ¥ ¥ OF a4 3
FLYAWT G -

“The inquiry in this case discloses that
there is a prima facie violation of cer-
tain sections of the Companies Act,
1956. The consequential action will
depend on a legal scrutiny of the
available material which is being un-
dertaken.”
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A% Aaq7 43 § fF &Y vt wEw
ER ISRV ER LR C R R R
RREIFmwmIiaamR
& 99 FT FAY 029 AT §, IAHY AW
W@ & & gugT g v o9 av ag wiw
W@, 97 qF T3 AF-HAT 9 GH @Y
STy 1 57 £ afy § & ag s =g
f wea wgen few Ay ga AR
WHT G FAT AT @ &

wa § & faw vt ¥ grafaa
qATAAT FGF ATAA T@AT ATEAT
#Y 21 =i« #1 OF gaTT Q&7 av
F1T g ar wEY & 5 gAaw S wEawy
& fFr afasd 7 fearaer ==
T FT 56 TG Ta¥ Y Gz & Fr | IF
Artgy § g2 Arer (Sgye o)
fegrar war av wv faeger a7 w7
&1 & ag o7 & W 4 | 78 7@ gIAT
qTHAT 2+ T FY QIFAT I 5747, A7 T4T
AT A Fa1T frar f5 az ary 78y &
f& #rza ®ds fafgdw * amw =
10T o arer fograr st 43 sHAr
&1 37 7.1 % gIw frar ma, faay
FU ¥ ATAT F 56 o1 ®IT FY AR
g

IFT 9¥A F I H W BT 44T
T i IF wfaerd Ay awr & 7€ g
& w9 ¥ frdeT w3 g § o
39 qlgwry ¥ 39 a1X § g7 TET—
WA IFHt AAfae & frar wmr ar—,
ar 3|3 737 5 & wux 9 wfywrdr F
A ag FTH T T AT, AT 377 F15
[T T § 1 A7 Ig¥ U 5 FJaAT
o fT aré omw TmEr Ty, it
sgATaaTe fag, & g ¥ ag oz €1 0,
a1 T AT T IIW AT AT TFA 37
A A AT ¥ fam Iq wfawrdr &
F31 5 arad faars Gay 18 Frdargy
gt g, 9% oo AF I @Y

9YT F IAT § gEHY agrAr T
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“As a result of the proceedings, it
was held that the officer had been ne..
gligent. Since, however, he had already
superannuated, he was allowed to re-
tire forthwith.”

Iu sfasry ®1 S FurFfad gor &
w$, IaY IAHT G/ & g g | afy
g fzra &Y STar, aY Iy IJE FH Y
®TAeT T |

gafaa & fade s wgar g 5
faq warem # gAww 2w feqEdde
gt frevr § f5 g0 dameg #1 oF
& s 7@ 37 |rfgy 1 & 7 wwmen
¥ gras ¥ grag afadl & &% oF
foraar g, dfed @ &5 Fdem T@r
gt &, ar ¥ 7ew & arAA 37 AwIAAT A
AT E 1 34T axg § ag A i aman
g AT & urgar € fF wav wgeT W
¥ H Y SaTq X |

It sy g7 fae = are fome
g ad ¥, dAffFT FERIT J TAE oF
g #x 2 faar

ot I (R/R) - T ARF
&4 AR FLATT S |

stAg femad ;o 9A ¥ ag
yayd fao @ ¥ ot Q= T AT
sqqd faer welt ware § &, Ay o fag
I 9T FIHT AgIETH FT Y | HF qqr
T fFa 4 § ITF qoA sIWTAT ¥
ferar & =X fom #Y X SR IgFR
femm &1 ow g% {4 feaiw faw a7
FI9Y ge I ATA9 ST o9r fF sy
s aTE fag ¥ 73 gaw 9y fRar &
f& ufs & 9ot fremax g atam &,
oF 9T K1 9 W@ g, @|iew g
axfrar Ty § g9 a3 a8 " &y
sear fAuey &1 A0 faroEr §
fea i

IETE WAIRH, W9 &7 ey fE
7z aXFT foq a@ gAY AHY qAv
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[+ mg fewed]

7w & fau or & | F5 &7 AR
MI-AT § | qoo 1 Afeqed gax &
g | T wiEEl § ¥ T W%
TRYA AT gEY ET TE §
Iq F w1 A FT AT 7 FAT HAA
AFTRIFAAE ST @1 ol
1 9T Ifea &9 § s AR @R |
d7w gfear fafres fadeh g &y
@ & ) framaws F[|ER g9 A
wFH &7 § 56 @r@ wOA F' &L I
A g o AW wg F A W Fw
g ! f&x & 7 fastm, &Y 80 )

=t ®AwTE W : I g )

Shri Alvares (Panjim): Sir, nobody from
my Party has spoken. When I came in, Shri
Bade was speaking. I may be allowed an
opportunity.

=t @wit : sww, & st g S
M9 F 99 9T FT KA §, Fqfeq F
ST AT AT qEH AET HL FHAT, AfFA F
A AR ¥ ag =T fTE qT A Argar
g fr W Tar W @ & fr onfem
afee fazely araat &1 #7ax fggeam
93T SqTRT 4% @7 § WK qAfeg gW #Y
[IY AH-IA FT HITT FT F 59 A
¥ FE T F1E HIA ISET O | TG
oF Afq & arq &

@ fewiz & Y vw@m wRw 9T @
&, 39 Afgwax @ ag §, it fajwy
F d%1 F1 HquIm Y a9g ¥ w
femfda ¥ s gu aferww #
[|HfAC A RN AT FETY | ag &I
203.61 TS T & & | AT
Ft St e forgeara A ara@ §, WX
WH uF AWE frae @z /W § o
g waMde frrgew # Q@ #rE
fagaT a@Y 3 @, Jar o owder #Y
TR F 9 fggE F A A § 1
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Y T FE AL 9w oY 9y T H
W& | AR AR F AT AL AR AW
H 9% @ &, I I@-9IA T 990
# fog i gaa & g9 X § aa)
A FEAT | )
TEAEN Waaw & fag za
41 ¥/@ T # G AR fewiw &1
¥ Fg1 7% & 6 fergmaa &Y mam
Wi fagag asd g s wamm Y
Fq SR ST A g T /A
feq fv gw gaR 39 & oot FAT O
T A | WR a7 SHETEH
FE F AT AW FT T F AT
w1E S TEr g, & # gw g
e Tz ¥ o T @ §, 9
A JEeT AGE § | TEHE F UG
nfgw ot fF ag AgreT At %t ag &
R 7 gt 5 7 I aF S v
e 7 g, afew O AR o€ aR
AT FT TgAT 1Y, gL qE T G FH
foam S, w1 qTAT A AT ST

TfgT g9 a1 F7 T a9E & 5
TaHe wre oY fafeeT oX @@ @@ w07
T GTAMT g9 L @l & | TEHE
ag dFYAN FT TAT § WX g IE@F
e & | R T a8 9T% 1%
ag arer gt wn § fr ag fafea e
T FT M, qY g9 I TYAT {YI FH
¥ oz § 1 & waede § wgAT ARar
g & 5@ 3w § A A A e
W &, @Y ag AgRAT FT F, THEEAT
& fog, AT # @fax fafeer T
T FH a€ FI2, GLAG@ F @9 Fr I
FT ] AT WA F IR F F { QT
T | g CF g F1 7g fegma &
sy f ag g & for s &%
TF B3 Y qELFN T6 IR T
T TAAW & FX | g TF e
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TaAAT F1 wFT Y {5 98 T« YAl B
Tz T Y qgear F+ |

T 3w ¥ o frama fres g
T Y T AT FT A W Q&
F g Y o § | A I 0 afewq
FT TS 2 1 ATFA F 5 N 7@ MR
F gy § 1 safaw @ AT w1 oag
&9 & fr ag sfatem & fag o areraeT
W AT | qiwgTie & qET AEed
¥ F37 17 fF § go-Aey wEE-
TquAT # feAisy &1 amaq @ AR
ST AMRT gX TG 3T HT AT
frar w2y, arfe & arell ¥ gw 5@ wifae
9T fF g A gER ToRl § AW A
AT 92 | A G ¥ qEAT A9 2 )
fafcers afig ae § |G S1EY

AT EARIT F AR A FATITATRE 7
W facge arwmErT 0% ¥ W @
g | aefredt & g9 1 9gT W X
T A A e fe @ o
FW T G FFAT SATST g v & R
H =T & 5 gurly sramey wat Jme
FEFR & 919 978 A SATRIT § |
TG & FAgwA faeelt ¥ W
15 §R §—mfwfoae 6T 1 5
TEE I TR 45 I T G &
AT & 1 A B qOHT FwT F
THF IR F4 FX Afoay Jow A
qfa | T TFE G AT P oarg-
fafeer ¥ mat ofw 9 1 T g
I A FE T AT A R

9% agt qfsafady o FAST =T
FINE 1 7 o 7t & o oy
afsa® ¥ A I FOe 7 § 9w
qE IO 9 "y g—afgar-afear
TR, ohuF fraw & wwaar g
qiF-91 ®9X FY grir | dFR F fag
AT FT @OT F Q@ & 7 wAN A oy
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@ Twa @@ 4 | afaae FEw )
FH FIAT T F faar av | F@7 @
TG AN F9 g1 SrFT 7K afsaftady
T GF gH 9 FT I | TR FE F
g1 w7 F QY | o FHEE 9)
fear @ § ? 229 WHTE T §,
576 fafAdifoe e AT =9
246 | QA FUT FE FUS TIT T FAT
crfar FHm ax § 1 wfax W,
TR $Y g qatva 7% 7 wfaT g fY
A 3B A1 &Y e FT MF &, gEe
Y TB AT H ueF F fagHa TR

Mr. Deputy-Speak He d only
three minutes; but he has already taken five
minutes.

| s wgErcamh ;@ & agw
A g v o TSR ST 42 gw §
PO FRAF AT AGN | TS
aw wiw, 3w Jar few F A §
o 3w Ft afa & <y aifarde gar-
frre & 1 SEH F1§ qrefay &1 gaTd
TR L AR FW AT Ffax

@A T oS FE fd o
FHAT FT Ig ST @491 g IS FAS
GRS TUSE )

&t fto do i : FFg g 7
AT FHGT T a< F4 N

=Y WERR @I : I TG AT
& T Txg a¥ Y i # 7 Sfeaw
7 g5 & 5 R 95 O W # I
H A JT Y AE FT WM AR
o A7 S FT JATA, g F4T SAThAT
g% 5 Ofeat o5 e A @it oedt & ?
# oK Sq1=T ® T FEAT | OF A1
AT § ag FgAT 18T § 5 w0F a@i
T qawr § 5 o@md aEer
g & awdr afeT A wafew wr
@ [ART GATY FT g8 a6 § SR
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| #f AgrEiR @wi]

qaATdE 25 @ WG fo ¥ 37 &7 1

TF By 9T 39e feurde § sfez

feqrddiz 1 T AEHT WX @ AT X

T g AT W uFSe feuede §

ST AT Y ITYEA TAEE IEHT fwAX

| AT FA A&, A B IE A&y,

JfF 25 TEE SR TETAN |

Mr. Deputy-Speaker: If he wants more

time, he can continue on the next day.

Shri Tyagi: All right. I will fimish. I

am finishing. I do not want to say any-
thing more. I am myself finishing. (In-
terruptions) .

Mr. Deputy-Speaker: He will continue on
the next day. Now we go on to Private
Members’ business.

14.32 hrs.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS
NINETY-THIRD REPORT

Shri Sezhiyan (Perambalur): I move :

“That this House agrees with the
Ninety-third Report of the Committee
on Private Members' Bills and resolu-
tions presented to the House on the
18th August, 1966.”

Mr. Deputy-Speaker: The question is:

“That this House agrees with the
Ninety-third Report of the Committee
on Private Members’ Bills and resolu-

tions presented to the House on the
18th August, 1966‘."

The motion was adopted. *

1433 hrs.

RESOLUTION RE: RECOGNITION AND
SUPPORT TO HANDLOOM FABRICS BY
FOREIGN GOVERNMENTS, ETC.—Contd.
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Mr. Deputy-Speaker: Now we take up
further consideration of the following Reso-
lution moved by Shri Sham Lal Saraf on
the 5th August, 1966:—

“This House is of opinion that Gov.
ernment may take necessary steps to get
recognition and support to the hand-
loom fabrics sold under the trade
names “Bleeding Madras". ‘“‘India
Madras” and “Madras” as a distinctive
and exclusive product of India by all
Foreign Governments and their agencies
as well as the trade in those countries,
and that appropriate action, where ne-
cessary, may be taken to prevent the
use of the said trade-names for any
other products in any manner which
may prejudicially affect the interests
of the producers of the aforesaid fabrics
in India.”

Mr. Sham Lal Saraf is to continue his
speech. He is not here. So his speech
will be taken as having been completed.
I am now putting the Resolution beforc
the House.

Motion moved:

“This House is of opinion that
Government may take nccessary
steps to get recognition and support
to the handloom fabrics sold under
the trade names “Bleeding Madras”,
“India Madras” and ‘“Madras” as
a distinctive and exclusive product
of India by all Foreign Governments
and their agencies as well as the
trade in those countries, and that
appropriate action, where necessary,
may be taken to prevent the use
of the said trade-names for any
other products in any manner
which may prejudicially affect the
interests of the producers of the
aforesaid fabrics in India.”

The motion is before the House.
Anybody wants to speak?
Some hon. Member: No; we do not

want to speak.
Mr. Deputy-Speaker: Then I will calt
the Minister, Mr. Manubhai Shah.
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The Minister of Commerce (Shri Manu-
bhai Shah): I am grateful to the hon.
members for lending their massive support
to this Resolution.

Shri Nambiar (Tiruchirapalli): We are
taking for granted that we are in support
of thé Resolution.

Shri D. C. Sharma (Gurdaspur): They
want to down us on the other Resolution,

Shri Manubhai Shabh: 1 shall merely
give the Government’s exposition on the
matter. [ do not need to take much time
of the House

What I want to say is that this fabric
has made the name of India bright
throughout the world. In the course of
the last six years, from a small production
of one million yards per year, the “India
Madras” fabric has travelled across the
seven scas to the United States, to western
European markets, to Paris, to London and
to all the countries of Africa. Last year
the export reached the peak of 26 million
yards and earned us a foreign exchange
of about Rs, 8 crores at the old value of
the rupec, which was equal to, more or
Jess, 16 million dollars.

that  some
industrialised countries wanted to copy this
product of hand-made labour and the
honest work of the millions of weavers of
Madras and Andhra Pradesh States, It is,
therefore, very gratifying that this august
House has made an appeal to all foreign
governments to recognise this fabric as a
high prestige fabric of India containing the
cultural and high skills of the Indian
weaver who traditionally has been gifted
to produce a multiplicity of designs which
are very popular in world markets.

It was a misfortune

I also want to appeal to several countries
which, thinking that ‘Bleeding Madras' or
‘India Madras' is a rival fabric, have
started producing substitute to displace
this fabric from the American market. In
the last six months, therefore, we have
found a precipitous fall in the export of
this fabric to the United States of America
and to Hong Kong which were the two
of our main buyers. Tt may be true that
instead of the new designs that we should
produce in this fabric, our weavers might
have stuck to the traditional design<
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produced by them in the last five years, 1
can assure the foreign buyers on behalf of
the Madras and Andhra Pradesh weavery
that we are trying to produce 6-jewel tones
and 4-jewel tones new fabrics by hand-made
labour worked on artistic handlooms in
the thousands and thousands of weaving
stalls of these two States. Therefore, we
hope to recapture this market and expand
further our export of “India Madras” in
new designs and new structure to the
American market, As a matter of fact,
we have scheduled that this year we shoul:
reach our export of 30 million yards, but
so far therc is no hope to reach that figure.
On the contrary, due to over-stocking in
the United States, there is a precipitous
fall, a drastic fall, in the export of this
fabric. So the two factors which can hclp
us are that foreign countries, which ave
highly mechanized, should not feel this to
be a competitive fabric to theirs. They
must preserve human values in terms of
mass employment in developing countries
like India and should allow us an edge
over their highly automatic and indus-
trialised economy, permitting the devcloping
countries like India, Pakistan, Ceylon,
Burma and the 77 countries of the world
to earn larger foreign exchange through
their artistic products,

Secondly, T would also appeal on behalf
of the House that they should remove the
tariffs agamst these products. In the USA
there is a 25 per cent tariff against the
entry of this fabricc When we talk of the
removal of tariff and the removal of any
obstruction by way of quantitative or
quota restrictions on such products by the
developing countries which put a restriction
on those products going to the markets of
the industrialised countries, we find that
a rich country like the USA has thought
it fit to put a« 25 per cent tariff dnty.
Normally, as the House is aware, tariff is a
matter of protection of an infant industry;
tariff is a shelter or a wall that any country
would , build in order to protect the
legitimate interests of the local industrv.
But no such thing obtains in the TUSA,
Hong Kong or other countries: particulayiy
the USA has no handloom industry, as
hon. Members arc aware.

Shri Hari Vishnu Kamath (Hoshaneabad):
On a point of order. I am sure yor wil'

584a
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[Shri Hari Vishnu Kamath]

agree that when the hon, Minister is
making, not an as usual, but an interesting
speech, there must be quorum in the House.

Mr. Deputy-Speaker: The hon. Minister
may resume his seat for a while. Therc
is no quorum. The bell is béing rung—
Now, there is quorum, The hon. Minister
may continue his speech,

Shri Manubhai Shah: I was appealing
on behalf of the people of this country
and this august House to the United States
and her people and her Government that
the tariff duty of 25 per cent against the
entry of this fabric should be abolished
forthwith in order to give greater encourage-
ment to the millions of handloom weavers
who are engaged in that industry in this
country and who earn a decent living out
of the production of the handloom fabrics.

The second appeal which I would like
to make on behalf of India to the
industrialised countries is that they should
not try to evolve a substitute for this
product. I can understand if advances of
technology are utilised to produce synthetic
substitutes for the products which are rival
to their products. For instances, where a
particular perfume is of a very high cost,
by another scientific discovery they might
produce a cheaper product for the benefit
of humanity. Similarly, for a particular
plastic product or a particular instrument
of high cost, modern science and technology
can devise substitutes which are cheaper
80 that the millions of consumers through-
out the world could be benefited. But to
produce a substitute for a product made
by poor people, which gives bread to
millions, is bad ethics, bad sociology, and
bad international politics,  Therefore, I
would appeal, particularly to my friends
in Japan not to produce a substitute for
this handloom product which has found
great popularity in the USA and other
world markets.

The third appeal which I want to make
is that they should not copy the trade
mark in. such products. ‘India-Madras’
is a very clear name. That fabrics was
first produced in Madras and Madras is
a part of India; that gave this famous
name ‘India-Madras’ for this fabric. It is

AUGUST 19. 1966

and Support
to Handloom Fabrics
by Foreign Gowvern-

ments (Res.)

5842

good that the Federa] Court of the USA
helped us and upheld our contentién
whenever we tried to launch a prosecution
against those who started producing
products with similar brand names, because
they used to write ‘Madras’ on a fabric
produced out of mill cloth. Is it fair, is
it good business tactics and is it justified
in public morality? Is it possible in
internnational ethics?

Shri Nambiar: No.

Shri Manubhai Shah: Is it proper that
these industrialised countries should produce
products with a brand name which. will
compete with the famous brand name of
‘India-Madras’?

I am very grateful to the hon. Mover
for having brought forward this resolution.
I would appeal to the industrialised
countrigs that products with the names
‘India-Madras’ or ‘Madras’ or ‘Bleeding
Madras’ should not be produced so as te
take away the attraction of thc Madras
fabric. On behalf of the Government of
India and the people of this country, I want
to assure the consumers there that if any
benefit is given to us in terms of removal
of tariff or promotion of this, then we
do not want to benefit here at the cost
of their consumers; we shall pass on the
entire benefit resulting from the removal of
duty to the consumers of this fabric without
raising the price of the export from this
country, so that a larger volume of goods,
or a larger yardage and more millions of
yards of this cloth could go to clothe the
people of that country and other countries
without our trying to take any benefit from
this concession.

Therefore, 1 believe that it is the
unanimous wish of this House and the
people of this country that this resolution
be approved with approbation and mnvcyc:d
to the respective foreign Governments in
order that the suggestions made in this
resolution could be implemented.

Mr. Deputy-Speaker: The question is:
“This House is of opinion that
Government may take necessary
steps to get recognition and

supoprt to the handloom fabrics
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sold under the trade names
‘Bleeding Madras’, ‘India-Madras’

and ‘Madras’ as a distinctive and
exclusive product of India by all
Foreign Governments and their
agencies as well as the wuade in
those countries, and that appro-
priate action, where necessary, may
be taken to prevent the use of
the said trade-names for any other
products in any manner which may
prejudicially affect the interests of
the producers of the aforesaid
fabrics in India.”

The Resolution was adopted.

Shri Nambiar: So, this resolution is
adopted unanimously, because there arc no
‘Noes'.

shri Hari Vishnu Kamath: When will
the question of legislative competence which
we raised in the morning be taken up? Is
it fixed for 5 p.m, or will it be taken up
early on Monday?

Shri Nanda: At 5 P.M.

14.49 hrs.

RESOLUTION RE: RESIGNATION OF
COUNCIL OF MINISTERS PRIOR TO
GENERAL ELECTION

Shri Surendranath Dwivedy (Kendrapara):
I beg to move:

“This House is of opiniomn that the
Council of Ministers should resign
3 months prior to every General
Election....

Shr: Harl Vishnu Kamath (Hoshangabad):
Why not now straightaway?

shri Surendranath Dwivedy: The reso-
lution further reads:

“. and necessary constitutional

provision should be made for

President’s rule during that period.”

I hope that my hon. friend Shri Nanda
would be as large-hearted and broad-minded
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as the hon. Commerce Minister and accept
this resolution so that we could have
a unanimous opinion in the matter.

Sbri Hari Vishnu Kamath: It needs not
be discussed further but should be accepted
straightaway.

Shri Surendranath Dwivedy: I think
every lover of democracy must give very
serious thought to the situation prevailing
in our country and to the future growth
of our democracy. We are all wedded to
the democratic parliamentary system in this
country and we want that this vast coun-
try should initiate and set patterns of de-
mocratic behaviour and democratic func-
tioning which would remain an ideal for
the rest of the world.

We have been pioneers in the frecdom
struggle which has released forces in ditfe-
rent countries to achieve their own inde-
pendence.

I think the time has come when we
should also seriously consider how far we
have progressed in our march towards free-
dom and democracy, what are its pitfalls,
what impedes real progress and how we
should proceed.  The effective functions
ing of democracy is and can be judged only
if public opinion of this country is truly
reflected in its representative bodies,
Parliament, the State legislatures and other
bodies embodied in the Constitution, The
popular verdict must freely be expressed.
therefore. the time has come to assess the
whole position.

When I say this, I do not want to decry
what the Election Commission has done. I
want to pay a tribute to the part played
by that Commisison in running three elec-
tions. They have done their best; there
is, no doubt about that and in the Constitu-
tion, the Election Commission has been
gith a very vantage position. I wish the
powers of the Commission were enlarged so
as to be in line with the powers given to
the Supreme Court and such other bodies,
The Election Commission has vast discre-
tionary powers; it is a quasi-judicial body.
Yet, in respect of elections, it has to be
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admitted that their powers are very much
limited. They have to depend for the entire
election process on the executive; they have
no scparate machinery of their own. For
conducting elections in different States, the
Chief Electoral Officers who are appointed
are all nominees of the State Governments.
Even when there are complaints made te-
garding elections irregularities, violation of
rules etc. the Commission cannot conduct
even independent inspections. They have
to depend entirely on the machinery of the
State Governments which are in the hands
of a party.

Therefore, although the Election Com-
mission have done their best, owing to the
acts of commission and omission on the
part of the ruling party, they have not been
able to discharge their functions as fully
and wel] as one expected them to do. I
would not even think of any resignation of
the Governments in this coutry, if the
Governments had been neutral or in-
different and had not taken that keen
and active interest in the general elections as
they do in other democratic countries. But
here the Governments, in the States and at
the Centre, are very keenly interested; they
take active interest; they use the entire
machinery to see that candidates of their
choice are clected. They have gone even
so far as to tell people ‘After all, we are
the Government; so vote for us. Nobody
else is going to be the Government. The
Government is in our hands’. Government
machinery is utilised for the purpose.
Therefore, they adopt all sorts of means,
manipulating the bureaucracy, subordinat-
ing the election officers, misuse of the States
funds and grants etc. Not only that. It has
recently been found—the matter came up
here in the House—that even in the UP
Council elections, there was interference
by the Governmen; in power, against
whom? Against their own partymen who
do not happen to be supporting the pre-
sent Government nominees.
party itself, there are factions and there are
accusations not. only here, but everywhere.
We have recently read a statement made
by the dissident leader in Madhya Pradesh
that the State Government is using its
powers, officers and all  sorts of means to
suppress them. to arrest them, to start false

28, 1888 (SAKA)

In the ruling

of Council of

Ministers prior
to General

Election (Res.)

5846

cases against them so that they may not be
freed in the coming elections (Interrup-
tions). This was a statement by a dissi-
dent Congresmen, Shri Deslehra himself.
This shows how quarrels are going on in-
side the Congress Party itself. This pheno-
menon is there in different States, the fight
between factions and those in power today.
The group in power in different
States is utilising its authority against its
own partymen who are dissidents. This is
happening in Andhra Pradesh. There the
Chief Minister is utilising his authority for
his own purposes and there are a set of
Ministers who are dissident; a Central Min-
ister has been running over there and tak-
ing part in these things. The dissident
Ministers  accuse the Chief Minister in
Andhra Pradesh of misusing and abusing
the State Government’s powers for his own
jdvantage so that he may continue in
power.

We are seeing the same things repeated
in Mysore and in other States. It is almost
a regular feature of our present political
life that the Government for the time
being in office is utilising fully the machi-
nery of Government having no regard for
democratic behaviour and healthy demo-
cratic principles; it is utilising the govern-
ment machinery and officers for .its own
party purposes.

Not only this. As is known, they trans-
fer the officials. This is happening. The
process has started. Shri Nanda might
have come across such things. If he has
not, he should inquire about it because
elections are approaching. Already trans-
fers are taking place; officers who are im-
partial or are independent are heing trane-
ferred to districts where there is the least
fear of the Congress candidates being
defcated, where there is a grrater challenge
to the ruling party candidates, they are
posting officials who could tilt the scales
in their favour. This is happening.

Shri A. P. Sharma (Buxar):
ment officinls can do that?

How govern-

Shri Surendranath Dwivedy: All over the
States, one can see that. Does nct Shri
Sharma know about Shri Dandekar’s case?
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What happened therc? Shri Dandekar is
not present in the House now. But his case
shows to what extent a district official can
interfere eaen in counting. Ultimately,
when he filed a petition, everything was
proved. Yet people ask how they can inter-
fere, as if it something unknown in this
country, The officers are made to act in
spite of their desire not to interfere, in
spite of the rules and regulations, in spite
of the government service conduct rules.
Shri A. P. Sharma: The appeal is still
pending.
15 hrs.

Shri Surendranath Dwivedy: The rule
<omes in in this way. Officers are taken to
task not if they work for the Congress
Party, but if they work for any other party,
which also they should not do. Then the
rules operate. That is how we are going
on in this country. Officers are being trans-

ferred in  different places, Individual
Ministers have also started nursing their
constituencies.  They give discretionary

grants, funds and everything. They might
not have visited their constituency for five
years, but now this process has started every-
where. The Government which has the
-official machinerv and other resources at its
disposal utilises them for the sake of the
party in power, disregarding all canons of
democratic rules. I do not want to quote
but there are several instances of patronage.
It is known how licenses and permits are
given and how favours are bcing shown,
Even the police terrify the supporters of
the opposition parties. That process also
has started in different areas. Even at the
village level, there are panchayats, coopera-
tive banks, cooperative societies, corpora-
tions. etc. There are fleets of jeeps at their
disposal. Shri Lal Bahadur Shastri realised
that the jeeps at the disposal of the BDOS
were being utilised for other political pur-
poses and 10 a demand made in the House,
he made the announcement that the jeeps
would be withdrawn from the BDOs. But
ultimately the party as a whole protested
and nothing has happened till today. They
have made this announcement—I do not
know how far it is really going to be
carried out—that 3 months or 1 month
prior to the election, the jeeps would be
withdrawn from the BDOs and kept under
she custody of the District Magistrate. | do
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would carry out

In most areas, panchayat samitis are
under the control of Congressmen. There
are States like Mysore and Orissa where
panchayat elections were held 8 or 10 years
ago. In spite of insistent demands, even
panchavat elections ar¢ not held and they
have been postponed deliberately till after
the general elections, so that the panchayat
machinery can be fully utilised for elec-
tion purposes in favour of the party in
power. Conditions being what they are, if
the Government continues, I don’t think
we can expect free and fair elections when
the Congress Party is in power,

There are so many istances to show how
they interfere. I can tell my own experi-
ence. Gencerally I am not present while
votes are counted, but in the last general
election, I was present. You would be sur-
prised—I had brought out these things
when a case was filed and it is all on re-
cord—that while counting was going on
and it was found that the Congress can-
didate was losing, telephone call came from
the Chief Minister of the State asking the
Returning  Officer not to announce the
result.

For twenty-seven minutes he was talk-
ing on the telephone, although the rules
do not provide that. The officer was
between the devil and the deep-sea. What
could he do? He wag trembling. The
Chief Minister’s orders were that he should
not announce the result. I was present.
I said that he should announce, he cannot
go bevond the rules. T sent a telegram to
the Elec.ion Commissioner telling him that
this man was being asked by the Orissa
Chief Minister not to do it and that he
should interfere immediately. I also told
that cer that India had mnot become
Pakistan and that he must proceed under
the rules. The poor officer, therefore, had
to announce the result, he had to declare
the result and, ultimately, you know what
happened to him.

Shri Nambiar (Tirachirapalli):
missed, removed or transferred?

Shri Surendranath Dwivedy:. He was sent
somewhere. He was not given any promo-
tion, All these things happen,

Dis-
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This is not the only thing. In all places
you will find that what they do during the
time of elections is, ministers go on tour,
some officials accompany them, they lay
foundation stones, bridges are sanctioned
and they give promises to the people,
When the people tell the ministers that
something has not been done, they tell the
officers who accompany them that it is an
important thing, it should be attended to
immediately. Whether that is done after
that or not is a different matter, but imme-
diately some action is taken and some pro-
mise is given with the result that people feel
as if really something is being done by the
Government or the Ruling Party.

Therefore, the official machinery is
utilised fully. I can understand if Shri
Nanda lays down a rule to thig cffect. He
is talking of a code of conduct for the
legislators and for government servants.
Let him have a code of conduct for the
ministers saying that during the elections
no minister will go on an official tour, no
officer will accompany the minister and no
promises will be given to the people during
the elections that this and that would be
done. Any promise given atr the time of
elections is nothing but corruption. If
such a procedure is laid down, if such a
standard is there, one can understand that
really we want to establish certain tradi-
tions, certain conventions for free and fair
elections in the country.

They say no constitution in the world
provides for these things. But no constitu-
tion in the world provides for Preventive
Detention, no constitution in the world
provides for Defence of India Act, no con-
stitution in the world provides for emer-
gency for four years. The very fact that
you have not agreed to revoke the emer-
gency shows that they want to utilise the
emergenry for the sake of elections and
people will not be free to express their
opinion. Even with regard to the Defence

of India Act you want to have restricted
use of it.
Therefore, officials, jeeps, aeroplanes,

everything including publicity is utilised.
We will be discussing this question to-
morrow. Some of us in this House, you
know, have been repeatedy demanding that
AIR should be made a corporation. That
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is not being done. Even if it is not made
a corporation, sufficient facilities should be
provided to all parties. The Election Com-
mission has called a conference, which we
will be attending tomorrow, to decide about
ithese things. But already the Congress.
Party has come to the decision that if any
chance is going to be given to other par-
ties, the Congress Party must speak first
and the Congress Panty must also speak
last and they will give reply to everybody.

That is not fair. Is this the way you
want to provide all parties equal oppor-
tunities in the elections? If you want to
have a parallel, take the case of the United
Kingdom. When Mr. Attlee, who was the
Prime Minister of Great Britain resigned
and gave a call for general elections, when
he went for his election campaigns he did
not take his official driver with him, His
wife used to drive the car. And whenever
he was going round, it wag not the officials
but the party members who were arranging
meetings.

Shrl Tyagi (Dehra Dun): In our country
also the officers do nat attend the election
meetings.

Shri Surendranath Dwivedy: Officials go
and do everything for the Ministers. I do
not know whether Shri Tyagi attended the
Bhubaneswar session of the Congress. Did
any single Congress volunteer do any work
at that time? No There was practi-
cally no single Congressman at the lower
level. All the work connected with the
session was done by the contractors, officers
or bolck officers. These are the people who
work and organise meetings.

Shri Tyagi: I am talking of the election
meetings. The officers do not attend the
election meetings.

Shri Surendranath™ Dwivedy: I agree that
no officer attends the election meetings.
No officer makes an election speech either.
But the officers who accompany the Min-
isters make promises to the people, to the:
villagers here and there. I am sure that
Shri Tyagi will not deny this. He might
have also done that.

In this country the ruling party has not
set up a standard which will evoke con-
fidence in the people that the government
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machinery would remaimn neutral and in-
different, so far as the general elections
are concerned, Since that has not been
done, it has become necessary to make this
suggestion,

1 know that under the law the Govern-
ment servants cannot take part in the
election campaign. The law is there. Eelec.
tions are held and we are all the elected
representatives of the people, I must also
congratulate the voters for, in spite of all
the malpractices, it is possible for at least
some of us to come here,

Shri Nambiar: That is like a camel pas-
sing through a needle.

Shri Surendranath Dwivedy: Even if
opportunities are given to the people to
expresg their opinion, or give their verdict,
as happened in the case of Kerala, action
is not taken on the verdict of the people.
In Kerala the Congress Party was reduced
to a minority and there was absolutely no
chance of its forming a Government even
by taking others by hook or crook. Onmly
an opposition party could have come to
power. So, instead of following the demo-
cratic principles, the Assembly was not even
convened so that the elected representa-
tives could express their opinion whether
they want a democratic government to func-
tion there or not,

At the present moment, we know what
is happening in the country. The elections
are approaching. The people are comp-
letely dissatisfied. This Government is iso-
lated and is unpopular with the people
because of the various measures it has
adopted. But, at the same time, people
have a fear that they will be punished if
they do not vote for the party in power.
Already, Shri S. K. Patil has warned us that
the elections will be postponed. Of course,
he has corrected himself by saying that he
did not suggest that the elections should
be postponed. Whenever the Ministers make
speeches, it invariably happens that they are
not correctly reported. I do not know why
every time the press misrepresent the Minis-
ters by wrongly reporting their speeches.
So, as usual, Shri S. K. Patil has come
forward with a correction saying that he
did not say that the elections should be
pestponed, that he was speaking in Hindi
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and that what he said was that probably th= -
elections are not going to be peaceful.

This shows the way the mind of the rul-
ing party is working. They will use all
sorts of means to see that the eections are

not peaceful, free and fair.
fear.

That is my

That is why they are creating an atmosp-
here like this. They are being challenged
in different States and I have no doubt
in my mind that the strength of the Con-
gress Party in Parliament will be reduced.
In many States the Congress will face ser-
ious challenges and in somé of the States
there is no chance at all of the Congress
Party coming into power. That being the
situation they “will try their utmost to ulti-
lise the Government machinery to see that
people do not express thélr opinion freely.
Therefore to be fair to everybody and all
those who believe in democracy, it will be
very fair for this government, for Shri
Nanda’s sadachari government to resign
voluntarily and say, “For the next general
elections we are doing this”."

Shri Tyagi: Do you think that the De
fence Minister should resign? What will
happen if there is an attack from outside?

Shri Surendranath Dwivedy: Our army
will be there; our command will be there
and the President will be there who is
the Supreme Commander of the defence
forces.

What I am suggesting is this. Let the
Constitution be amended. Let it be provid-
ed in the Constitution that three months.
before a general election the ministry should
resign. I want it both for the States and
Centre but I cannot pass a verdict on the
States; therefore, I have not embodied that
in the Resolution. Unfortunately, in the
Constitution, although tlrete is a provision
for Governor’s rule  in fhe States, there
are no powers vested in the President to
take 8ver the administration if such a situa-
tion arises. I think, they should have no
objection to it because, as you know, it
is not on account of the breakdown of the
Constitution. Now they invoke President’s
rule as they have done in Punjab because
the Congress Party was not in a position,
in spite of its majority, to camry on the
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administration. If that isso, I think, they
should agree that we amend the Constitu-
tion and give these powers to the Presi.
dent. There is not likely to be a break-
down of the entire a@ministrative machinery
as Shri Tyagi wanted to suggest. The
President will take over the power and dur-
ing the elections there will be no govern-
ment as such belonging to any party in
power. Then alone. elections can be free
and fair.

Dr. M. 8. Aney (Nagpur): Can he expect-
‘ed to be free.

Shri Surendranath Dwivedy: This coun-
‘try will utimately, as I said, as we did when
we had the freedom struggle, set a pattern
and an ideal before all the democracies of
‘the world.

Mr. Deputy-Speaker: Resolution moved:

“This "House is of opinion that the

Counci] of Ministers should resign 3

months prior to every General Election

and necessary constitutional provision
should be made for President’s rule
during that period.”

Two hours is the time allotted. Hon. Mem.
bers will take five to six minutes each.

=t ST T (ITHAT) ¢ 34A-
E WEIRA, WA d€F st gE
aq fg3dr ¥ 9 wAT 49w F ATy
afeqa faat & ot fodl o gfeesior
¥ gga Ad) fEar a1 gwar) dan fw
IEM gT Fa1, gfaar & feer 3w &
Tq A &1 wriqara fway afqgra ¥
T &1 ITHT Fg faw A ¥ fF
fergeata ST 3w ¥ Ww qA17 F AW
RE T3 FIFT AT Afaees so aamr
W g [T AT JATT EI ag AT
W AT N, Ha A @ AR Wi
gt g fegeaTa ¥ @ISy & At
T R AT  TwAR g ¥ 2
g foar f5 fergema 9% fame
I A SET 20 FUT ¥ FIT AN FAA
T § WIT 9  agt wwifa W w4
FF7 g& AR g g7 ¥ faddraw
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anr faaar I9FT INE 91, 9@ ST
ITHT FI9 41, I9+ fgara § gt Ja0
{ 3T AT A WA | qTAGE N
AT F IR AT T TF wAET
sera @y &1 gfar & shhara & ar
AT, Fearq wrag fEer ofaardiz
FW TEET FETT F €T F 4w A
T 811 TAT g A oA qATEt
F 9T gL AT weey fgady st #1
aferm 3@ F1 Fwra a1 gwiw
T AT &1

g @ Gt UL ¥ sfqwatg 1
gwTa g1 gt § faadr W gen-
atfad MFR ST &  97ar F a7
JFAT &, F8T F ANT I Ry @ F
st faeara sFe F@ & @1 33F @ra
aqdt 1 g AT § U5 FHa q@r
TOGAT, FOAT A1 7 & AL Fg /=T,
g ITF g9 &1 fRay ga7 waq @
TqHAT &, ST 39 T&aTT &7 @AY &, A7 77
I 9% a9AT § % ;M F oA F1 a2
7 3, zafay {® a1 & @ oy
JATAT { TETHRTA F4, 94 TAIT 1
T 0 AR 39 g9 F afq
fanit Tt & WRIT Y AT AT 2T-
gt Faml A gag ¥ §, SAEY
gt agt fagr I, ST gg 0w
frog &, feY 99X F quda &
qTaF qG |

wfaar F faafor #27 atai ¥ g9
1T 71 Aggw fwar f& qa1q *71 FI7
TF TEY §ET, UF AF HST F gra A
T arfey s faome g1 0 @)
fergeaTa FT Toaw FHWE I IE©
Y we9T § W ag @Y ara ¢ fr saw
At S FTH FE T G &, T @A
A & D &1 e faew AW A
ITE ¥ g T T W) gAR
AR qEEl ¥ 59 A F I W
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faar & % T30A FAGT FT FT7 T
quea w7 e, g wr ¢ e aw s
AT AT A A | agi AF 5 § qmaan
g f fafem wai § oo witow &
St qaTT AfEFrd (/R qrfeu)
Y & S FTH F 41 A WY gWIX
e qee A fReY wH1 FY frwTam
F& 1 g, aESR W o a0
PERT AfFET A v § ag N
ST FT @ETA FASTY gaT )
zafmd & g glawifat 7 e
FHWA F AT g ge foa oo
W & AT T w1 AT g, IAE
gfar w= # woiar #1 7E § wR agr i
JHET Y §

3TTeaE wgEd, FeT mr § fF
ZUTF 27 F qATaA F7 fawTy wiasy &
7 P, 34 ara & fay 980 @ T
IATq &F qgw galdr A1 gy qfwd §,
Al T AT AT £ AT F9g 41 §, I
it % [T wifgd 1 fegwra § wor-
A, qTaE 39 ald & {5 ofom? & A<t
% foa G #Y a1 a8 W &, sEw!
3G g, AT AW A wATT FF fawg
qET & qE U R A I ET A QY
@1 & 9 fow avg ¥ gw AW X faes

A AT H AT F1 @wlew (747 §,

IHY g9 q0G &1 W0 ghvat A fe
g fE fegmra # goma famm
AT F AT QT | 47 19 gEr gy
2 ¥ afz wrq @l & i w9 ager
weft afkag & 4Ei A guIk W
F STo g7 w@aEal F1 S THIT
FT GIU FIIAT ) AT HIAAIG qI
T &1 frgea § Auw gaTETw 29
ag gifas =@ a1 *ifow Y § &5

FET &Y T0F § T S 21

IR TG % 70 o fagm afkag &
AT ¥ A6 F @ERiE #0g
FFAT & — U ATG &9 FT 91 @R
T ST § F4T e, ﬁw@ﬁmr
13%0 (ai) LSD—8
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faar atg ... ..

Y Tt SR fer fafaeex
FTATHE

= s T 9 ag a8
Fgl o1 a&at 5 W ¥ 919 =
T g1 & A frrorer g EiaT & - <
gl F M AFAT | IRiT A F
o g &1 g1 fFar T@1-—- gq @
A gATT 9 FT 7Y §, FfFT g qwt
F *gY 7gt a@r {5 g &1 w@er fa
FAE SAREIT & 97 § fody @17
Sqegde amfeaT 3 fwar g

AR | FT FONWA JA AT
qATq 9N F a1 9o 48 @t € fF
FAAT FT THAT TAHT AT AGY AT &,
A ag g THIL FT u% #Ax fo*raa
&I & fEgars s@T [T@GT {1
ST, Sat f& =i Fw, tog 39
#1 wide Tadt @ | a8 awaa ¢ i e
T F e ¥ wraT $1 anr srg 1 e
oY Srgt q¢ fow qE &1 wwe w1 g,
IAF AwET FA &, WX AHIR
Y AVE T TR ST AT FF TFTT
Faet =7 gt 9X AL AT @FAT AT |

afay, Sureme wgew, afe &
Rifc d@ma s @ g ar 7
a1 a3 atet § WK A & sragtE
g AR A 7@ TTa A wOa wA
arar 1 safad & gast fadw @
g W oral Fq1 g fF ggm ¥ @l
e ST a0 F30 1 T IH6TFT
wmmram%wﬁmaa@
grar e

Shri H. N. Mukerjee (Calcutta Central):
Mr. Deputy-Speaker, 1 shall be very brief,
but I have no hesitation in supporting my
hon. friend, Mr. Dwivedy's Resolution.
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I recognise that we are criticising our-
sclves to a certain extent when we say
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that a Resolution of this sort has become
necessary in ‘the conditions which prevail in
our country. But a certain amount of self-
criticism is absolutely essential. If we had
any pretension to Sadachar, if we are go-
ing: to be determined to behave properly,
we have got to criticisc oursclves and find
out our own defects and try certain remedies

which ought to be incorporated in
practice.

our

What Mr. Dwivedy

suggests is simply
this.

things ‘have come

the processes of clections which
have been held so far and because of the
very patent fact of the administration being
in a position to influence the elections in
their own favour, it is desirable in the in-
terest’ of our people that the Government
Party comes forward to accept this proposi-
tion that a provision is included in our Con-
stitution which would enable us to have a
three months’ period of time prior to elec-
tions when the Party would
not be in the position of power but thc
administration would be conducted by the
President’s representative.  This is the only
sclf-denying ordinance which the Resolu-
tion requires the Government Party to lay
upon itself. We say so because there is
no deénying the fact that undue influence
is actually brought to bear upon elections.
Tt is not only because of the support whith
the Government Party gets from the big
money interests; it is not only because
those who have black money in their poc-
kets have to part with some of it in order to
win their friendship with the Government
Party, as was scen in the case of presenta-
tion of nearly Rs. 65 lakhs or so to a
person in Uttar Pradesh; it is done openly,
deliberately, and the Finance Ministry here
or any of its agencies, has never come for-
ward in spite of the matter being mention-
ed in the Hquse to-tell us what kind of

asteps they are going to adopt. Thyt kind
of liaison is there all thc time betwecn big
money interests and the Government......
(Interruptions) .

Becausc certain
out in

Government

Shri K. C. Sharma (Sardhana): That has
nothing to do with elections; these Rs. 45
or 65 lakhs hdve nothing to do with elec.
tions.
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Shri H. N. Mukerjee: Certain people in
U.P. expected to get Rs. 65 lakhs but could
not get Rs. 65 lakhs and could get only
Rs. 45 -lakhs Is that the justification? A
sum of Rs 45 lakhs is big cnough in a
poor country like ours. ‘If any Congress
meimber comes forward for the collection of
Rs. 45 lakhs from sources which remain tax-
frec, I am very ashamed whichever party
itis...... (Interruptions).

*

Shri K. C. Sharma:. My hon, friend’s in-
formation is wrong. The facts given by
him are totally wrong. Congress has noth-
ing to do with it.

Shri Nambiar: The income-tax-falas can
go and collect.

Shri H. N, Mukerjee: Becausc of all these
kinds of things which Congress representa-
tives indulge in from time to time,- we
lose our patience. Corruption is rampant
in the country and political corruption of
the sort which is suggested by the kind of
transaction which took place in -Lucknow
the other day is rampant; I am ashamed
of as an Indian and not as somebody op-
posed to the Congress party.

As I was saying, it is not merely the liai-
son with big money which ig the only fac-
tor—that will continue as long as class
differentiation continues—but there js this
other factor of the malpractice involved in
using Government influence. I would say,
if I were Government and if I had any pre-
tensions to sadahar, that if one single ins-
tance of the sort which was quoted by Shri
Surendranath Dwivedy cannot be rebutted
conclusively, that is good ecnough evidence,
as he has said; and he has said it is on
record in the judicial investigations which
were taking place“at some point or thel
qther that the Chicf Minister of 2 State
had telephoned to the election officer at the
time of the counting of votes and had post-
poned by force ahd prevented the announce-
ment of the result and it was only because
ot his having been present .there and hav-
ing insisted that the declaration must be
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made that the clectoral officer yielded and
he had to pay the price by not getting what-
ever rewards he might have expected as a
Government servant. Any one who has any
pretensions  to sadachar should be good
enough to condemn the whole thing and
say that it is not moral.

Some. Ministers might behave decently
and they may not take their staff along
with them at clection time when they carry
on their campaign. 1 do not say that all
the Ministers behave badly and they take
their own officers who go about making
promises and thereby consolidate support
for their master, but it docs happen to be
the casc that generally people see the Minis-
ters accompanied by these officers and they

. do go about taking advantage of their posi-
tion. It is a.sorrow and shame for us to
have to say these things, because the Minis.
ters are our own pcople, ‘and if they mis-
behave, then naturally when 1 attack them
1 also attack myself; but that is why I say
let us be self-critical for a little while. No
harm will be done, and the heavens would
not fall if for three months or so before
the general elections there is President's
rule all over the country. If in a parti-
cular Stale they can hold elections during
the President’s rule and then either abide
by the verdict of the electors or not—they
have done it. and it has happened  in
Kerala and other places—if that can hap-
pen in the casc of some States, no harm
would be done if there is President’s rule
in all the States for threc months prior to
the general elcctions. There are nationally
accepted policies which the President as the
interim officer in charge of everything would
be pursuing. If something happens, if an
emergency ariscs at any particular point of
time, naturally. some steps can be taken,
and that is why T say that there is no
particular difficulty in accepting this re-
solution......

shri R. 8. Pandey (Guna): Will there
have to be a vacuum in the country. Sup-
pose the Chinese attack us during that time,
who is going to defend us? Are the govern.
ment servants going to defend us?

Dr. M. S. Aney: It is us to the Govern-
ment to take whatever steps are necessary
to meet the situation. A
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Shri Nambiar: There is no vacuum.

The Government js there. Only the Con-
gress Ministers ought not to be there. That
is all. :

Shri R. S. Pandey: Government servants
generally vote against the Congress and in
favour of the Opposition parties.

Shri Tyagi: As an alternative, suppose
misuse of Government power by either a
Minister or an officer is declared a criminal
offence, would that satisfy my hon. friend?
What would be his reaction to the alterna-
tive? o

Shri Surendranath Dwivedy:
offence.

Cognizable

Shri H. N. Mukerjee: I do not think I
have to labour an answer, because the ans-
wer has already been given by my hon.
friend sitting behind me. That is, for the
time being, an answer, but not a complete
answer to the points which my hon. friend
has  brought up. Shri Surendranath
Dwivedy has brought up a serious proposi-
tion. Let thought be given to it. I shall
be quite ready to discuss informally what-
ever other arrangements might be made in
order to make our elections more free and
fair. But here is a suggestion, which sug-
gestion you ought to consider. In view of
these allegations in regard to corruption and
all that, let the Ministers concerned make
up their mind and have a self-denying
ordinance applied to themselves for the
time being so that they can rebutt the
allegations. What we should be concerned
about is this. The entire country is talking
about corruption. It may be that the
people are magnifving this phenomenon.
But who is going to take the plunge and
make the country sce the light in a
different way, in a more morally clean
agpmpsphere? Who is going to do that?
We have not a Mahatma Gandhi today to
give a call to the country and to do
something which would cleanse our atmos- |
phere of all the dross which has accumulat-
ed during the last two decades or so. What
are we going to do about it> Here is
something, a break with the past, a change
in the Comstitution and an offer to the
Ministry to do something moral. That is
a matter which surely in a country like
ours we should consider very favourably.
Therefore, -1 suggest that here is a
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proposition which is made very seriously
and which should be given earnest consi-
deration by the Government, and support
it.

Shri A. P. Sharma: Mr. Deputy Speaker
I rise to oppose the Resolution. In this
country we have had three general
elections. What has happened during
these three general eleciions? Even accept-
ing the hon. Mover's argument, how many
such cases have been found out of the
total number of seats involved in
parliamentary and assembly constituencies?

The real reason for moving this Reso-
lution lies elsewhere. Shri Dwivedy has
got good supporters in Prof. Mukerjee and
perhaps Shri Nambiar. Why have they
come with this Resolution today? We have
to analyse that. Up till now, they have
been ‘trying to create a situation in the
country whereby they wanted to prove that
the Congress Party has lost its popularity
with the masses. They were going on
talking that in the coming general elections,
they would be creating a situation whereby
they would be able to form alternative
governments by combining all kinds of
forces against the Congress, forces dia-
.metrically opposed to each other. Now
as the clections are nearing, they are
realising that their tactics have not succeeded

and will not succeed, particularly in the

coming elections. That is why they want
to make one more attempt to create
confusion, to create an impression in the
country that the present arrangements are
not impartial and they want to have
impartial elections.

Yt you look at the points raised. Shri
Dwivedy has proved by his own statement
how he has exercised influence on a
particular officer to declare the result against
the influence allegedly exercised by the
Chief Minister. This goes to show that
Shri Dwivedy had been ' more fhfluential
than the Chief Minister.

There is no question of exercising
influence or tilting the balance in favour
Congress party candidates or any other
party candidates by Government officials.

An hon. Member: Take the Dandekar
case. '
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Shri A. P. Sharma: A large number of
people have been returned hcre and are
in the Opposition. May ! know how did
they come to be elected, if official influence
is exercised in elections?

Then they talked about Ministers, and
said that they go round during- election
time and exercise their influence, making
promises and using government officials.. So
far as this point is concerned, Shri Tyagi
interrupted at that time and answered it.
I have personal experience of one such
election. In my district, there are four
parliamentary constituencies. Two of the
candidates were Ministers at that time,
but we did not see anywherc any influence
cxercised by them. As a matter of fact
Ministers had to face more difficulties at
the hands of these Opposition friends than
ordinary members of the ruling party.
Thercfore. to say that Ministers exercise
more influence is absolutely incorrect.

Then what is going to happen during
these thrce months? I am seaying this
because they have said that some work
starts which had been neglected so far. If
some work is started during that period,
what is wrong in that? Do they want that

"during those three or four menths nothing

should happen in the country and no
progress should take place?

Therefore, all these arguments are
nothing but a cover to hide their short-
comings or weaknesses in the coming
general elections.

I will deal only one more point and
conclude. They have said that there will
be no free elections if the Government
does not resign during this period. During
the last three general elections, when the
Government was there in office, during the
election periods, what was the difficulty of
the opposition? People on the opposition
side are in a more advantageous position
than people on the Treasury Benches,
particularly in the labour field. Whenever
Government concedes some right to the
workers, the opposition people say they
have been able to snatch it for the workers.
It nothing is given, they blame the Gov-
ernment. For whatever good is done, credit
goes to them. If something.is not dome,
the blame comes to the ruling party.
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So, this resolution moved by Dwivedyji is
not a correct move. He has also not found
out the correct supportbrs. How has Mr.
Naimbar come to this House? He knows
the place fiom where he comes and what
influence he has got in the labour field.
In spite of that, if he has been elected
from that area how could it have becen
pussible if the Government wanted to
exercise its influence there?

With these words, I oppose the resolution
which is not only inopportune, but also
ill-timed.

Shri Ranga (Chittoor): Sir, I
prised at tiic heat my hon. friend has im-
ported into this discussion. It is only too
true that it is in spite of all the efforts
that our fricneds have made from the
ruling party that a few of us have come to
be returned to this House. It is not be-
cause of any generosity or impartiality or
real spirit of state sportsmanship displayed
by the ruling party that this small opposi-
tion has come into existence in this House.

Would it surprise you, Sir, to learn that
in spite of the cfforts that they had made,
some of us have somehow or other managed
to please God to be able to come here?
They have kept got more than 70 per cent
of our electorate completely illiterate and
ignorant. On the top of it they have uti-
lised the symbol of two bulls. As if these
advantages were not enough, they had a
third advantage.  When we started our
carecr as independent India, we had only
one party. So far as the democratic forces
were concerned we were all united. It was
only from out of that that some splinters
tricd to go out and it was easy to smother
ot silence them and put them out. They
tried their worst and in spite of that, the
splinters slowly took fire and began to take
some shape. That is what we sce here to-
day, after three general elections and after
all this trouble we have gone through.

In my own by-election, as many as 22
ministers including one from the Centre—
no less than the man who was second to
then Prime Minister, I mean the Finance
Minister—and Ministers from your, State
of Mysore, and Ministers from Madras, the
State of the Congress President. All the
22 Ministers went in a procession in Chittoor
town. Just think of the influence, the fear,
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the pressure, they brought to bear on the
people. Is it not a fact thay when Mins-
ters go about electioneering, their officers
also are there not very far away, within
their call and reach? In the various bye-
elections, oders were signed by these people
and decisions were being taken by the
Ministers in order to spirit away Govern-
ment properties and Poromboklands.
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Is it also not a fact that for lakhs and
lakhs of rupees that were due to sarpanches
and small contractors for works that had
been done, for works that were half-finished,
for works which were not even done at
all, orders were passed immediately, check
measurements were made, orders pased and

" money disbursed, of course through their

officers, to all these people in order to
satisfy them and make sure that their votes
went to them? Is it also not a fact that
elementary schools were turned overnight
into middle schools, middle schools were
overnight turned in to high schools and in
one or two places, in my own constituency,
they were turned into miniature colleges.

Shri A. P. Sharma: That shows progress.

Shri Ranga: These things were done under

orders passed by Ministers. All these were
being done under the aegis of the Ruling
Party. As if they werc not satisfied with
all these things, they utilised even their
Governors, and onc Governor came down
there without any sense of shame into my
constituency and carried on canvassing. I
wrote to him a letter saying that he should
not do it. He quitely went back and did
not care even to give a Teply to my letter.
These are some of the unholy means that
arc being used by the Government.

Dr. M. S. Aney: Unheard of.

Shri Ranga: They are heard of here in
this country. They might say that a demand
like this had never been made in England.

“In England there was never a democracy
based upon 70 per cent of the voters being
illiterate and ignorant. In England we
never come across a large number of minis-
ters going about in the shameless manner in
which they are going about here in order
to carry on their own canvassing by pros-
tituting governmental authorities for the
sake of gaining votes.
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In the face of all these things, there are
rules. What is the use of the Rcpresenta-
uon of the people Act. It is a nugatory
piece’ of legislation. It is a  dead-letter.
They use the jeeps. Only the other day
they have admitted that at long last they are
going to be sanyasins and they are not
going to use the jeeps.... :

Mr. Deputy-Speaker: The hon. Member
should try to conclude now.

Shri Ranga: What is the time allotted.
Sir? .
Mr. Deputy-Speaker: Two

hours, and
there are about 15 speakers, :

Shri Ranga: Give a Iillle.more time, Sir,
because this is an important resolution.
With these Bells, Sir, it is difficult for me
to proceced. These Bells are also part of

* their  canvassing  (Interruption).- They
would like to use them, I am not saying
this about you. There is nothing that they
would not stoop to Jeep, vans, lorries
and all of them are being exploited by
them. When we go to the patrol banks
even petrol is not being made available. In
one place all bicycles were monopolised, at
another place all jatkas' were monopolised.
There was no conveyance for us. What is
even worse, in many places....

Shri A. P. Sharma: That is done by the
Swatantra Party.

Shri Ranga: The President of their party
was seen in the Madras Corporation elec-
tion going about in his car and distributing
money without any sense ‘of shame. This
is the level to which they have brought
down India’s democracy. That is why
India’s democracy is something unique, un-
ique, in the sense that it is no democracy
at all. It is a ‘“name-sake demecracy”
which is being utilised for dictatorial pur-
poses by this totalitarian party, this Con-
gress Party (I'nterrupliom).

Here what do we see in the press? The
Indian press is so much overawed by the
ruling party that it has begun to report
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the speeches made by the Congressmen in -
the executive of the party, in the gencral
body, in the AICC and Working Commuittce.
All the speeches made in these meetings are
reported. It never used to be done when
I was in the working committee. It was
not done when Mahatma Gandhi was alive.
Now they are reported and given wide pub-
licity by the press. Why? Because, the press
has also come to realise the fait accompli
that the only party that counts is the Con-
gress Party and no other party counts.
Therefore, they provide the widest publicity
to their meetings. And what sort of meet-
ings do they have? In their meetings they

make speeches, hating each other, criticising
cach other.

Shri Tyagi:
opposition.

We do not iate even ihe*
We do not hate you.

Shri Ranga: Some of them hate cach
other more than they hate us. Now. what

do thcy do? It is a sight for the Gods
1o see.

The press itself gives them so much of
publicity. All the executive committee re-
ports are published in the newspapers in
detail. All their speeches in the party
meetings are published and the opposition
is ignored. And what sort of democracy
have they got within the party? They cri-
ticise each other in the party meeting there,
and then the same gentlemen come here
and support this Government. They are
much worse than actors in a theatre. They
have no sense of shame. The same man
plays the role of Harishchandra and then
the other role of the villian of the piece, a
third role of the adulterer and the fourth
role of Lord Ram. This is the sort of
people that we have today got in the Con-
gress Party. They are playing so much of
mischief at the polls in cvery election. If
some of us have managed to come here,
it is by, what should 1 say....

Shri Tyagi: Through personal influence,
not on account of the party.

Shri Ranga: .. it is in spite of ai! these
troubles. Let these troubles be removed,
let these people be removed from positions
of power, let there be President’s rule at
the Centre and Governor’s rule at the
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States and let there be equal chance and
vpporturities for all the political partics
. 0 go to the people and place their view-
points before the public. Then we will
know what will happen. Insicad of these
370 members' of the Congress Party, after
the next elections there will not be cven
200" Members of the Congress in the Lok
Sabha, if there is President’s raj during the
elections.  “milarly. if these
Raj in thé States, I am sure that in a
majority of States the Congress Party will
find itself in a minority. That would be

s Governor

a very good thing indeed for the Indian’

democracy.

If my hon. friend veally wants dcmocracy,
if his party members are prepared to display
one-tenth of the moral * courage that we
have displaved by fighting and opposing the
Congress in the elections, the biggest and
the most powerful members of the ruling

party, then T can assure them that T would -

be prepared to applaud them for being real,
genuine democrats; but not so long as they
continue to enjov the unearned profits and
gains that they have been getting from
unscrupulous exploitation of our clectoral
system. \

Shri D, C. Sharma (Gurdaspur): As I wag
sitting and listening to the very powerful
and forceful specech of the Leader of the
Swatantra Party, 1 asked myself onc ques-
tion. Was he paving the way for a brighter,
more healthy, more stable democracy in
this country or setting the stage for dicta-
torship in this country? On reflection, 1
<ame to the conclusion that all those gentle-
men who are going to support this Resolu-
tion are in their sub-conscious mind, cr in
their super-conscious mind, the admirers of
totalitarianism and deteractors of dcmo-
cracy. If you give up the democratic process
for thrce manths, what prevents you from
giving it up for six months, one year or
five vears? This is the thin end of the
wedge by means of which they want to in-
troduce a totalitarian regime in this country;
they want to introduce an authoritarian
kind of behaviour in this country. I think
that they do not understand what they are
talking about, by what road they want to
fcad this country, what they mean by
saying aii that they are saying.
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Professor Ranga is a very dear friend ot
mine and I can tell him that I love him
much more than any member of the Cong-
ress Partv. He defeated his own proposition
cut of his own mouth. 22 ministers went
to defeat him and one Governor went to
sec to it that he was not elected. 22 minis-
ters plus one Governor, in other words, 23
high dignitaries of the Congress, could not
deteat this Apcllo, this Hercules of Swatan-
tra Party. If 22 ministers and one Gover-
nor could not defeat this Herculean hero
of the Swatantra Party, I do not think what
influence these ministers and governors can
exercise. Therefore when it comes to elec-
tions the infl e of these mini and
governors is almost equal to the influence
of the person who is fighting the elcction
and I think the ministers do not count in
the elections; the governors do not count in
the elections. It is only the personality or
the person that counts. It is also the policy
of the party that counts. It is also the
good work donc by the party that counts.
Therefore I think all this talk about minis-
ters yielding influence and officers doing
this thing and that thing is wide of the
mark. They do not carry any weight with
anybody.
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Shri J. P. Jyotishi (Sagar): That is
conclusive proof that ministers do  not
exercise their power during elections.

Shri D. C. Sharma: We have had three
general elections and what has been the
result? There has been a progressive in-
crease in the number of opposition parties
not only at the Centre but also in the
States. What does it ghowp

Shri Tyagi: It jmust stop now.
Shri Nambiar: Despite that.

Shri D. C. Sharma:*If our ministers were
so inflyential, if our governors were so in-

. fluential, if the officers were only rubber-

stamps in our hands, I think, thcre would
have been no opposition; there would have
been no person to oppose us and to bring
froward such Resolutions. But the very
fact that the number of members of the
opposition parties has been increasing at
the Central level and at the State level
shows that always the clections have heen

e
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[Shri D. C. Sharma]
fair and free and you cannot say anything
about them.

Then iy hon. friend was talking about
money being passed. He was talking about
all kinds of scrvices,

Shri Tyagi: Our party has no money.

15.59 hrs.
[SHRI P. VENKATASUBBAIAH in the chair]

Shri D. C. Sharma. I can say one thing
and I say this with a full sense of res-
ponsibility that nobody, whether he is con-
testing an Assembly seat or a Parliamentary
seat, can afford to pay mqney or anything
under the Representation of the People
Act. We may not have done any good in
this country; we may have made any mis-
takes, but one thing we have done and that
is that no money can purchase any vote
for the Assembly or Parliamentary clections.
1 think, this is one of the great advantages
that our Representation of the People Act
has done.

One more thing and I will sit down. You
look at me as if you want to frighten me.
1 am a small man; please do not frighten
me.

My friend was siying that the Chiel
Ministers go to these public meetings and
make promises. I think, if a Chief Minis-
ter goes to a public meeting at the time of
clections or if a Minister goes to a public
meeting at the time of elections, and;
makes any promises, it is the worst way of
challenging the candidate who is standing
against him because any promises made at
that time will come under the category of
unfair practices under the. Representdtion
of the People’s Act and the candidate oppos-
ing will take advantage of it and will see to
get his election set aside.

Do you know that many of our Ministers
are defcated? How are they deftated?
The then Minister of Information and
Broadcasting was defeated by a Member
of the Opposition. One of our other
Ministers, the Minister of Petroleum and
Chemicals, was defeated in the 1957
General Elections. So, our Ministers are de-
feated, we are defeated and you are de-
frated. and. therefore. if you are defcated
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in larger numbers than we, that shows
that our voters are very intelligent, they
understand what the issues are and they
know which way to vote.

shri Tyagi: Our voters are wise,

Shri D. C. Sharma:. Our voters, even
though illiterate, understand things much
more than the literate voters of Western de-
mocratic countries. Therefore, 1 think, it
is useless to speak ill of anybody and to say
that three months should become a vacuum
in democracy and that three months should
lead to one year, from one year to two
years, from two years to three years, from
three years to four years, from four ycars
to five years and so on and in the end
there should be a totalitarian regimc in
this country and there should be an end
ci democracy.

Shri Nambiar: Mr. Chairman, Sir, the
mover of the Resolution has very ably pre-
sented the Resclution and I welceme it
and, I think, if the Congress Members onr
the other side have got any sense of fceling
for democracy, they should certainly accept
this Rcsolution

Mr. Chairman: The hon. Member should
try to finish within five minutes. Another
Resolution is also to be taken up today.
He should be as precise as possible.

Shri Nambiar: I will try Sir.

After all, the argument on the other
side, as I could understand, is that we,
on this side. by moving the Resolution
like this, want to create anarchy and
chaos in the name of the resignation of
the Council of Ministers just on the eve
of the General Elections. Our intention
is not to create anarchy or chaos or any
vaccum in democracy.

So far as the Centre is concerncd, the
President is there and he can ecven, if it is
necessary, nominate a caretaker Govera-
ment with one or two Ministers to run
the Government. (Interruption) I do net
say the Ministers who arc already there "
but some others—even those who bave
resigned can' come; Mr. Tyagi can come
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back as the carctaker Prime Minister of
India for three months during the election
period.

Shri Tyagi: 1 think, I am inclined to
agree on that.

Shri Nambiar: What we mean is that we
are not at all thinking in terms of any-
thing that will harm the strengthening of
the Government or the defence of the
country or anything like that. Let them
not labour' under that and put forward
. guments to deny this reasonable demand
from this side.

Sir. 1 would like to point out one
instance which will convince the force of
our arguments. What happened just on
the eve of the Kerala elections? On the
eve of the elections, the Central Covern-
ment ordered the arrest of all rhe impor-
tant leaders of a particular political Party
in Kerala and throughout India—I mcan,
the Communist Party—and the Home
Minister announced on the radio to the
voters that these are traitors, that these
people are indulging in  anti-na‘ional
activities and that he was giving an oppor-
tunity to the voters to denounce them and
to sce that Lﬁey are not elected. He said
“those persons from the jail could file
nomination papers and that is allowed
under the Constitution and I am going to
allow it for the reason that the people will
vote them down and show that they are
traitors”. In that-way, in a most obnoxious
way, in a most hcinous way, he had gone
to the extent of putting us all in jail and
talking on the radio and going about the
country saying that thesc people are iraitors.
He gave the challenge to the voters and
the voters accepted the challenge and taey
replied to Mr. Nanda that Mr. Nanda was
acting against the interest of the -ountry
and not we. Even after thc verdict was
given, because they had the power, they
misused the power in such a way that they
did not even convene the Assembly; the
members were elected and their names were
announced and gazetted, but they were not
allowed to assemble even once to show
whether they could form a joverntnent or
not. The unfortunate thing is this: the
government here gives the orders that the
Assembly was dissolved Th® Assemhlv,

SRAVANA 28, 1888 (SAKA)

of Council of §872
Ministers prior
to General
Elections (Res.)
which did not assecmble at all, was dis-

solvedl What was there to dissolve? Dis-.
solving a thing which did not cxist at all?
Such a most undemocratic, most totalitarian,
and most pernicious thing was committed
and they call themselves democrates.

Mr. Chairman: He may try to conclude.
Shri Nambiar: I have only started now.

Mr. Chairman: He might try to finish.
Only two hours have been allotted for this.
I will request him to finish it in two or
three minutes.

Shri Nambiar: I shall do my best.

Only after seeing such an undemocratic
activity on the part of the Government, we
on this side fecl justifiably and rcasonably
and not out of malice for them; lct them
bave their sharc. If the people of this
country want to elect Congress again To.
power in the Centre and the States, let
them elect it-and we shall abide by the
decision of the people. We, the Opposition
members here, have been living as Indian
citizens under their Government for the last
about 20 years; we never hesitated. Now
let them have the same patience to be ruled
by the other partics—other than the Con-
gress; let them take the challenge.

‘While the Communist Party was in power
in Kerala for 28 months, there was a by-
clection in Kcrala at Devikulam. The Com-
munist Ministers stated openly that they
would not go to Devikulam and purticipate
in the clection campaign at all and none of
them went there. That was a crucial elec-
tion and that particular seat was 'o’decide
the Tate of the Communist Government;
despite that, none of the Communist
ministers went there whereas—I am ashamed
to say—Ministers from Madras State went
to Devikulam; Mr. Kakkan, the Home
Minister, and Mr. Kamaraj, the present
Presid®nt of the Indian National Congress,
went to Devikulam and campaigned for
Congress when they were Ministers, but our
Ministers in Kerala refused to go. 1, as an
ordinary citizen, went there in support of
the Communist candidate; 1 told our Minis-
ters, “when the Madras Ministers arc there,
why can not the Xerala Ministers go” and
the Ministers replied. “we have decided not
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‘to go”. This was the standard that the
Communist Party set in the country and
'we want to continue that tradition. We
.are here not to do away with the democratic
principle, but we want to establish it and
make the rule of the people real, so that
people can enjoy democracy fully, so that
‘there is an cnd to the misbehaviour of the
few money bags who rely on moncy who
rely on the jeeps of the Government, who
rely on the mercies of the road transport
bus owners; the busowners are being asked
in our State to give money per head per
bus and future bus-owners are promised
licences and money is collected from them;
they are collecting money like the bugs
sucking the blood from the human syston;
these people are extracting moncy in this
manner and are misusing the government
power; these people come and boast, “we
bave got democracy in such a vast con-
tinent”. There is no democracy that is
existing here; it is a sham democracy.
Therefore, let us set up a new. precedent
here. Let them accept it with folded hands;
let them show to the country that they are
prepared to preserve democracy in the
<country.
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woer frar & fF ¥ @& F g
71 wfadi & g SAar 9 AT ITAT
o1 gFar g | afz ag ana fag § s
9 gaH STAAT FT T AUATA § | WY
St & {5 5 3w FY AT A AT
Farem ¥, @ W R
g F4 A A19C AT Ffew fF g
FHAENG F3q0 & g T
gETT F1E AT}, g & W 99 FY
e "0 1 FfFT "wew wew T AR
fad® F1 I 9L @ FLIA F1 Al
A & F G 1 AT T F@l 1T
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R RIT F @ wTT ¥ ag fag
gl & fF 9% g1 F yuieq a1
fafeeed o7 % & 39 R 999 I
qET § | 389 ag 747 fag 4 ar €
& ag S=aT &1 wowtA § ? o wiw
fagr ssego Fo THo AR 1932
F 9T F wWT A F AR I
ZaY I §EC F @9 ¥ 43 AAGA
F AT FY g1 F1 J@T, T Fay
FAATEA F 1T, FAIX F G &1 X
Fe w4 § ? ST qft qfc gear
1 f5 og e um & fF S X
T fFaY qaae %, A< fFa g9
&, T fFl IFTT F7 A9 AT
TANMA F FATT AT | 22 FIF
SET T AT §9 31 A Q9T IV
Zw g1, Fgi Wi F a1y, smaET §
e fqar aeraTe & FATT T SN, TART
g7 qfc qfc gdar 71 1 argT F1
u fagr gaT a3i %1 azey Afq,qema
P ae T & gfwar F gaar
FTAT § A g 7@ Fq & 1F A,
T 7R qgw wfaalfme #1 =
] 371 Afeq zafau f& w9 7 =19
qF | W AU N&Ia A 7@ §
a1 @t ag *fgu s &% avr w1 9
FrEm wfw, | Afoes=d 1 A0
aErea e | ag w9 @Y T )
HF AT FT AT AT AT T@AT [
&Y | THoqTo HT HIT AFT AT AT STt
3TET g, THo TdHo To &g FI AT
T QTN qSAT WIEY g1 | aAr faex

_ 9 7g Ffew 5 & qar #1 9 9%

QE FT T Afgn A9 7T 'R
afT saF1 7Y 75w | o fafaed
FEg 1 TS ¥ wgr fF 22 fafaeed
% g MY | 9gAT 41X 1962 |
o T S gIe T ar e fafred
SR [ FH K a9 gY T | 9 qid-
TR gw ar 22 fafrew g
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afwmmaar gon f& Siwag | @A
@ g T o = 22 fafqees
WY A1 g gy § fE o o
wq fafred Y 9§% a= @1 g2 Q
w7 57 22 fafaed w3 @1 AR
[T | A T FT AT A FaAT S A
arfee f& @9 77 7171 & o s
fistrza wa FU, ¥ W FAT 22 A
sz 40-40 fafqrer zmmr aifs
HITH 93 § TF 7@ | 98 a1 39
grast fag w1 2 f5 gw 9w
Tram &1 Tqed &7 ¢ AfwEw s
g arg 1 ATAAT B ...

ot v - 93 fafqeed TT ST &
fadr gq, a1 9 ¥

Y TR AT IR . HAT ATAAT
2 % T Y 57=8 wreAY § 1 T oY ;4SS
2afaq § {5 gga T St & wrawf
HraT qR HIGT A FAA T T FATA
T 7Y oY AR §9 A 7Y, A0 fEay
qraf § AR F0F, AfwT g W FEE
2| ag ) gt g fE A F1 vg W
o fag & 9 a1 fadd /3 71 9g
g "1 ¥ &, wfax v v s
X1 &, gATX A1 9 TEAd 9E F g
2T WY AT A7 Fq7 § A FRt g 9
HIT WY AT AT & | AT FAT AT 9§
e W & | F6ifE o aF arg W
f& =g FUdr I, W FoF
T §, AL AT 9T I4AX A faan, &
ITTFT IGHT arEar # fF ag &
FA Al awAdr g, O 74T FT 7Y A
SfFs g Ui FEE & w9 F @
#T & Y o fran, afaera fean,
IEF I FEr A1 F 1 gEfAq
1T T 4 FI WA § | T@@d TE
1 FW AT € ? Fa dar gf ? w
@A & 7 U AV HTYEHT AT F947 § |

. s faQfuat &1 gra AfEd
Tg I i § A Al W g,
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qg AR FETIFTC Y §, g o« whaand
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2, & wIed & fF uF A% gw 275 @

#R gad qTF a8 W1 F9 AR &, 7R
g T A7 qHIfAEAT g1 1 gH 395 F
FIT A 7IAT &1 o faar a1, a5%
R g3 ZER @ qiT @A | TF
FZT IET X A, IqT FET ATHT ATAY,
QY At ¢, {67 @g1 #ur 2 &1, FgT
STHAT ATHT, FIT G &, FT GAT 7,
AT FFT WA AR qE@T A F 0
fa § #71, @1 W9 W g @™
g1 STHY, ST i@ ;i ST |r |
T aTg T T FT A § | TF A
FuFT E 1 AR UF gER ¥ ar faemr
T, TF aT® T |lgq §, gadr a7®
x "Est glga &, dae afrmn
qlgg &, MoTdT qlgg & . . .

=Y el FfET AT AR D § |

st TW qEA qi¥A: A GG 756
# ¥ oY THIT 1 F1E 17 TG & |
A gw a1 FY e 71 Fex FRA & A1
T gE@ERT § | @2 ", gu A e ¥
TG ga A41 gl &, T TR gl g |
& /i w7 el @) 32X ? afew owm
HIET F AW § |G TS &,
gy g far Iw AT, gt a8 FEW
3, T # wefaat sasard g, Sifgar s
¥ foe 14 1A gH FAT S8 ? T §HY
F§ ! W9 OF qH Ig7 FET &
T &, T8 FI, IUTET HQ F,
feqTa & Fga g1 5 o1 #a 0, JE
7@ N AR I9F T8 fF FE) f5 -
wFP A I &Y gL, A qLHE F
FrEA & g §9 a1 &0, Fo AT gATT
gy I | FLATT ¥Q FAH, A &
g fadt | T w1 fawwr fFoag
2t TAEWIA 9T 9T AORAT FI@Q g,
oF A AT Iq faerT, faasrg
<t TEY &Y WT T A Ay A 95
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&1, R T A} ATAT AT Y, G AFIR
LI EU

gofa s, a8 A9 T qTet 19
@ § 78 T wwT | Ag =i 1 fafaeex
a1 sfgafieg ot § a8 @F @9 wK
fagr &t & fag IR ar &
T Afory sty {4 e frat @ f
eF g TF A WIRT AE AT P,
wfadi 1 3941 aga @y ¢, AfwT g
AR AF W §, FEFT IAE
s ? forad e sav ) 7 fratfaa
wfaufweg & AW § 1 froma F19 JEv ?
MAIfFatHe Fi gara ? fafaee mr
A o1d @1 et ®Y o1 F G
AT ST A WAHT FEFT TG THL FY
w17 T, mifF@Ta & rwmor 7 IA%
faat, 3git st gawT q1q a1 | frar
mma!ﬂ?mm‘tmrmﬁm'
% foqn, favara & fagt o fawatg &
AF HIFT €T ¥ TA N TF FIA I5WAT
foad a1 WY ST & fgewr ar
FHlag F1% QAT g% 71 qF 9 qHA
T A ? g A9 qg FE AFA g (%
JIETT &7 a6 ¥ afg fwer 51+
AN FT eI fRaT Smar g A
Tugignisgaefmaui.

T Wi % |19 § FgAr e g
& <@ weTa #1 F1E sravEdT @
Fifs gn qeea § | w@d faoae frafaq
F gy § AR & awaar § 2 o9 w5y
wraTd aq3fg & S W W Ay
#Y3T FgA T 4 A AR I A
3 gt #g T A R

st gmaw feg (F7aT) o F
TR FQT § 5 qwa qgmn 17 g9
Wew ¥ fag o
Mr. Chairman: When will
rep1y?

the Minister

Nanda): I am ready to reply now.

Mr. Chairman: We must leave some time
for Shri Bibhuti Mishra's Resolution to be
moved.

Shri Nambiar:. He can-simply move it in
onc minute,

/
Dr. M. S. Aney: Time should be extended
for this Resolution,

ot o fog & e v E
& Twa agm sma T@ Wieaw & faw

st o fagrét wgdaAr - & wEw
fow < § f& o e agmn
EI

Mr. Chairman: Let us see. We will try to
adjust. Shri Manoharan.

Shri U. M. Trivedi (Mandsaur): How is
it that my name has been omitted from
the list?

Mr. Chairman: I have called Shri Mano-
haran.

Shri Manoharan (Madras South): Let us
not quarrel among ourselves.

Shri U. M. Trivedi: It is not a question
of quarrelling. I have been waiting since
2-30. Have I not a right to speak? This is
out of order.

Mr, Chairman: No, no. I have just called
Shri Manoharan. Shri Trivedi’s name is
also here.

Shri U. M. Trivedi: How has my namc
been put after Shri Manoharan?

Mr. Chairman: This is not a matter to
be discussed on the floor of the ‘House.

Shri Manoharan: Sir, on behalf of my
party, I support the resolution mcved by
Shri Dwivedy, which reads thus:

“This Housc is of opinion that the
Council of Ministers should resign
three months prior to cvery
General Election and necessary con-

stitutional provision <hould be
made for President’s rule during
that period.”
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At the outset, I expected that a majorty
of Congress membérs would agree at least
with the spirit of the resolution. But un-
fortunately seasoned partliamentarians like
Tyagiji and others have opposed it. 1 do
not know; perhaps because the elections are
approaching very fast, they do not want to
<reate any bitterness in the minds of the
ruling party and that is why their speeches

do not reflect their minds, as they are
<xpected to do.
This resolution says that the Coun-

<il of Ministers should resign 3 months
prior to the clections, because democracy 13
‘based on liberality of thought ang states
manship of vision, The two eyes of demo-
<racy are equality of opportunity and
liberty. We request the Government to
resign for 3 months because :h&- same
opportunity must be given to the ruling
party to contest the elections as is given
to thc opposition parties. If the Gongress
Party continues to rule the ceuntry during
the elections, the advantage will go to the
ruling party rather than to the opposition.
Once we agree that equality of opportunity
ought to be assured, the opposition parties
and the ruling party should be placed on a
par. That is why Mr. Dwivedy-has request-
ed this responsible Government to resign 3
months before the elections, but like a
leech, the Ministers are sticking to office.
They do not want to give it up because
once they resign and face the electorate,
theis future is definitely at stake. They
will never be returned to the Parijament
and State Legislatures with such a majority
as they are having today.

ot
of

Our democracy is very nascent and
anve infantile order. I am reminded
what Alexander Pope said:

“Oh, disrepectable democracy! I love
it”. :
That means, of all forms of Government,
democracy is least harmful. It has wot its
ewn correctives to correct itself. That is
why we are wedded to democracy nct mere-
ly as a form of Government, but as a way
of life. We have got a peculiar defiocracy
in this country. Once it was mamed as
Gandhian democracy. This was changed
into Nehru's democracy. I do not know
what this democracy is called now. .

SRAVANA 28, 1888 (SAKA)
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An Hon. Member: Kamraj democracy.
Shri Manoharan: Yes; you can call it
Kamraj democracy.

For the furtherance of democracy, we
must create healthy conventions. In the
process of democratic development, conven-
tions are being evolved. One main conven-
tion which we ought to accept without any
reservation is the spirit of this resolution.

From the way the majority of Congress
members spoke, I think they are under an
illusion that for those three months, during
the election period, therc will be no law
and order in the country, that chaotic con-
ditions will prevail, that there will be ne
governmental machinery and there will be
anarchy in the country. I dismiss it as a
flim-flam or non-sense, because the secre
tarfat will be working. Parliament wil] not
be sitting and Ministers will not be work-
ing. Ministers can go to their respective
constituencies.

We request the Government to resign 3
months before elections, because therc they
arc utilising the governmental machinery
for their selfish motive. It has been rightly
said by Prof. Ranga that in his own con-
stituency 22 Ministers, with and a Governor
also on the top of it, went in. a procession
to work against him. It was said from
their side “In spite of that, Mr.
Ranga, you have succeeded and that shows
your personal influence.,” I agree there.
But they should not forget that so tar as
that particular constituency is concerned the
last nail to the coffin of the Congress Party
has been struck. But I am taking about the
other constituencies. Ministers simply enter
into these constituencies. I can understand
if the ministers enter into these constituea-
cies as Congress people. I can cite many
examples. In our State there is the Home
Minister, Shri Kakkan. He is now collect-
ing money, as Minister, from door to door.
It hls appeared in papers also. As a Minis-
ter he is collecting money. That is my
accusation. If he goes to the people as a
Congressman, I do not say he will be pelted
with stones but, money will never be given
to him.

Congress ministers are utilising and ex-
ploiting this opportunity afforded by people
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in good faith on the Congress Government.
They are misusing the powers conferred on
them, they are misusing the achineries
given to them, they are misusing and ex-
ploiting all those things given by the people
of this country in the hope that they will
safeguard the interest of democracy. Un-
fortunately, they are not doing".hat at all.

Professor Ranga, Professor Mukerjee ana
Shri Dwivedy himself stated that depart-
mental jeeps have been misused. You will
be surprised to know that panchayat boarils,
zilla parishads etc., are reduced to Congress
election camps. Even co-operative stores
are reduced to Congress election camps.
That is why we say, if they go out of power
three months before the elections they can-
not wield this much influecnce with the
people. ’

Assurances are being given during elec-
tion time. Somebody was telling fiom this
side that if any Minister or Chicf Minister
gives assurances to the pcople of :his coun-
try during the time of elections he should
be dubbed as a scoundrel or a hypocrite or
something  like  that. Unfortunately,
ministers are giving assurances. Tor cx-
ample, during the by-clection pcriod . 1n
Dharmapuri our ministers went there and
gave this assurance to the people that n
casc the Congress candidate was clected the
district will be bifurcated
they will be given the status of head-
quarters. Then Dharmapuri was made the
hecadquarters. Therefore, we cannot be-
lieve these pcople’s bona fides even after the
past 19 years. We are tired of them. That
is why, in the interest of democracy, we
request the Cqngress Party—because good
Congress people are there, 1 do agree that
there are some like the Home Minister,
who may not relish- my voice, but, all the
same, who may inwardly feel that they
should not have this opportunity which is
denied to the Opposition and, theretore,
cqual opportunity should be given (e the
Congress Party as .well as the Opposition.

into wwo and

Let us face the electorate with coalidence
Let us campaign oursclves. Let us influ-
ence the people without the assistance of
anybody else. 1f ministers' cnter the cons-
tituencies, let me tell you, that 1s the most
dangerous thing which is developing in this

19, 1966
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country. If a Chief Minister 5oes as 2 man

for propagating his own candidate, ull the
police officials follow, on this side there is
the income-tax officer, on the other side
there is the sales tax officer. The Chief
Minister is being sandwitched betwecn the
income-tax officer and the sales-tax offieer
followed "by police people. What impres-
sion would that create in the minds of the
people. They claim that as a  Congress-
man they are entering the c(onstityencles.
But the impression created on the people is
different. The business people are terro-
rised. They are asked to come and donate
liberally to the Minister. These people are
squeezing bussiness peéople, squeezing the
public and debasing our democracy which
is ‘nascent.  Therefore, in the good inte-
rest of democracy I request you, Sir, and
through you the Ruling Party, to ses that
this genuine, noble, reasonably gocd reso-
lution js accepted in toto. Thereby let us
create a precedent. Tyagiii was asking
whether there was any precedent in  the
world where ministers have resigned three
months before the elections, We have got .
a peculiar democracy. We have got a
péculiar people and, more so, we have got a
peculiar ruling party. That is why I tell
you, if there is no precedent at all, why
should we not create a precedent, foilow
it up and give it to the world?

Let the world follow onur Jdémocracy.
Therefore, 1 would ‘request the House to
please accept this Resolution without any
reservation and hesitation. Therehy, lct us
uphold the cause of democracy and our
traditions.

Mr. Chairman: May I know how much
time the hon. Minister will take?

Shri Nanda: I wanted half an hour. But
now it is*perhaps not possible.

Shri Surendranath Dwivedy: Then, I have
got_the right of reply. So, the time may
be extended by one hour. You can extend
it.

Dr. M. S, Aney: Yes, it should be exten-
ded.

Shri §. M. Banerjee (Kanpur): I move
that the time allotted for this Resolutiom
-be extended by one hour.
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Mr. Chairman: Let me take the scnse ot
the House. If it is the desire of the House
that it should be extended, I will do so.

The Deputy Minister in the Ministry of
Home Affairs (Shri Vidya Charan Shukla):
We do not want any extension.

Shri S.. M. Banerjce: Sir, you have with
you the list of Members who want to parti-
cipate in this discussion. This is an impor-
tant controvcrsial subject.

= gafaat Agda (faw}) -
& gwaiar g f& #1% Qe amg aEY
a1 @1 g foed ag st o fw gad
faw wma ag.a1 wawms ¢ faang
WK F I F LB W AGN I T
w1 %@l i & sawT fady Fvar g fF
qwT qg.ar .y |

Mr, Chairman: He is opposing the ex-
tension of time.

Shri S. M. Banerjee: It should be extend.
ed at least by half an hour.

Mr. Chairman: Then, I will call upon
the Minister at about 4.40.

Shri Nanda: How long will this conti-
nuc?

Mr. Chairman: Only up to 5 O’Clack.

Shri Surendranath Dwivedy: But 1 have
the right of reply. I will take about ten
minutes.

Mr. Chairman: Then, how can it be
finished by 5 O’Clock? Anyhow, we will sec.
Now, Shri Bhagwat Jha Azad.

=t WEER W AW (AR
aamafa agew, # =t gary feady off
Ft g0 2 § e s e
TF TR e year aw far @ s E
e i+ Hag e 4 gwar
e w @ed & fag T
SRATT ATATIATEY | TG HY aga G
g gt &, aga ¥ fagiw @ €
T g T ;TS gHIR AN F-E
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T &) T arq o A 2 1 afew
qw ¥ e F sfrrw g ‘o
HIEEEES kol ik ul:y
FWel # TEET qeTOr gET 41 WK
IMFAT, I F §FI1 a6 AT”
e ¥ qET & fafaw 3w & oo
W€ 9HIE | WIS S wEaTa dur fwar
T g 39 AT A @R @ amae
¥ g9 quTH fagiat #1, 39 qura sgar
T, S THTH TOUHT F1 AT FLA
FY FuteT AT &1 aE

R owman g f& or a8 9@
a= ot § f& garq & giufaat g
wefqai gt &, [T A=eT A% &
€T g & a9 F gEid F Agq
¥ fromr § st 3@ 9 § qwg @99
T O E, NG gHA 9T TH S A
AT fa= fear & f5 fam
THR ¥ W W & gl A faege
fasqer Wk w81 g ¥ IA1ar &I
TFAT & | A W AT F sfaera
g arg &1 swwior g fF gwa, woAr
Ay wWa T F arae o, gEq
9 ¥ a3 TEd § 9gq w6 aE
Tt # weww fear 30 & A
guer § 5 a1 7 | %08 I
§ fF ot R TET g @Y i qAma ¥
A WEW F TIFIL a7 FY TE G AT
Faw &1 Smay 8 )

T g a8 § fF mer ww
T g 7w A faw gF Y aa F @
Tt & T 5 T FE T R R o
gt ® wiafaat g g, wefet
*E | & Fgar =g g fvosew,
fef o T ST A W O|W F
S wgr wEw Aw fea €, 9w AR
Frwwar A FAA AW H gE g afew
| 3w F qige o 9w gRT FY A
timamaifls fmag s



5885 Resignation

[t smram @A)
Faw A i @ § @ fom ae ¥ 7
#E wafaat & 9 § S @ ¥
w8 wf o T Fefear T
g1 T o I @ e § g
R’ F TF Qi s aF F
TR ¥ g A fom 1 S w51 femm mw
qr | 78 Y gvwg § f fafaw ooni &
T wdrEAT F AT F oA @Y
T 81 1 AfFT 3w A o S w3 fam
T | 3 AEfaat 71 5E F3@ F fau
SRATT gATT qgt AT §, feeqme
8 WR FA A1 aw g § fowd g
I3 1 99 @ifwt w1 Sw
ST &FAT § | AfFA ag #g 3 f5 9f
wHgE E, dfF @A F o A
uF % a9 go0 fawen g 3w faw

ST Y F12 A, I A 2, 4@ AW
T AEY sa g afew e gar

Fam AT A aweran g frxm ¥
- SO 9T WUUY quEd ¥ wfF, gEd
TLT W GH 97 HT FE @Y Fwar
ST qHST § )

wwfe & wwean § 5 o wearg

# fedta g S oW & w@wr 3y
F F1E TF FT oA @Y L, FE g
W & oawe @1 g
g wifeT @y fafeed v @
T 9E T A7 3 qX iR Fr
27 TS F FA W gW gE 9 ?
A g & aWa ¥ ¥ oA oy §
TR H TN Ao g | e T gg ¥
I WG A Y I qamEt 7y
farat wifegi o= %m@ wfrs
HeaT # Ty o W@ & | =t a% ffiready
FT FA1 & W § G0 AR HR
feadt a7 ¥ fewmr # 3w fafrex
TE RS @ § qTUE wW zafao
w%wﬁﬁwma%wﬁ
v@miwa‘tmngﬁmafﬁ
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@ TF T AR ASEE WEEY §
S ET FY qGT A FAT R

T AF & 1 AfwT 3T @ AEAw
TEY & i arorcier Y &t wrrq EwT F
& g =g g fw fafreed & o
wq fdr | fafreex wad sogwie &
T IRT WA §1 90 AT
W AT § W gEEe: 39 91X g1
Wi g feamga s
FARfEfEr  Fvoda F g OF
fafeex$t w@ % @ Qo qW &
AU G 9, ga% fagial
9%, 3§ F IgAl 9T AT FIAAA
q FX | qg S&arq 937147 799 §, faega
oA F faemE 2, vt qeeTaHt &
faars & 1 g9 wera 92 g w7ar
# weq uwar g | gafaq & Fgar §
e za e #1 faaya faar feat =t
aqE F 930 FT TF AT AFRT

Shri U. M. Trivedi: Mr. Chairman. an
injustice has been done to me by calling
me out of turn like this. Anyhow, I will
utilise the time that is at my disposal, but
I pray that it should not be less inan what

has been at the disposal of other party
leaders.

A question was asked by" Shri A. P. Sharma
as to whether we can give an illustration
where the member of the Couacil of Minis-
ters did some mischief. I will read out
form the proceedings in the case of Rikhab
Das versis Ridhichand Paliwal @nd the
Minister was Shri Tikaram Paliwal, who is
also a Member of this House. In that case
the allegation was made by the candidate
who had filed the petition that in his
constituency the clections were held every

alternate date, that section 14t was pro
mulgated and Shri Narain Das Mehta,

the sub-divisional officer, got all the wor-
kers of this particular petitioner arrested
day after day ang did not release them till
the following day with the net result that
the candidate suffered tremendously on
account of this. This is what the Judge
said—I do not want to rcad the whole
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thing but I will read one particular para-

“From the above considerations I have

no hesitation in finding that there
was no sufficient reason for the
promulgation  of the prohibitory
order under. section 144  against
meetings and processions, and that
the arrests of the workers of the
petitioners on the 19th and 20th
were quite arbitrary, illegal and
mala fide” '
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meeting at Hindaun organised by
the Congress partv. Howsoever
minor his part might be, under
the law he had no business to take
any part in the election pro-
paganda. Al that he could do
was to vote for the candidate of
his choice.
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I.am also not hapoy about Mr. Narain

Das Mehta seeing the Ministers so
manv times in the course of a
single dav and issuing warrants of
arrests of Jan Sangh workers there-

‘What more judgement do you want?

This Narain Das Mehta, sub-divisional
officer, on account of his services rendered
was elevated to the post of Secretary,
Revenue Board., and was made a Collector
although he was not an ICS officer.

Then T will read tn vou what Justice
Sharma of the same High Court has said:—

“Mr. Hukam Singh, the Presiding
Officer at Hindaun polling station
No. 588. ought to have known that
setting up of a convassing office
within 100 vyards of the polling
station was prohibited. It was
quite improper on the part of
Mr. Hukam Singh to say that
because the canvassing office was
outside the polling booth, he could
not take any steps to remove it.
Again, Mr. Ram Swarup. Head-
master, Goyernmcm High School.
Hindaun, Presiding Officer at
Kachroli polling station, ought not
to have treated the petitioner in
almost 3 childish manner. The
petitioner was entitled under the
law to go inside the polling booth
_as he was the candidate himself,
and it cannot be said that Mr.
Ram Swarup did not know him
because he was a prominent citizen
of Hindaun, and had been before
him in this very election at other
po'ling stations. Moreover, his
agent could have been asked whe-
ther the petitioner was 3 candi-
date.

1 cannot approve of the action of Shiv
Kumar also, who took part in a

after on the eve of election.

What more is required?

I have another case of Tard Mashriqui,

ome of the deputy ministers. He

was

declared elected. How? Shri Dwivedy was

narrating how votes are counted. Ten
of Tan Sangh were counted as seven
ten votes of Congress were
thirteen.

The total

number of votes was

votes
and

counted as

the

same and still the Congress candidate was

was losing. Ultimately, the figure of

was changed to 284 and the candidate.

Tarzi Mashriqui
Fortunatelv, one of the best judges wh

was declared elected.

om I

came across—he was an honest man—found

out this glaring thing and declared the
election void. :
How is this happening? It is this influ-

cnce which we want should not work.”Can

there be a code of conduct for them?
mav be that the Government may

It
find

some diffirulty in running the Government

without Ministers. It is just possible
there mav be some difficulties and if

that
there

are anv difficulties. a caretaker Government

of all nationa] parties could he put

into

power for the sake of running the Govern-
ment 'for three months’ time. But it cannot
be said that the Government cannot be

umn.

One of mv friends here was vocal enough

to sav that the time for this

Remolution

should not be extended because this is not

an important Resolution. What
important Resolution can there be?

more
The

number of speakers who are coming fose

101
Shri
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[Shri U. M. Trivedi]

has come orward with this Bill. They
ward to speak on this Resolution itself
indicates the importance of it. How can
it lie in the mouth of anybody to suggest
that this is not an important Resolution?

Sir, there are instances where Ministers
have interfered with the elections. Then
further, transfers are carried out; transfers
are made. ‘T know, in my constituency,
anvbody who can support only the Con-
gress and who will refuse to talk with the
best candidate possible, with even the
Member of Parliament, is the only officer
wvho will be sent there. In my constituency,
[ have got one Superintendent of Police.
He always insults me whenever he meets
me. 1 cannot write a letter everyday to
Nandaji saying that this man is behaving
in this manner. He is a hopeless man and
he has been put there because he is an
IPS. man and, therefore, nobody can re-
move him. He is behaving like a big boss
and he has been sent there to sece that Mr.
Trivedi is defeated from that constituency.
Whyv is it that such a man is sent there®

Another man is being sent there; the
Inspector of Schools is being sent there.
Everyone who is sent there must work
under the guidance of the Congress, what
vou call-I may use the German word—
Congress gauleiters keep this man or don't
keep that man. This sort of a thing goes
on. All the Ministers are not above-board:
we have got Ministers and Ministers of
different types. We have got Mr. D. P.
Mishra as the Chief Minister and you
know what are his activities and to what
extent his tantacles have spread.

Under these circumstances, I sunport
this Reeolution. which is a very hanpy
Resolution, which is a verv strong Resolu-
tion, which is a very valid Resolution,
under which a very just and fair demand
has been made.

Shri Nanda: Mr. Chairman, sir, I cannot
imaeine that anvone in the House, on this
side or the other side, will not be excee-
dinolv keen that the whole svstem of elec-
tions in thic countrv ic maintained on a
verv hich level of integrity. that there are
fair elections, that there is utmost honesty,
that there are no unfair practices and that
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there is no interference of any kind.
Therefore, the importance of the Resolu-

tion is from this point of view
that if there are any ideas emerging,
any suggestions made, which will lead to

any improvement in the system of elections,
they would all be very welcome. But short
of transgressing a certain line, a certain
limit, it comes to making short work of
democracy itself; that is exactly what, when
we take the letter of the Resolution, it
amounts to.

It is a very strange doctrine founded
here that democracy can function for four
years and nine months in a period of five
years and then for three months, it should
put an end to itself, commit hara-kiri and
then come into being again. That is really
incredible. The hon. Member believes in
the arguments that he has put forward
here. I entirely agree with him as to the
purpose but that is not the way of attaining
the purpose. He says that it is for the
growth of democracy. I am very clear in
my mind that, if all of ug look at it dispas-
sionately, it is the very negation of demo-
cracy. It is leading to a truncated demo-
cracy. There will be democracy for four
years and nine months and for three months
there will be no democracy at all. (Inter-
ruptionsy Now we can expect democracy
to function for everything, or coping with
the problems of the nation, with all kinds
of problems, including Defence, for a
period of four years and nine months and
then we feel that for one purpose demo-
cracy is not good enough; we cannot find
any remedy. This is nothing short of
committing destruction of democracy for
that period.

Shri Manoharan: The set-up will be
there, but you will not be there.

- —
Shri Nanda: Do they contemplete that
the Constitution is to be changed?

Shri Manoharan: Let us face the people
equally.

Shri Nanda: If the Constitution is not to
be changed. .... (Interruptions),

I thought that the purpose was that the
Ministers should go, the Lok Sabha should
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go. the State Ministers should go and the
State Assemblies should go,......

shri Manoharan: The President takes

over,

shri Nanda: For that purpose also, the
Constitution has to be changed.

Shri Manoharan: Yes.

Shrj Nanda: If we want to change the
Constitution, we should understand  what
will be the consequences of this. Let us
understand now that the purpose is that,
for these three months, there is to "be no
Lok Sabha, there are to be no Ministers,
and the President looks after everything.

Shri Manoharan: He will carry on more
efficiently than you people.

16.47 hrs,

[MR. SPEAKER in the Chair.}

shri Nanda: If that is so, if a party says
that it will be carried on more efficiently
then, that means that it is a betrayal of
democracy; it means lack of faith in demo-
cracy itself. If it can be done for three
months, why not for 10 months or two
years? (Interruptions)

Shri Manoharan: Does it mean that the
President is not a democrat ?

Shri Nanda: 1 was saying  about the
argument of running more efficiently.

Shri Manoharan: The President is the
flinchpin of the Conmstitution. He should
not cast aspersiong on the conduct of the
President.

Mr. Speaker: Let us hear the hon. Minis-
ter.

Shri Nanda: Here a Party came with a
mandate from the people; it made pro-
mises; it had a manifesto; the people
retumned that Party on the basis of those
promises, seeking and expecting fulfilment
of those promises, and before that mandate
is exhausted, they are asked to go outp
Who is to fulfil that part of the mandate
for three months?
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shri Vasudevan Nair (Ambalapurzha):
Within three months you are going to fultil
the whole manifesto?

shri Nanda: The point is that there is a
programme for five years and this will
break the continuity.

Dr. M. S. Aney: What did you do for
Kerala?

Shri Nanda: I cannot follow him.

somc hon. members talked of Defence.
Who is going to look after Defence? That
is, of course, something where nobody is
guing to take risks. There are also othey
things which are important in the interest
ot the country. We have to emsure that
the work of the business of this country i1
carried on in accordance with the wishet
of the people; those wishes are reflected
in the result of the elections and the Party
which has come on the basis of that has
o go on fulfilling those promises during
that period. It was said that there should
be an equal opportunity and there was
also a mention made about unfair practices
etc. In the first place, I would like to say
that there are in-built safeguards in our
Constitution; there is the Election Commis-
sion; there is a machinery for this purpose;
all this is there. More can be added.
There is that answer. Secondly, when It 1s
mentioned that the Government can do
this and that, I would say that the elec
torate is becoming more and more con-
scious. 1 believe that if anybody goes and
does that kind of thing now, it will recoil
on him, and there will bg a revulsian ot
feelingy, and I do not think that anybody
should do it now. There should be all
the safeguards against such practices.

Shri Manoharan: Can the hon. Minister
prevent such abuses?

Shrf Nanda: Then, there was the point
about equality of opportunity. Here is a
Government led by a party which has done
its business for a certain number of years.
As the hon, Member knows, we have not
carried out all our promises. Therefore,
all those grievances will be there that we
have not done this or we have mot done
that. The party has to bear that brunt.
Those persous who are not in ‘government
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[Shri Nanda]

can go on making more and more promises,
but the ruling party has to face the charge
of non-fulfilment of promises also. So, that
difference is there. And the hon. Member
wants to place the ruling party at a further
disadvantage by asking it to go before the
people as having abdicated power. It will
be said to the people ‘These people could
not carry on; they have abdicated’ So,
that would place the party at a very serious
disadvantage. There would then be no
equality of opportunity, apart from the
fact that it is highly undemocratic and it
is not fair to the people themselves.

Shri Manoharan: Equality of
tunity is undemocratic
hon. friend?

oppor-
according to my

Shri Nanda: It had been said that the
party in power being there in office, the
elections might not be carried on in a pro-
per manner. One hon. Member even
mentioned about the panchayats. There-
tore, it has been suggested that in order
that the panchayat elections are carried on
farly, in order that the bye-elections are
carried on fairly, every time there is an
election, three months prior to the election.

the ruling party should go out. That is
what this suggestion means.
Shri Surendranath Dwivedy: Panchayati

elections are not being held once in five
years.

Shri Nanda: If we hold elections every.

year, then every time there is an election,
the Government should go out; that is what
this suggestion comes to. This reduces the
whole proposition to an absurdity. If any
thought had been given to this, I am sure
my hon. friends would never have brought
forward such a proposal at all before the
House. Tihey should have spent the time
of the House in making other and better
suggestions and given other ideas and not
this, because this proposition does not take
us anywhere at all.

What is the net experience that we have
had of the elections so farp Certain cases
had been cited. but it has also been men-
tioned that in all those cases the person
who had complained had won. There are

.
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the courts, and there is the judiciary; then
there is the Election Commission and so
on. This only shows that things have gone
on very well. Further, from the Election
Commission’s report we find that the num-
ber of cases is also not very large.
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Shri Surendranath Dwivedy: What is the
expenditure insa caser

Shri Nanda: I shall read out just some
extracts from the reports of the Election
Commissioner on the three general elections
that we have had so far, to show that this
country has gained world prestige for
having carried on its elections in 2 manner
which has earned the praise of the whole
world.  And now my hon. friend wants to
bring down the prestige of the country.

The Chief Election Commissioner in his
report on the first general elections in the
country has observea:

‘Looking back on what has been
achieved during the first general
elections in India, it can be con-
fidently claimed that the elections
were free and fair. This has been
acknowledged universally and the
country has takea its due place
amongst the democratic nations ot
the world.’.

In his report on the second general elec-
tions he has said:

“The high standards set up in the
first general elections were fully
maintained and it can perhaps now
be legitimately claimed that free
and fair elections have come to
stay and become part of the
tradition of Indian political life.”.

Shri Manoharan: The credit for that
should go to the Election Commission and
not to my hon. friend.

Shri Nanda: Who am I and who is he?
It is the system, and as part of that system,

there is the Election Commission. They
have done their job so well.

Shri Nambiar: The complaint is not
against the Election Commission. The

complaint is against the power behind the
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‘Election Commission, the State power and
the State mecnanism.

Shri Nanda: Similarly about the last
general elections aiso, it has been stated
that the system has worked as wel as
beiore and the metnous adopted have con-
solidated the whole basis of  democracy

througn the system of elections. to a greater -

and gieater exient.

Therefore, the experience is that ncthing
has nappeneu whicg can call for any sucn
kind or doubts bewig xaised or any such
reneciions beung cast on the system as can
hurt <he presuge of the .country or can
shake the faith of the people in the system.
There is no ground for any such things
whatsoever. -

Further, I would say, as it has been
‘pointed out aiready, ‘that otherwise. also,
no democracy, particuiarly in no demo-
cracy after which we have pa.erned our
system, has -any. such. idea occurred to the
people at all, We will quote all the
parliamendtary -practices foilowed in the U.K.
But.in such a crucial matter, we say it does
not mat.er at- all, we must chaik. out our
own way. That is a wrong way being
suggested.

Lastly, let me say this. If there is 2n
idea that something more has to be done
by way of improving these practives, if
there is any other thing based on experi-
ence which will lead us to an ifaprove-
ment, which will show that there is some
kind of rectification required which can be
done, we would all be ready for it, we
would welcome it. Let us sit down and
discuss it. Let us not fling words at one
another. It is a question of sitting down
quietly and discuesing things and coming
to a conclusion, because we are ail anxious
and as much interésted as anyone else, as
earnest as anyone can be, that’'this country
should continue to have a system which,
good as it is, should be better, if it is
possible to make it better.

There is no basis for this Resolution and
I oppose 1it.

Shri Surendranath Pwivedy: I am amazed
at the arguments advanced by the Home
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Minister. It is astounding to hear hum say
that if for three months, the Mimsters re
sign and there 15 President’s/Governor’s
rule, it is the end of democracy. Is it not
under democratic p}ocedure that we have
Governor's rule in Kerala and Punjab?
Does not our Constitution provide for it?
It there is President’s or Govérnor’s rule,
can it be called, anti-democratic? WVhat .18
the suggestion herer
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If this Government and this party has
fajied for tour years and nine wmonths o
carry out 1is election  promises, coes he
feel that within three months he will be
able to do that? What is suggesied here is
not aesigned to create chaos in regard to
detence or any other matter. It is nothing
of the kind. The whole machinery of Gov-
emnment exists and continues; the govern-
ment apparatus continues to fun_ctioi:. Does
he by any implication—1I will be sorry. fo
hear that—suggest that the, President is anti-
democratic and his administration will be
anti-democratic?  After all, the President is
the head of our democratic State.

Therefore, this is a lame argument to
advance. He has advanced it because he
has no other argument, and in the process
hé has cast aspersions on the head of our
democratic State. To say that if for three
months the Hresident takes over the adminis-
tration, it will be the end of democracy,
negation of it, is nothing but | casting
aspersions on the President.

Shri Nanda: Then why not for five
years? .
Shri Surendranath Dwivedy: I am rsally

sorry to hear this argument from him. .

He should have appreciated tnc idea 1
have suggested. As regards the aigument
that it is not provided for in other coun-
tries, I have cited the instance of England.
Mr. Attlee was the Prime Minister. He
has fougl elections. Can Shri Nanda cite
a single instance like that in our countiy?
Mr. Attlee did not use the official machi-
nery in the elections when he was Prime
Minister? He used to go for election cam-
paigns with no officers accompanying him,
with no government cars and no government
staff. His wife used to drive nim in their
car to election meetings. On the other hand,

<
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is use of government machinery unknown
here? Take my own personal experience.
During the last election Pandit Nehiu was
the Prime Minster. He addressed three
meetings in my constituency; everything
was done by government servants and the
government organisation. I wrote to him
telling what was happening. He wrote back
to me, ‘Is that happening? I do rot know.
1 will_write to them and say that these
things should not be done’. Of course, the
government machinery as such did not do
it; but the contractors of the Government
did the work. That is how things go on.
Can anyone deny these things?

So it- is no use closing our cyes to what
is happening. It is a fact which has to be
' admitted that in this country the govern-
ment machinery is being used, misused and
abused for the purpose of vitiating the elec-
tions. We want to avoid that. Once
people lose faith, let us ponder what will
happen.

They say the rules are there. The aggic
ved canygo to the court. You had the same
experience Sir. Of course in your case,
the man who challenged your election
withdrew the petition. Bug 1 have
bitter experrience of fighting election peti-
tion. For 3% years the case went on. I do
not know how many of our common pecple
wno have got the votes would be able to
fight court cases. It is very easy to fight
elections. But it is very difficult to fight
election cases. Mr. Nanda says that there
are rules and regulations in the Election
Manual o, take care of these things. I do
not think fhe is a greater ‘defender of
democracy than are are.

What'is democracy? It means giving an
opportunity to the people to freely express
their opinion without any inhibition or
fear. It also means equal opportunities
for all. Why should he be afraid of that?
Mr. Nanda gave a promise to the nation
that within 2 years he will be able to
eradicate corruption from this country.
How far he has succeeded in it, he must
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ask his conscience. He has been made the
target of attack in his own party because

-he is raising the question of corruption

the administration.

I want this guarantee from him. When:
ever the Prime Minister or the Chief Mins
ters or any Minister tour during elections,
let it be made a code of conduct that no
officers will accompany them and no pro-
mise or assurance will be given that such
and such project would be taken up
imimediately. Can he give that guarantee?
He is silent, because this is going to happen
as it has happened in the past. There
fore, my proposal is very simple. Let us
for 3 months give the people equal
opportunities. I am not stating anything
unconstitutional. When the Constitution
provides for it, how can you say it is anti-
democratic or anti-people? Unfonmiatexy
the Constitution does not vest any powers
with the President to take over as I have
suggested in the resolution. It is a"lacuna.
The Constitution-makers probably thought
that in a country like ours, democracy
would function nicely and there would not
be such .misuse of power by this party by
remaining in power for a long number of
yedrs. What 1 suggest is a democratic pro-
cess, that the Constitution should be
amended.

We must establish a pattern for the future
of democracy and show to the entire, world
that this is the way in which we preserve
our democracy. For that, I thought the
Home Minister will accept this resolution.
But from the way he speaks, it seems he
is so afraid of losing the power thar he
advances all sorts of flimsy arguments
against it. Instead of thinking ot small
gains here and there, I thought the Cong-
ressmen will appreciate my resolution and
accept it . But I am sorry that the Gov-
ernment and the members of the ruling
party do not realise the importance and
seriousness of this resolution, which has a
great bearing on the future growth of
democracy in this country.

Mz, Speaker: The question is;

“This House is of opinion that’ the
Council of Ministers should resign
3 months prior to every General
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Election and necessary constitu-
tional provision should be made
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for  President’s rule during that
period.”

The Lok Sabha divided:

Division No.13]

Aney, Dr. M. S.
Bhattacharya, Shri Dinen
Chatterjee, Shri N. C.
Dwivedy, Shri Surendranath
Kamath, Shri Hari Vishnu
Kanpdappan, Shri S,

Nambiar, Shri
Ranga, Shri

Achal Singh, Shri

Azad, Shri Bhagwat Jha
Bhagat, Shri B. R.
Bhanja Deo, Shri L. N.
Chandrabhan Singh, Shri
Chavda, Shrimati Jorahen
Das, Shri B. K.

Jadhav, Shri M. L.
Jagjivan Ram, Shri
Jyotishi, Shri J. P.
Kedaria, Shri C. M.
Kotoki, Shri Liladhar
Krishna, Shri M. R.
Kureel, Shri B. N.

Lalit Sen, Shri

Laskar, Shri N. R.

Nanda, Shri
Paliwal, Shri

Parashar, Shri

Rane, Shri

Mr. Speaker: The result of the division
is:  Ayes—18; Noes—46.
The motion was negatived.
Mr. Speaker:.Is there any one of the
next two hon. Members whose resolutions

are put down for today—Shri Bibhuti Mishra
«r Dr. Mono Mohan Das? They are not

there. Let us go to the next item of busi-
ness.
17.10 hrs.

PUNJAB LEGISLATIVE (DELEGATION
OF POWERS) BILL (contd.

The Minister of Law (Shri G. 8.
Pathak): The point raised by the pposi-
tion has no substance.

Shri Hari Vishnu Kamath: (Hashanga-
bad) : Sir, on a point of order. The Minis
ter straightaway savs that the point raised

by the hon. Members has no substance.

Sivasankaran, Shri

NOES

Malaviya, Shri K. D.
Mathur, Shri Shiv Charan
Mehdi, Shri S. A.
Mehrotra, Shri Braj Bihari
Mehta, Shri Jashvant
Mirza, Shri Bakar Ali
Mohan Swarup, Shri

Pandey, Shri R. S.
Pattabhi Raman, Shri C.R.

Ram Sewak, Shri
Ram Swarup, Shri

[17-07 hrs.

AYES

Manoharan, Shri
Mukerjee, Shri H. N.
Nair, Shri Vasudevan

Trivedi, Shri U. M.

Utiya, Shri

Venkaiah, Shri Kolla

Vimale Devi, Shrimati
ishram Prasad, Shri

Yashpal Singh, Shri

_Roy, Shri Bishwanath

Sen, ShriP. G.

Sharma, Shri A. P.

Shastri, Shri Ramanand

Shri Narayan Das, Shri

Shukla, Shri Vidya Charan

Siddananjappa, Shri

Siddhanti, Shri Jagdev Singh
inha, Shrimati Tarkeshwari

Snatak, Shri Nardeo

Sumat Prasad, Shri

Upadhyaya, Shri Shiva Dutt

Vaishya, Shri M. B.

Venkatasubbaiah, Shri P.

Rao, Shri Jaganatha

Does he know definitely and categorically
the points raised by the Members in his
absencc ?

Mr. Speaker: He will come to that. He
must have been briefed by his colleagues.

Shri Hari Vishnu Kamath: But, Sir,
then, you did not give us time in the
morning to pinpoint the issue. You did
not permit a full d'scussion at that time.
There are two articles of the Constitution
which are relevant here. I will briefly
invite your attention to article 246 read
with article 172 of the Constitution. Article
172 says:

“Everv Legislative Assembly of every
State, unless sooner dissolved, shall
continue for five years....".

Now, the Punjab Assembly has not been
dissolved. So, we presume that it contl.
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[Shri Hrai Vishnu Kamath)

nues to be in existence and to be in force.
Now, take article 246, sub-clauses (2) and
(3) of that very important article, which
distribute powers between the Union and

the State Legislatures. Sub-clause (2)
says:
“Notwithstanding anything in clause

(3) " that is, clause (3) of article 246;

“Parliament, and, subject to clause (1),
the Legislature of any State also,
have power to make laws with
respect to any of the matters
enumerated in List III in the
Seventh Schedule.”

Then, clause (3) of the same article 246
says:

“Subject to clauses (1) and (2), the
Legislature of any State has ex-
clusive power to make laws for
such State or any part thereof
with respect to any of the matters
cnumerated in List II in the
Seventh Schedule.”

The moot point is, unlike Kerala. where
the Legislature was dissolved. without any
justification, without any validity, purely
n the party interest, here in the Punjab
the Legislaturc has not been dissolved, I
suppose 1n the public interest; I do not
know whether the parq'! interest also comes
into the picture; perhaps, it was done in
the national interest. But, be that as it
mav, the Statc Legislature continues to be
in force under article 172 and, under
article 246, as long as the Legislature is
there. how can an authoritv at the Centre
constitute itself into a parallel Legislature
and arrogate to itsclf the powers which
article 246, by virtue of clauses (2) and
(%), confer solelv and concurrently on the
State Legislature? The very title of the
Bill is Punjab State Legislature (Dele-
gation of Pewers) Bill. When the Punjab
State Legislature is in existence, Parlia-
ment cannot arrogate to itself that power,
bv this Bill, and then to delegate that
power further to the President.

Therefore, the point that must be
answered here by the Government is, first,
whether the Punjab Legislature is or is not
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in existence, whether it continues to func-
tion or does not function under article 172

and, secondly, whether under article 246
this central legislature, when that legis-
lature is in existence, can or cannot

exercise the powers conferred upon that
legislature by virtue of clauses (2) and (3)
of article 246. He should answer both
those questions. How can the Parliament
at the Centre in a federal Constitution, in
a federal set-up, arrogate to itself the
powers of the State Legislature when that
legislature is in existence and then seek to
the President.

That is the vital point at issue. I hope
the Government will answer the point
convincingly, if at all it can.

Shri U. M, Trivedi (Mandsaur): This

morning I raised this point and I felt forti-
fied in my arguments after 1 went through
the various provisions of the Constitution.
It would have been much better if the
Legis'ative Assembly had been dissloved.
The power to dissolve the Legislative
Assembly did vest in this Government.
On account of the emergency, they could
have done it. But they. in their wisdom,
thought that the Legislative Assembly need
not be dissolved. They have to keep on
bribing the various legislators: they must
pay them and keep them satisfied.’ There-
fore, the Legislative Assembly continues.
But the Ministers do not remain in office.
The Ministers are out of the picture; but
the Legislators are still there. The Minis-
ters also will receive the salaries of the
legislators, as provided in the law.

Under article 172 there is no power to
reduce the veriod of the legiclature. Tf
the proclamation of emergencv is in opera-
tion, the period of the legislature can be
extended bv Parliament, but there is no
provision for curtailing the period of the
legislature.

If the Ilegislature is there, it can be
extended but the period of the Legislature
cannot be curtailed.

Under those circumstances, read with
article 246, one fails to find how any law
can be made by virtue of a Bill that'is
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being presented to the House that this
House shall legislate for the Punjab State.
Punjab State ig there; Punjab Legislature
is there; only the ministers or Government
is not there. The Legislature does exist,

Mr. Speaker: Would he kindly look to
article 356 (1) (b)?

Shti Hari Vishnu Kamath: The various
articles do not harmonise well.
some lacuna in the Constitution.

.

Mr. Speaker: That reads:—

“If the President, on receipt of a
report from the Governor of a
State or otherwise, is satisfied that
a situation has arisen in which
the government of the State can-
not be carricd on in accordance
with the provisions of this ‘Consti-
tution, the President may by
Proclamation—

(a) assume to himself all or any of
the functions of the Govern-
ment of the State....other than
the Legislature of the State;

(b) ‘declare that the powers of the
Legislature of the State shall be
exercisable by or under the
authority of Parliament;”

Shri Hari Vishmu Kamath: The legis-
taturé should be dissolved.
Shri U.'M Trivedi: That very thing

assumes that the Legislature will not exist.
I am at one with ‘you; there is no dispute
once the Legislature is dissolved,

Mr. Speaker: Let us see what the Minis-
ter has to say.

Shri U. M. Trivedi:  We never raised it
at the time of Kerala or Orissa.

Shri G S. Pathak: I support the Gov-
ernment case on two grounds, one on
interpretation of the Constitution and the
second on the practice of this Parliament.

1 may inform the House that the first
Proclamation, which was issued in reladeon

1888 (SAKA)
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tind today, namely, the Legislature was not
dissolved and yet an Act, similar to the
before this House, was
passed.

To take up first the question of inter-
pretation, article 246 which has been
referred to deals with the distribution of
powers. That is the heading of that
chapter. Parliament shall have power to
make laws with rcspéct to certain subject
matters in lists I and III and the State
Legislature shall have power to make laws
with respect to Lists IT and III. This
article relates to the question of distri-
bution of powers; it does not relate to the
competence of the legislature in all circum-
stances. When there is  competition bet-
ween the two, ‘whether Parliament would
make a law or the State Legislature would
make a law, you will have to take recourse
to article 246 o sec what is the distri-
bution of powers.

This Proclamation is under article 356.
1t is a special provision which enables the
President to suspend or override any part
of thc Constitution relating to legislature
and other rclevant matters. Now, I will
read to you the relevant parts of articles
356 and 357.

Shri Surendranath Dwivedy (Kendra-
para): You have committed one mistake
so you must commit another.

Mr, Speaker: And that always in respect
of Punjab.’

Shri G. S. Pathak: It reads—I will omit

the unnecessary parts—

“....the President by Procla-
mation—

may

(b) declarc that the powers of the
Legislature of the State shall be’

’ .exercisable by or under the autho-
rity of Parliament;

You have read the expression “power to
make laws”. Legislature has got the power
to make laws....Article 356, clause (1) (b)
has drawn a distinction between the legs-
latre and “power to make laws” or

“to Punjab, had the same si as we
o(ahLSD—10 '

“p of the Legislature”.
]
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{Shri G. S. Pathak]

It is only the powers in respect of .
which the Proclamation * may be made.
Article 316 (b) does not say that the Legis-
lature of the State shall be dissolved.

"Chen, article 336 (c) says:

“make such incidental and conse-
quential provisions as appear to
the President to be necessary or
desirable for giving effect to the
objects of the Proclamation, includ-
ing provisions for suspending in
whole or in part the operation of
any provisions of this Constitution
relating to any body or authority
in the State;”

Therefore, article 356 gives power to the
President by Proclamation to suspend in
respect of  the  Legislature which is an
authority any provisions relating to that
Legislature and it will depend upon the
circumstances, upon the convenience, upon
the nccessity, upon the requirements of
each particular case.” There may be a case
where the Proclamation, which is of a
temporary character, may continuc or may
be expected to continue for a short period.
In that case, it is open to the President to
say. “I shail not .dissolve the Legislature;
1 shall only suspend that article of the
Constitution or those articles of the Consti-
tution  which concern  the legislative
business of the Legislature of the State” so
that after the short duration, it may not
be nccessarv to have a fresh election. Here,
the Legislature continues but the powers
of the Législature have been taken away
from the Legislature so that after the short
period, the powers may be revived and
this Proclamation may be revoked. There
is power for revocation of the Procla-
mation in clause (2) of article 356.

Then, vou may kindly read it witn sub-
clause (a) of article 357 which says:

“Where bv a Proclamation issued

" under clause (1) of article 356, it

has been declared that the powers

of the Legislature of the State

shall be exercisable: by or under

the authority of Parliament, it
ka1l ha competent—

SRAVANA 28,
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(2) for Parliament to confer on the

President the power of the
Legislature of the Stalc to make
laws....”

Now, under this, either the Parliament

may do it or under the authority of the
Parliament, which is the case applicable to
the present case, namely, that the Parlia-
ment shall authorise the President to
exercise the powers of the Legislature of
the State to make laws. Why is it that the
Constitution makers did not say, “dissolve
Legislature” ~ Why are they talking of the
powers of the Legislature and not the
Legislature itself, not the extinction of the
Legislature or the dissolution of the Legis-
lature? The reason is that discretion is
given to the President to decide whether
the Legislature shall continuc to exist and
only it shall be deprived of the powers of

legislating ~ which  belonged to  it,
It is for this reason that articles 356
and 357 talk of the powers and the

-discretion is given to the President under

sub-clause (c) of article 356, whether the
entire powe:; of legislation have to be
taken away from the Legislaturc of the
State which has been done in the present
case. All the other articles which relate to
the existence of the Legislature, which
relate to the existence of the membership
and so on continue. Supposing. in the
case of reorganisation, it is decided that
there  should be some interim provision
before the General Elections, how could
that object be effectuated if the Legislature
itself had been dissolved. That would
have necessitated during the short period
another election.

Therefore, it is for this reason that dig
cretion is given to the President to decide
whether the Legislature itself will be dis-
solved, that is to say, those Articles which
concern the continuance of the Legislature
shall be suspended or only those Articles
shall he suspended which concern the
carrying on of the legislative business of
the Legislature, the Legislature continuing.
The Articles of the Constitution which
relate to the business of the Legislature
havé been suspended. That is the
position.

The Act which was passed and which Is
similar to the present Act. is Act No. 46
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of 1951. The Proclamation that was made
was in the year 1951; in the Proclamauon
which is dated the 20th June 1951, the pro-
visions relating to the existence of the
Legislature are not touched; they have not
suspended it. It is stated that, while this
Proclamation is in force. it shall, notwith-
standing anything in any law relating to
elections, be unnecessary for an election to
be held for the purpose of filling any
casual vacancy in the Legislative Asscmbly
of the State. This presupposes that the
Legislative ® Assembly  continues. There
may be a casual vacancy and they say that
it shall not be necessary to fill it. These
wordg would be meaningless if the Legis-
lature had discontinued. Therefore, both
on the interpretation of the Constitution
on the practical aspects of the matter as
well as on the precedent, there is no reason
to say that this Bill cannot be irtroduced.

Mr. Speaker: Now ™ the
(Interruptions) .

question  is:

Shri U, M. Trivedi: C You will give me

only two minutes. I will not -take long.
(Interruptions) .
Dr. L. M. Singhvi (Jodhpur):. May I

submit. . ..

Mr, Speaker: It cannot be debated in.
definitely like . this.

Shri Hari Vishnu Kamath: As a matter
of fact, under Rule 76....

Mr. Speaker: May be; 1 have allowed

the debate. ...

Shri H. N. Mukerjee (Calcutta Central):
The ILaw Minister has put his case in a
particular manner which happens to be
very provocative, provocative of contro-
versy and thought. I am merely submit-
ting. I know that you have to give the
final word.

Mr. Speaker: I am not giving any final
word. ' '

Shri H. N. Mukerjee: That is the diffi-.

culty. On what appears to us—maybe we
are very perverse—to be blatantly against
the Constitutional provisions, merely be-
cause you do not take that much authority
in your hands and leave it to the Supreme
Court to decide, have we to listen to this

SRAVANA 28, 1888 (SAKA)
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kind of rigmarole, which dOCl'l'.lOt make
any sense?

Mr. Speaker: The difficulty is that. if
I just give a decision and then some onc
takes it to the Supreme Court and the
Supreme Court differs from me, that would
be an awkward position; that would be
something that should not be liked.
Therefore, in regard to whatever can go
to the Supreme Court, it is better that the
Speaker does not take any decision at all.

Shri U. M. Trivedi: We want our
Speaker also to decide.
Shri H. N. Mukerjee: Even though the

Speaker is a highly talented and legally
tiained person, the Parliament is a body,
generally speaking, of laymen and the
Supreme- Court in the case of written
Constitution has the right of declaring a

particular legislation unconstitutional
Because it is very conceivable, and not un-
likely by any mcans, that Parliament, in

spite of its being guided by a Speaker of
the highest legal eminence might take a
laymen’s view of the situation the provl-
sion is there. Therefore, the Parliament
should have the coulage from time to time
W lay the law. 1 mean you are
there.

Mr. Speaker: The Parliament—all the
members—must lay down the law and net
the Speaker. Even the laymen, after hear-
ing the legal Iluminarise can make up
their mind.

down

Now the question is:....

Shri Hari Vishnu Kamath: On a point
of order, Minus the Rajya Sabha mem-
bers, there is no quorum in the House.

Mr. Speaker: The bell is being rung. ...

Now there is quorum.

The question is:

“That leave be granted to introduce a
Bill to confer on the President the
power of the Legislature of the
State of Punjab to make laws.
The motion was adopted.

Shri Nanda: I introduce the Bill.

The Lok Sabha then adjourned till Eleven
of the Clock on Monday, August 22, 1966/
Sravana 31, 1888 (Saka).
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